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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): We are happy
that the Government has taken this
decision about Mangalore.

THE OFFICIAL LANGUAGES
(AMENDMENT) BILL, 1967 AND
RELATED RESOLUTION—continued

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Mr. Shukla,

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
VIDYA CHARAN SHUKLA): Mr. Vice-
Chairman, . .

SHRI NIREN GHOSH (West Ben-
gal): We would like to have the Home
Minister here. Mr. Chavan should reply,
of course without any disrespect to Mr.
Shukla, let that be clearly understood.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): He may come
later.

SHRIMATI YASHODA REDDY: Is
he intervening or replying?

SHRI VIDYA CHARAN SHUKLA:
I am replying.

SHRIMATI YASHODA REDDY: I
want to say something. I quite appre-
ciate that Mr. Shukla is a very intelli-
gent and effective member of the Home
Ministry. I have got great respect for
him personally, but I must lodge
a protest, Is this the way in which the
Home Minister is going to treat this
problem? Do they think that the lan-
guage problem is so simple that the
Minister concerned need not come here,
or do they think that the Rajya Sabha
is inferior to the Lok Sabha? I demand
the presence of the Home Minister. May
be Mr. Shukla may be able to speak,
but we demand as a matter of prestige,
as a matter of right, that the Home
Minister must come here. Let me lodge
my protest at the way they are treating
the language problem. That shows that
they do not show it the importance it
deserves. Let Parliament note my pro-
test.
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SHRI P. K. KUMARAN (Angdhra
Pradesh): If Mr. Chavan has no time,
let us postpone it till tomorrow.

SHRI R. T. PARTHASAFATHY
(Madras): This particular debate has
created so much of confusion p.rticu-
larly in Madras and South India that it
has assumed national significance.
Wherever you see, violence is being
committed or attempted to be com-
mitted. I would only respectfully appeal
to you, Sir, that on this occasion if any
of the points are to be met which were
raised by the Members of this House,
I am sure it will be only fittingly re-
plied to by the hon. Home Minister, Not
that I have any disrespect for Mr.
Shukla, but I demand on behalf of the
Members of this House that the Home
Minister should reply.

SHRIMATI YASHODA REDDY: We

demand the presence of the Home Minis-
ter.

SHRI P. K. KUMARAN: If he has

no time to reply, you postpone it till
tomorrow.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): I wil) convey the
sentiments of the House . . .

SHRIMATI YASHODA REDDY: No,
no ...

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Please sit down.
You should show more respect. Ladies
always have great respect for the Chair
and dignity.

SHRIMATI YASHODA REDDY: 1
do not speak here as a lady. I speak
here as a Member of Parliament.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): I would ask
Mr. Shukla to continue. I would convey

the sentiments of the House to the Home
Minister. -

T ~

SOME HON. MEMBERS: No, no.

MISS M. L. MARY NAIDU (Andhra
Pradesh): We want the Home Minister.
Let other Members speak till he comes.
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THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Order, please. No
more talk. I want to say that certainly
I will convey your sentiments to Mr.
Chavan.

(At thic stage Shri Y. B. Chavan entered
the House) -t

I will ask Mr. Chavan. If he is
ready, he will reply. Otherwise Mr.
Shukla will reply . . .

SHRI A. D. MANI: The hon. Member
of the D.M.K. Party, Mr. Somasunda-
ram. has been trying very hard for the
last few days. Mr. Ramaswamy spoke
for fiffeen minutes. His party is vio-
lently opposed to the Bill, and I am
sure the Home Minister himself would
like to hear the D.M.K. Member who has
been trying hard to catch the eye of
the Chair.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Mr, Mani, some-
times you stand for wrong advocacy.
I have the greatest regard for that
party. Mr. Ramaswamy has conveyed il.
Now 1t is time that we went on with
the business, I cal} the Home Minister
to speak.
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THE MINISTER OF HOME AFFAIRS
(SHRI Y. B. CHAVAN): Mr. Vice-
Chairman, certainly I am prepared to
respect the wishes of the House, but I
do not concede the point that the Minis-
ter of State cannot reply. Certainly I
would like to respect the wishes of the
Members of this House Certainly I am
in touch with the points raised in this
House, but the other day a point was
made by some of the Members here that
it was better to listen to all the speeches
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in order to reply. I was busy in the
other House for the other Biil, and
naturally I ecould not attend, but I lis-
tened to some of the speeches here.
Much of the opposition which is raised
against this Bill is rather ill-conceived,
ill-conceived in this sense that they have
not really speaking understood, either
they have not understood or they do
not want to understand, the basic pur-
poses of this Bill. What 1s the basic
policy about the official language or the
link language of this country? That,
really speaking, is the bhasic question
that we have to consider.

One thing is very clear. The Consti-
tution has accepted and the country has
accepted that one of the Indian lan-
guages will be the official language of
this country, and that language is Hindi, _
On that there cannot be two opinions,
because this is the position that the
Constitution has accepted. But the Con- -
stitution-makers in their own wisdom
also decided that if Hindi does not be-
come in all its aspects the official 1an-
guage within a given period, then Par-
liament can by an Act, allow English
also to continue as an associate lan-
guage. That position was accepted by
the Act that we passed in 1963. But
even then we found that in some areas
there were some misunderstandings
about this position, and therefore the
then Prime Minister of India on behalf
of Government declared in Parliament
that English would not be discontinued
till the non-Hindi-speaking States ac-
cepted this position, and his successor,
our esteemed Prime Minister, Shri Lal
Bahadur Shastri, also repeated the same
assurance to the Parliament. The
purpose of this Act is to codify those
agsurances. This is really speaking the
basic thing. I do not know why there
should be any objection to this. T know
there are two extreme views about this
matter because people who believe in
Hindi feel that English is being imposed
on them, and those who want English
to continue for some time feel that
Hindi is being imposed on them. Sir,
we have to accept one thing that those
who want English to continue also must
accept this basic thing that if this
country has to function democratically,
then we will have to have one of our
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own languages as the link language. It
they say that only because English is
there—I am not anti-English; I do not
believe in this ‘hatao’ business though
I am a very keen supporter of Hindi;
I am not also anti-English. At least cer-
tainly some people will have to take up
a rational position in this country.
English is also one of the leading lan-
guages of the world, a language of
science. and it is a fact that historical
accident has made a gift of this lan-
guage to us. Not that we wanted it, it
was an historical accident that has made
a gift of this language to us. We cer-
tainly wanted British imperialism to
quit, but we are not enemies of lan-
guage because language connotes many
good things also. But I am not here
advocating the cause of English. but I
just wanted to explain our position in
this matter. CL

AN HON. MEMBER: You can.

SHRI Y. B. CHAVAN: I can do many
things, but I do not want to do that.
At the same time though I am not
anti-English. there is no doubt in my
mind that English cannot be the lan-
guage through which we can run the
democratic administration of the coun-
try. If we take a view of history, we
find that in the last few centuries—
gome others may take a different view
but this is my humble view in this mat-
ter—sometimes Persian was the officiagl
language of the country; sometimes
Urdu was the official language of this
country.

Spm 1 s

AN HON. MEMBER: What about
Sanskrit?

SHRI Y. B. CHAVAN: Sanskrit was
never the official language of this coun-
try. Sanskrit was certainly the language
of scholars. it was the language of our
culture That is why, really speaking,
it was inevitable for different scholars
to move from one area to another and
give us the image of the common cul-
ture of this country. I mention the
classic example of the first and the great
Shankaracharya, a young man of Mala-
bar, who walked through the soil of
India and reached the highest peaks of
the Himalayas, Badrinath and Kedar-
nath . . .

-
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SHRI P. N. SAPRU (Uttar Pradesh):
In Kashmir also.

SHRI Y, B. CHAVAN: In Kashmir
also, as Mr. Sapru reminded me very
rightly. I am glad about that. But at the
same time during the Muslim period
or the British period, Persian and
later English became the official
language to administer and these were
the languages of the upper classes be-
cause the administration was also of
the upper classes. When we want to
reach the people of India, when we want
to know their urges, when we want to
know their basic feelings so that we
can translate them in our day-to-day
administration, in our day-to-day poli-
cies, naturally the administration of this
couniry will have to be run in an Indian
language. This is a fact of life from
which nobody should, in blindness, try
to run away that Hindi has to become
the official language and the link lan-
guage. I am not using deliberately the
words ‘national language’ because I
feel—this is also my view—that all the
languages which are mentioned in the
Eighth Schedule are the national lan-
guaggs. But we at the same time want
all péople to function together and there
has to be a link language. Without a
link language—and that link language
has to be an Indian language—there
would be the beginning of the end of
the unity of this country. These are
the basic facts of political life. I do not
know how people in their own enihu-
siasm for languages forget this thing.
What we are concerned with today is
not about the language., When we are
discussing language, we are not, really
speaking, concerned about the language,
what we are concerned about is the
integrity and unity of this country. And
it is for that purpose that we are trying
to find out the different instruments,
and the link language of the country is
going to be the major instrument for the
unity of this country. Therefore. one
has totake a balanced view of this mat-
ter. Those who are in politics—we are
all in politics—should take the realities
of life into account. And it is also a
reality that there are some people who
are having some misgivings about Hindi.
This is also a reality. And these people
want us to wait for some time. I know
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that even in some of the Southern States
—and in Andhra—people in large num-
bers are learning Hindi. I know the hon.
Member from  Andhra, Shrimati
Yashoda Reddy; my hon. friend, Mr.
Reddy, made a Hindi speech yesterday.
I stopped and listened to his speech.

AN HON. MEMBER: What about
Madras?

SHRI Y. B. CHAVAN : And Madras
also. I have not forgotten Madras. That
is the most important State. In Kerala
also, a large number of people are learn-
ing Hindi. But they do not feel that they
have reached that stage where they can
straightway say that we can imme-
diately accept Hindi and participate in
the administration, participate in the
national life with the help of that lan-
guage. That is their feeling. Is it not
the responsibility of those who want
Hindi to become the link language to
understand the feelings and suspicions
of their brethren? If we are not trying
to understand them, really speaking, we
are trying to strike at the very root of
the unity of this country. Therefore, I
would certainly like to make an appeal
to those who come from the Hindi
areas and who have very strong views
on English, because I am not a less lover
of Hindi, And as a lover, respector and
supporter of Hindi, I would like to make
an appeal to them in the interests of
Hindi and in the interests of Indian
unity: Please try to understand the
suspicions and misgivings of some of
our brothers.

Sir, if we accept this basic approach,
then the question about the other details
of this Bill are unimportant, 1f T may
say so. If we are prepared to accept this
position, then the other thing becomes
absolutely easy to understand.

Sir, this Bill consists of a major
clause, clause 2; the Preamble, clause 1
and clause 3 are just the consequentials
of it. And what are we suggesting their-
in? I do not want to go into it because
we are going into the clause-by-clause
discussion about this matter.

The main question which arose was
this. When we say link language or
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official language, the functions of the
official language is to run the Central
administration in that language and
then that language also has to be used
in communication between the Centre
and the States; and at the same time
that official language will also have
to play a role as the language of com-
munication between States and States.
What is the position? We said that
Hindi is the major language and it will
have to grow. I know that some of the
criticism has also arisen out of cer-
tain suspicions of what has not hap-
pened in the last 17 or 18 years. There
may be validity in that criticism. I do
not merely want to reply to criticism
for reply’s sake, There may be some
reasons. Some things have not happened.
But there may also be reasons, good
justifications, for what has not hap-
pened. But it is the intention of this
Government to see that all steps, and
energetic steps, are taken to see that
Hindi grows in the administration and
takes its proper place. This intention is
there. If once that suspicion is removed
from the minds of people, then possibly
much of the criticism that is levelled
against the Bill would disappear.

Sir, the point that I was mentioning
was that once we accept the role of the
official language or the link language
as the language of administration, then
we must at the same time see that
every Indian is enabled to come and
participate in the administration; we
should try to make it easy for him to
come and participate because it is right
of every citizen of this country, whe-
ther he comes from Kashmir or from
Kanyakumari, or whether he comes
from Dwarka on that side or Nagaland
on the other; he has every right to come
and participate in the Central adminis-
tration. We will have to make it easy
for him to come and participate in this
matter. Once we take up this position
that there will be some people who at
the initial stages may not know Hindi,
there also will be people who in the
initial stages may not know English.
Therefore, the question arose of huw we
allow the administration to run. And
therefore, the necessity arose of accept-
ing the principle of providing trans-
lations.
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Sir, the Bill that was presented to the
Lok Sabha had said—I may tell the
history as the Bill went through—that
that communication should be accom-
panied by a translation; a translation
should accompany that communication.
That was the original wording in that.
And there were some feelings in some
quarters that we are making it com-
pulsory for the person at the despatch-
ing end, that he should know both the
languages. I tried to argue about it.
Really speaking, there is nothing which
is exclusively a despatching or a receiv-
ing end; every end is both a receiving
and despatching end. It is quite pos-
sible that a receiving end may consist
of a very small staff. It may perhaps
consist of one single man. Under the
Central administration, I can imagine or
conceive of that position. Possibly. a
post office may consist of one single
Post Master. I have taken an extreme
case. Suppose he is from an area which
is a non-Hindi area. And if he has to
write an English communication and
it we were to make it compulsory that
he should also send Hindi translation,
then we are making it difficult for him
to function. So, we saw the difficulty
of that and we accepted the amendment
which says that we want to give a sort
of assurance to those people. But at the
same time, at the other end, if there is
a person who is not knowing English,
we do not want him compulsorily to
have an arrangement for translation at
his end. So, what we have done, what
we have said, is that ultimately it will
be the administration’s responsibility lo
provide translations for them. We have
neither said receiving or despatching
end. We will have to go into this matter;
particularly this position will arise as
far as the different Ministries at the
Centre are concerned or the different
corporations and other heads of depart-
ments or offices spread all over the
country are concerned. As far as the
communication between a Hindi State
and the Centre, there is no compulsion
on the Hindi State to send in an English
translation. Certainly, at the receiving
end we will take all care to see that we
translate it into English. Between the
Hindi States and the non-Hindi States
the arrangement is that the Hindi States
can write in Hindi because they wanted
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to write in Hindi. They say that this is
their right to write in Hindi. We said,
“All right. Do send it in Hindi because
it is your right”. That is a fundamental
right. All right. Conceded, But at the
same time they should accept the basic
principle to which I made a reference
that since there is some sort of difficulty
at the other end, so they must agree
to send an English translation of it.
This is the position. But we have not
made any compulsion on the non-Hindi
States. They certainly can =end an
English translation, or else at {he receiv-
ing end we have made arrangement, or

we have provided that by mutual agree-
ment also they can evolve certain sys-
tems. That also you must have seen in
clause 2. That arrangement is there.

As far as I see, Sir, this is the whole
law. Certainly, we are giving an assur-
ance that ‘“unless all the States agree to
this position”. This is really the basic
assurance. This basic assurance is not
understood by some of my friends, They
do not know what the assurance given
by the two Prime Ministers was. The
assurance was that Hindi will not be
imposed on other States’ administration.
And that assurance stands.

This is also a criticism of this parti-
cular provision by some of the other
Members that we are giving some sort
of veto to some of the non-Hindi States,
as if we are surrendering the sovereign
right of this Parliament and accepting
some sort of an imposition on it to
change its mind. That is not so. If we
have faith in the future of Hindi, if we
have faith in the unity of this country,
and if we have faith in the goodwill
of other brothers and sisters who are
citizens of India, then I have no doubt
in my mind, I have no suspicion in my
mind, that ultimately even those who
do not accept Hindi today, they will
accept it tomorrow or the day ufter.
In this country this is the only thing
that will help us to proceed further, and
proceed further with confidence.

I do not want to go into every argu-
ment. I know this is a sort of com-
promise proposition, and a compromise
proposition may not please everybody.
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1 am not, however, saying that because
all are displeased, therefore it is a good
proposition.

SHRI S. S. MARISWAMY (Madras):
It pleases the Government,

SHRI Y. B. CHAVAN: I may tell you
that Government is not dolng something
for its own pleasure. Do you think it is
a pleasure to have this sort of contro-
versy? If you ask me personally . ..

SHRI S. S. MARISWAMY: How can
you say that it is a compromise for-
mula? A Hindi-knowing candidate can
come here and get himself appointed
whereas the non-Hindi man has to come
here with the knowledge of English. Is
it not a disadvantage?

SHRI Y. B. CHAVAN: I am pre-
pared to answer these doubts also. But
I thought that possibly you might raise
this question when we come to the
clause by clause discussion. I will ans-
wer that question of yours. But are
you prepared to accept that one of the
Indian languages will have to be the
link language?

SHRI NIREN GHOSH (West Bengal):
Why not two or three like some other
countries?

(Interruptions)

SHRI Y. B. CHAVAN: That is not so
because that stage has not come. And
that position has been accepted in the
Constitution, in the country. Now you
cannot unmake the Constitution.
(Interruptions.) Let it not be a conti-
nuous dialogue, Once you take the posi-
tion that one of the Indian languages
is to be the link language . .. (Inter-
ruption.) I know this is the inherent
situation. Suppose we accept Tamil as
the link language, what will be the
position of the non-Tamil speaking peo-
ple? Therefore, I concede that position.
That situation is inherent, that these
people whose mother-tongue is Hindi
have got certainly some advantage. That
position is there. I am not denying that
position. This is the position. And in
order to balance that position, what
we have done? We have accepted at the
same time, by way of the Resolution—if
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you see the Bill and the Resolution,
you will have to read them together in
order to understand the policy . . .

SHRI V. V. RAMASWAMY (Madras):
It is mischievous.

SHRI Y. B. CHAVAN: This state-
ment is mischievous, if I may say so.

MISS M. L. MARY NAIDU: One
question.

THE VICE CHAIRMAN (SHRI
ABKAR ALI KHAN): No question at
this stage.

SHRI Y, B. CHAVAN: I am not
ambitious to explain; but I will try to
explain.

MISS M. L. MARY NAIDU: One basic
question. You have 3all the time
been harping on the Constitution. Ac-
cording to the Constitution, it insists
that Hindi should be developed first and
then further steps taken. I want him
to answer that first. Develop Hindi first.
What sort of Hindi do you want them
to learn, Sanskritised Hindi or Hindus-
tani Hindi? When you have not decided
on that point you are going to switch
over to Hindi. You are putting us into
difficulties and you will ruin the whole
administration.

SHRI Y. B. CHAVAN: 1 will {ry to
meet your point. I am not going to sit
down till I have answered your ques-
tion. First of all I will try to be a
little chivalrous and answer her ques-
tion. She said, “Has Hindi developed?"
May I ask a question to a Mother? Can
you recognise your son when he 1s fully
grown up? It is something like that
position. Growing requires feeding.
Unless you feed it, unless you use it it
would not grow. Language is not some-
thing that you keep it in a laboratory
and it will grow.

MISS M. L. MARY NAIDU: No, no.

SHRI Y, B. CHAVAN: If it has to be
a language, it has to be used in adminis-
tration. It will tend to grow only by use
in administration, by cultivation, by ex-
perience in courts. Language does not
grow in a laboratory hall. It cannot
grow unless it is used in Parliament,
unless it is used in scientific adminis-
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tration, unless it is used in the legal
administration. She wants the language
to grow first. She says, “You first of all
develop the language”. This is some-
thing like an unending controversy. My
friend tells me unless you enter the
water you cannot swim, I do not know
whether you have learnt to swim. That
1s always the position. You say that
unless you learn to swim do not enter
the water. But unless you take a plunge
into the water you will never learn
swimming.

MISS M. L. MARY NAIDU: There
are other languages that are well deve-
loped.

SHRI Y. B. CHAVAN: Other lan-
guages are developed. At the same time
I must say that Hindi also is a deve-
loped language. It is certainly not true
that other languages are developed and
Hindi is not developed.

Now let me answer my other friend’s
question. I have conceded that at the
stage of recruitment there is an element
of inequality. I will tell you how that
element comes in. I was making a men-
tion of the Resolution, In the Resolu-
tion we have accepted a policy decision
that for the U.P.S.C. examinations all
other languages will be the languages
of examination. For example, I will {ake
only one examination as an illustration,
the higest service examination for
which, I am told, the total marks are
1,450. Under this new system he will
have to answer one paper of 150 marks
in English. He will have to answer all
the questions in his mother-tongue and
she will have to answer all questions
in her month-tongue. To that extent
there is no inequality. After that, an
Engilsh-knowing man will have to learn
Hindi. The provision is that the Hindi-
knowing man will have to have working
knowledge of English.

SHRIMATI YASHODA REDDY: I
am not convinced by the hon, Minister.
I will place all my doubts afterwards.

SHRI Y. B. CHARAN: Be prepared.

THE VICE CHAIRMAN (SHRI
AKBAR ALI KHAN): Let him finish.
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SHRI Y. B. CHAVAN: I will try to
be as a constructive as possible. Be-
cause it is a question of doubts I will
try to meet all their points. I am not
ambitious enough to say that I will
convince them. So to that extent, cer-
tainly the inequality is reduced. At the
same time, the Resolution also says that
the three-language formula is to be ac-
cepted in the educational system. Now,
some people have got a very genuine
doubt in their mind as to whether the
Hindi States will implement the three-
language formula. But I would not be-
gin with suspicion. I would certainly not
begin with suspicion. If they do not
implement the three-language forimula,
then the Hindi-speaking people. to
whichever party they belong, have to
come and convince us about it, including
me because I also belong to a non-
Hindi State. Whatever feeling you have,
don’t suppose that you only have that
feeling. The leaders of the Hindi
speaking area will have to come and tell
us how they do it. The only possi-
bility that I visualise—I do not ray it
is a decision now—is that they will have
to accept knowledge some other lan-
guage and a compulsory paper in that
also. But T do not want to start with a
suspicion in the matter. If we accept
that the link language will be one of the
Indian languages, we cannot impose
English on them . ..

SHRI S. S. MARISWAMY: You said
that we should not begin with suspicion.
It is a good counsel. We will remember
it. But may we ask you what your
experience is up to now in the Hindi-~
speaking States, especially U.P.? Has
there ever been an earnest attempt to
have a South Indian language learnt
there?

SHRI Y. B. CHAVAN: Our experi-
ence of Indian life has been quarrels,
disputes and suspicion . . .

SHRI S. S. MARISWAMY : Tn Kerala,
Madras and Mysore, people have start-
ed learning Hindi.

SHRI Y. B. CHAVAN: I don’t say
you should believe because I am say-
ing it. I do not want to start with suspi-
cion. I do not want to start suspecting
the people at large. This policy is a
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policy which they also accept and if
they do not do it, ultimately we have to
find out some way of reducing that
inequality. I quite see the point. I
know the point which is hurting many
Members here, Therefore, there is a
built-in arrangement in the policy which
we are accepting that this inequality
will be reduced as much as possible.
And if we say that ultimately Hindi
has to be learnt, some beginning to
learn Hindi will have to be made and
in this way we would bring about know-
ledge of Hindi . . .

SHRI S. S. MARISWAMY: Not by
legislation; not at all vy legisiation.

SHRI Y. B. CHAVAN: Then I would
say. You forget about the legislation;
you start persuading. You forget all
about the legislation, Let us start per-
suading. I am trying to persuade you.
But I am not succeeding . . .

SHRI NIREN GHOSH: How can we
forget the legislation?

(Interruption)

SHRI S. S. MARISWAMY: Kindly
withdraw the Bill. I will be your Hindi
propagandist in Madras. I will be vour
banner-carrier and see that Hindi is
learnt by a larger number of people.

SHRI A. D, MANI: The hon. Minister
has said that the Government was not
very happy to intervene in those linguis-
tic quarrels—I am broadly paraphrasing
what he said. The Hindi States were
not against English. I come from a Hindi
State—from Bhopal. They were not
against English. But what this Bill has
done is to create feeling of revulsion
against this international language
which has been read voluntarily. The
Bill has not satisfied the North; it has
not satisfied the south. It has not satis-
fied any quarter. May I know why he
felt it necessary to bring a Bill at this
stage? It could have come after an
agreement between the Hindi-speaking

people and the non-Hindi-speaking
people . .,
THE VICE-CHAIRMAN (SHRI

AKXKBAR ALI KHAN): There was a re-
gular demand,
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SHRI Y. B. CHAVAN: Hon Member
Mani belongs fo that class of people who
are only experts in post mortems. Sup-
pose we had not brought forward this
Bill, he would have asked “Why don’t
you bring forward a Bill to satisfy the
people?” When you are in Bhopal, you
speak for Bhopal and when you are in
the South, you speak for the South.
(Interruption.) We felt it was our res-
ponsibility. I know that to a certain
extent people in the North are
displeased and to a certain ex-
tent, people in the South are displeased.
But both of them are our brothers. We
do not want to misunderstand them. We
want to understand their feelings. And
1 wodld say thed i s e onliy Tafoned
way by which you can find a solution
for this question. I know that this Bill
would create some difficulty But even
then, the only manly and wise course
that was left to the Government was
to face the situation with some little
courage. 1, therefore, appeal . . .

SHRI NIREN GHOSH: If I may
interrupt him for a minute after much
deliberations on how +to implement
Nehru’s assurances, the Congress Work-
ing Committee passed a resolution on
this question. But the feeling is that it
is not being implemented in the form
the Congress Working Committee want-
ed after much deliberations. And the
Congress President also has been again
and again voicing his opinion . . .

(Interruption)

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): Congressmen can
be best understood by this side,

(Interruptions)

SHRI 8. S. MARISWAMY: Sir, this
is a very important Bijll. We have to
ask the Home Minister some questions
and he is also replying. You must allow
us to ask questions. This is g very im-
portant Bill.

THE VICE-CHAIRMAN (SHIRI
AKBAR ALI KHAN): But see how
many are standing now?

SHRI Y. B. CHAVAN: These ques-
tions can be ralsed and answered when
we g0 to the clause by clause discus-
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sion. I do not want to take more time
of this House. I certainly would make
an appeal . ..

SHRI R. T. PARTHASARATHY: 1
want one small clarification. I raised
this point about discrimination during
this debate. The hon. Minister was
pleased to answer in reply to a ques-
tion by an hon. Member in the Lok
Sabha that after the stage of recruit-
ment, a non-Hindi man, during his pro-
bation period, has got to learn and have
a working knowledge of Hindi. Now,
what is the position in regard to a
Hindi person? Should he or should he
not have a working knowledge of
English before that pericd? If he need
nat have, then it is discrimination and
we oppose it.

SHRI Y. B. CHAVAN:
so?

Is that not

SHRI R, T. PARTHASARATHY: It
is not so.

SHRI Y. B. CHAVAN: I am saying
that even that Hindi man will have to
learn and have a working knowledge
of English.

SHRI R. T. PARTHASARATHY . This
is the answer I want. But it has not
been said so earlier.

SHRI Y. B. CHAVAN: Now Mr.
Mariswamy made an offer . ..

SHRI S. S. MARISWAMY: My offer
1s that if you withdraw this Bill and
the Resolution, I will become your Hindi
propagandist in Madras_ I will stay here
and study Hindi at the feet of a Hindi
Pandit, whomsoever you may recom-
mend, and take lessons from him in
Hindi and then go to the South and
propagate Hindi by persuasion . . .
(Interruption by Shri Chandra Shekhar)
What is Mr. Chandra Shekhar saying?
I am making an offer . . . (Interrup-
tion.) Why did you get up? I am talking
to the Minister . . .

{at
SHRI CHANDRA SHEKHAR (Uttar
Pradesh): I can also speak, Parliament
is not your property . ..

(Interruption)

YRR I PR
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SHR1 Y. B. CHAVAN: Let me an-
| swer. When I can answer, why should
you try to interrupt? 1 appreciate Mr.
Mariswamy’s offer, But really speaking,
I appreciate your courage more than
anything else. I do appreciate your offer.
But you see, the administration of Gov-
ernment cannot depend upon personal
guarantees. I would still appeal to the
hon, Members to try to look at this Bill
from that objective point of view which
will help us to develop a new attilude
towards the language problem and that
attitude can be borne of faith in the
unity of India. So I would make an
appea] to the hon. Members to accept
this Bill.

SHRI NIREN GHOSH: Now we want
to ask for some clarifications.

THE VICE-CHAIRMAN
AKBAR ALI KHAN): No,

(SHRI

(Interruptions)

SHRI NIREN GHOSH: Clarifications
are certainly allowed.

JE g
(Interruption)

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): You all sit down.
My request to the House is that now the
Bill has been argued, debated and dis-
cussed and the Home Minister has re-
plied to the discussion. During his reply.
certain queries were put to him and
he tried to explain them. (Interruption)
Now we will take up the amendments.
Then there is the sceond reading and
during the clause by clause considera-~
tion, if any Member wants to say any-
thing, I will give him an opportunity.
Then there is the third reading and if
there is anything fundamental to be
raised, that can be raised then, So let us
proceed according to the established
procedure. Now let me put Mr.
Chordia’s amendment to vote\. ..

(Inverruption) !

SHRI BHUPESH GUPTA: What you
have said is a good thing. But there is
one snag in what you have said. You

may feel very clarified. But others may
« nvt feel clarified. Therefore if there is
| some confusion arising out of the speech
\ which according to you is very brilliant
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{Shri Bhupesh Gupta.]

but may not be so according to others
they should be given a little chance to
ask one or two gquestions by way of
clarification. In g matter like this dia-
logue is good. It is no use pursuing the
rule of thumb,

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): As I have al-
ready made it clear, some of the
doubts will be cleared by our going
through the second reading. (Interrup-
tions.) All right, T will give only 10
minutes.

. SHRI SYED AHMAD (Madhya Pra-
desh): Sir, I want to have one clari-
fication. Under clause 2 when 2 com-
munication is to be sent in Hindi and
English, then which is more authentic or
rather which is authentic out of the two
versions? Suppose the translation dif-
fers from the Original. Then in that
case there is nothing in the Bill which
says that either the English version will
be considered to be authentic or the
Hindi version will be considered
authentie, ’

SHR]I Y. B. CHAVAN: When you are
sending a communication in two lan-
guages, it will be the liberty of the
people at the other end to accept what-
ever they feel like.

DR. ANUP SINGH (Punjab): Mr.
Vice-Chairman, it is quite clear that ac-
cording to the regular procedure we
should go on with the first, second and
third reading. That is the convention:
that is the procedure. But I think it
should also be obviously clear that this
is a question which requires a great
deal of discussion. Ordinary legislations,
we know, have been given more time,
three days or four days. Therefore, for
a matter of such vital importance where
the integrity or the unity of the country
is involved—judging from the speeches
made in the other House and made
here we find that the people are not
fully satisfied—would it not be possible
to extend the discussion a little more?

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): No.

SHRI NIREN GHOSH: I put a ques-
tion but due to interruptions it was not
answered. The Congress President him-
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self feels that the Government has gone
back upon its promise to some extent
and has watered down the Bill which
should have been passed as it was.
There is a suspicion and unless you re-
move that suspicion, it will create diffi-
culties. That is one thing. Secondly,
you say that one of the Indian languages
has got to be made the link language.
Granting that your standpoint is cor-
rect, which may not be, because I say
two or three wil] be link languages.
Then what will happen? We know that
the Hindi-speaking people understand
Hindi but the majority of the people do
pot understand it. Perhaps job-seekers
may pick up Hindi but what about the
20 ¢rones of Tndien people? They are
not going to learn Hindi. How can you
reach the masses? When you speak of
democracy, you must provide some
means so that the administration is
brought nearer to them. So I would like
the hon. Minister to clarify these two
points.

[TuE Depury CHAIRMAN in the Chair]

THE DEPUTY CHAIRMAN: I would
like to ask the Home Minister whether
he will collect all the questions and
then reply or he will answer them one
by one,

SHRI Y. B. CHAVAN: I have no
choice; I will go by your advice in this
matter.

(Interruption)

THE DEPUTY CHAIRMAN: Al
right, one by one.

SHRI Y. B. CHAVAN: Madam, the
hon. Member has asked a question but
I think I have tried to answer that
question before. He is again speaking
about inequality. I said inequalitly is
inherent in this situation and one has
to find out ways how to remove this
inequality, because in the Resolution we
have not merely accepted the principle
of developing Hindi, we have also ac-
cepted the principle of making efforts to
develop all the languages. Those lan-
guages will be the languages of admi-
nistration in different States, those lan-
guages wil] become in due course the
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media of instruction of the university
stage and also for U.P.S.C. examina-
tions. So, language is such an issue that
there are 40 crores of opinions in this
country, One will have to find out some
common understanding in this matter.

About the other thing, I am not as
pessimistic as the hon. Member is. That
30 crores of people will not learn Hindi
is not a fact. Even foday outside the
Hindi world crores of people are learn-
ing Hindi, it is a fact of life. What is
the use of running away from facts?
So, madam, when you are ftrying to
build a new nation, you must have cer-
tain basic faith in the future of the
country and I cannot create that faith
by making my speech. I would re-
quest the hon. Member to have faith
in India first.

SHRIMATI YASHODA REDDY:
Madam, I appreciate Mr. Chavan’s ob-
servations as far as the Bill goes. Being
a very honest, sincere and intelligent
man . . . (Interruption) I am asking
for a clarification on the Bill. Let me
assure you that in spite of the amend-
ments we do not object to it. I want to
know from him why this Resolution
was necessary. He himself says, ‘“What-
ever the suspicions of the non-Hindi
people, I will see that they are rectified
in the implementation of it.”” If so, why
did you first of al} have a Resolution?
If you are prepared to give us the as-
surance now that you will make the
Hindi people also learn some other lan-
guage, did not the original Resolution
give you ample scope? Even when it was
an enabling provision, they made so
much of nolse. If you impose elther
English or another Indian language, will
they not come and say “We do not want
it”? During the transition period when
we learn Hindi and they learn another
language if you scrap English, how are
you going to unite them or how are you
going to have a link or a connection
between the only Hindi-knowing peo-
ple and the non-Hindi knowing people?
I think I have tried my best to explain
the position but if they do not follow
it, T can only appeal to them, to these
Hindi people, by reciting one Hindi
couplet:

g D wer T P 2
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SHRI Y. B. CHAVAN: Madam, I
have had many discussions with the
hon. Member outside this House and I
have not succeeded so far in convincing
her but I know she is very sincere in
her criticism, I concede the point that
she is very honest and sincere. She
asked me a question: What is the pur-
pose of this Resolution? And here is the
purpose of the Resolution. Now we can
legislate only in those matters which
are the exclusive responsibility of the
Union Legislature. but we are dealing
with a problem about which it is much
better that we lay down certain guide-
lines also, though they are outside the
scope of the Union List, for example
development of the regional languages,
for example acceptance of the three-
language formula. We would like to
give some sort of sanctity to these guide-
lines by this sovereign Parliament so
that in the country public opinion can
be prepared on that, there could be
education of the public mind on this
issue, Therefore what does this Reso-
lution say? The Resolution basically
says five things. Firstly, it pledges it-
self for the development of Hindi.
Secondly, it pledges itself for the efforts
to develop other languages. Thirdly, it
accepts the three-language formula.
Fourthly it accepts the regional lan-
guages as the media of U.P.S.C, exami-~
nations. And fifthly, for which she has
got some doubts, we have said that at
the recruiting stage compulsory know-
ledge of either English or Hindi would
be necessary. Now the original provi-
sion to which she was agreeable only
again created a doubt because, as 1 said.
we wanted to remove the doubts in the
minds of all, but when people of the
North also started asking whether you
are trying to impose English by this
back door method, the other alternative
then was to say that neither Hindi nor
English will be a compulsory language,
and that, according to me, would have
been an absurd proposition, because
that would have meant chaos, We say
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to the world that our official languages
are going to be Hindi and English but
at the same time those who want to
come . ..

= TRATTAW ¢ 5 AT ) wfan”
qrag | pe e
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SHRI Y., B. CHAVAN: This is the
only good thing you are doing, Mr, Raj-
narain.

So, according to me—others may dis-
agree with me—this is my honest view
on that. When you say that English
and Hindi are going to be the cfficial
languages and link languages of the
country and at the same time you take
the position that the knowledge ot those
languages will not be compulsory to
those who want to come and join the
services, then this is absolutely absurd
as far as I am concerned. Therefore, it
was absolutely logical to say; people
who don’t want Hindi, they say, “Have
English as an associate language.” And
when it is made compulsory for the
U.P.S.C. examinations, it is not logical
I mean, they are making the argument
just for the sake of reply.

SHRI BHUPESH GUPTA: Why not
you make it compulsory in the case of
Hindi-knowing people that they must
know another regional language just as
in the case of non-Hindi-knowing
people? That is the point.

SHRI Y. B. CHAVAN: I understand
your point. That is what 1 was telling
them. That is why I say the position is
accepted in the acceptance of the three-
language formula. That is my answer to
it. But I know that there are some
people who do not believe in this thing
and I am asking them to wait for some
time. Wait for some time. We are
a growlng nation. We are not saying
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all the last words today. Let us grow.
Let us see what 1s our experience
about it.

SHRIMATI YASHODA REDDY: Will
it materialise?

SHRI Y. B. CHAVAN: I hope so.

M AR TR (IFT W)
¥ 9957 § 1F Zofroumodfio Ft w1
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SHRI Y. B. CHAVAN: I do not know
what answer I can give, because I am
not speaking on bhehalf of the univer-
sities here. I am speaking on behalf of
the Government here, Because they
have not done it my idea is not to
impose English. The major point is that
if once they get into service they will
have to have ultimately a working
knowledge of both the langauges. This
is the position.

THE DEPUTY CHAIRMAN: Every-
body has spoken and the Minister has
replied. I shall first put the Amendment
standing in the name of Shri Chordia.
The question is:

“That the Bill to amend the Official
Languages Act, 1963, as passed by
the Lok Sabha, be referred to a Select
Committee of the Rajya Sabha con-
sisting of fifteen members, namely: - -

1. Shri Tarkeshwar Pande
Shri M. P. Shukla
Shri Niren Ghosh
Shri Rajnarain
Shri D. L. Sen Gupta

@ o w o
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6. Shri Chitta Basu

7. Shri B. K. Gaikwad

8. Shri Banka Behary Das

9. Shri Narindar Singh Brar
10. Shri Jagat Narain

11. Shri Lokanath Misra

12. Shri Brahmanand Panda
13. Shri Sitaram Jaipuria

14, Shri Niranjan Varma, and
15. Shri V. M. Chordia

) -
prRA g

with instructions to report by the 12th
February, 1968.”

The House divided. ’

THE DEPUTY CHAIRMAN: Ayes—

17; Noes—102.
AYES—17

Bhandari, Shri Sundar Singh

Chorida, Shri V. M.

Gaikwad, shri B. K,

Ghosh, Shri Niren

Jagat Narain, Shri

Mani, Shri A. D.

Misra, Shri Lokanath

Panda, Shri Brahmanand

Pande, Shri Tarkeshwar

Patel, Shri Sundar Mani

Rajnarain, Shri

Salra Bhadauria, Shrimatit

Sen Gupta, Shri D. L.

Shakuntala Paranjpye, Shrimati

Shukla, Shri M. P.

Sinha, Shri Ganga Sharan

Sinha, Shri Rewati Kant e

NOES—102 .
Abdul Shakoor, Moulana o
Abid Ali, Shri
Abraham, Shr1 P. o
Amla, Shri Tirath Ram re.J
Ammanna Raja, Shrimat: C.
Anandan, Shri T. V.

(S I
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Anis Kidwai, Shrimati .,
Vot
Arora, Shrl Arjun et
Asthana, Shri L. D. i AT

:
un”, ot

Baharul Islam, Shri
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Bhatt, Shri Nand Kishore
Bhuwalka, Shri R. K.
Bindumat: Devi, Shrimatt
Chagla, Shri M. C.
Chaman Lall, Diwan
Chandra Shekhar, Shri Lo

Chandrasekhar, Dr. S. biq
Chavda, Shri K. S. : .
Chengalvaroyan, Shri T. !
Chetia, Shri P.

- g kS

Dass, Shri Mahabir *
Desai, Shri Khandubhal K.
Desai, Shri Suresh J,
Dharia, Shr: M. M.

Doogar, Shri R. S.

Ghose, Shri Surendra Mohan
Gilbert, Shri A. C.
Goswami, Shri Sriman Prafulla
Gujral, Shri I. K.

Gurupada Swamy, Shri M, S.
Hathi, Shri Jaisukhlal

Iyer, Shri N. Ramakrishna
Jairamdas Daulatram, Shri
Karmarkar, Shri D. P.
Keshavan (Thazhava), Shri
Khan, Shri Akbar Ali

Kothari, Prof. Shantilal

Koya, Shri Palat Kunhi
Krishan Kant, Shri

Kurre, Shri Dayaldas o

R

Lalitha (Rajagopalan), Shrimati
Mallikarjunudu, Shri K. P.
Mangladevi Talwar, Dr. (Mrs)
Maniben Vallabhbhai Patel, Kumari
Mary Naidu, Miss M. L. "
Mehta, Shri Om -
Mishra, Shri L. N.

Mishra, Shri S. N.

Misra, Shri M.

Mohammad, Chaudhary, A.
Momin, Shri G. H. Valimohmed
Mookerjee, Shri Debabrata

Neki Ram, Shri

Paliwal, Shri S. K. D.  “

Pande, Shri C. D. ' ' ° isY
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Parthasarathy, Shri R. T.
Pattanayak, Shri B. C.
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Pillai, Shri J. Sivashanmugam

Punnaiah, Shri Kota
Purkayastha, Shri M.

Pushpaben Janardanrai Mehta, Shri-

mati
Puttappa, Shr: Patil s
Ram Chander, Shri )
Ramaswamy, Shri K. S.
Ramaul, Shri Shiva Nand
Ray, Shri Ramprasanna
Ray, Shri S. P.
Reddy, Dr. M. Channa
Reddy, Shri M. Govinda
Reddy, Shri N. Narotham

Reddy, Shri Y. Adinarayana

Sahai, Shri Ram

Salig Ram, Dr.

Sapru, Shr1 P. N.
Savnekar, Shri B. S.
Seeta Yudhvir, Shrimati
Sherkhan, Shri

Shukla, Shri Chakrapani

IS

v ¥

Shyam Kumari Khan, Shrimati

Siddhu, Dr. M. M. S.
Singh, Dr. Anup
Singh, Dr. Gopal
Singh, Shri J. K. P. N.
Singh, Raja Shankar Pratap
Singh, Shri T. N.

I

-

-

N [

Sinha, Shri Awadheshwar Prasad

Sinha, Shri B. K. P.
Syed Mahmud, Dr.
Tankha, Pandit S. S. N.
Tapase, Shri G. D.

Tara Ramchandra Sathe, Shrimati

Thanulingam, Shri P.
Tiwary, Pt. Bhawaniprasad
Untoo, Shri Gulam Nabi
Upadhyaya, Shri S. D. ,
Usha Barthakur, Shrimati
Vaishampayen, Shri S. K.
Varma, Shri B. B.

Varma, Shri C. L.

st
firer

¢
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Vidyawati Chaturvedi, Shrimati
Yajee, Shri Sheel Bhadra
Yashoda Reddy, Shrimati
Zaidi, Col. B. H.

The motion was negatived.

THE DEPUTY CHAIRMAN: Similar
amendments standing in the names of
Shri M. P. Shukla and Shri Tarkeshwar
Pande are therefore barred.

= w

Now I shall put the original motion
to vote.

The question is:

“That the Bill to amend the Official
Languages Act, 1963, as passed by
the Lok Sabha, be taken into consi-
deration.”

The motion was adopted.

THE DEPUTY CHAIRMAN: Now we
shall take up the clause by clause con-
sideration of the Bill,

Clause 2: Substitution of new section or
section 3

THE DEPUTY CHAIRMAN: I think
I shal] put all the amendments to vote
together.

SEVERAL HON. MEMBERS: No, no.

THE DEPUTY CHAIRMAN: I know
you may not like all the 44 amend-
ments to be put to vote together. But
they cannot be taken separately also.
So we can take them up batch by batch,

Clause 2

SHRIMATI SHAKUNTALA PARANJ-
PYE (Nominated): I beg to move:

1. “That at pages 1 to 3, for the
existing clause 2, the following he
substituted, namely:—

2. For section 3 of the Official
Languages Act, 1963 (hereinafter
referred to as the principal Act),
the following section shalj be substi-
tuted, namely:—

‘3. Notwithstanding the expira-
tion of the period of fifteen years
years from the commencement of
the Constitution, the English lan-
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guage shall, as from the appointed
day, continue to be used, in addi-
tion to Hindi,~

Ka) for all the Official pur-
poses of the Union for which it
was being used immediately
before that day ; and

(b) for the transaction of busi-
pess in Parliament.’”

SHRI D. L. SEN GUPTA: I beg to
move: U £

2, “That at pages 1 to 3, for the
existing clause 2, the following be
substituted, namely:—

‘2, For section 3 of the Official
Languages Act, 1963 (hereinafter
referred to as the principal Act),
the following section shall be substi-
tuted, namely:—

‘3. Notwithstanding the expira-
tion of the period of fifteen years
from the commencement of the

~ Constitution, all the languages ex-
cept Sanskrit specified in the
Eighth Schedule to the Constitu-
tion shall, from the date of the
commencement of the Official
Languages (Amendment) Act,
1967, be used—

(a) for all the official purposes
of the Union ;

(b) for the transaction of husi-
ness in Parliament’.”

(The amendment also stood in the name
of Shri Niren Ghosh)

SHRI D. L. SEN GUPTA: I beg to
move:

3. “That at page 1, line 10, for the
word ‘may’ the word ‘shall’ be substi-
tuted.”

(The amendment also stood in the
names of Shri N. R. Mumiswamy, Shri
M. Govinda Reddy and Shri Niren
Ghosh).

SHRI SUNDAR SINGH BHANDARI
(Rajasthan): I beg fo move
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4 “That at page 1, for lines 12 and
13, the following be substituted,
namely:—
‘(a) for some specific purposes of
the Union to be prescribed by ihe
Central Government’.”

(The amendment also stood in the
name of Shri V. M. Chordia)

SHRI D. L. SEN GUPTA: I beg to
move:

5. “That at page 1.—

@A) in line 12, the letter and
brackets ‘(a)’ be deleted; and

(ii) in line 13, the word ‘and’ be
deleted.”

(The amendment also stood in the
names of Shri M. V. Bhadram, Shri
Bhupesh Gupta, Shri K. Damodaran
and Shri Chitta Basu).

SHRI SUNDAR SINGH BHANDARI:
I beg to move:

6. “That at page 1, after line 13,
the following proviso be inserted,
namely:—

“Provided that the Central Gov-
ernment shall lay down annually
specific targets for the more exten-
sive use of Hindi in the official
business of the Union ;’.”

(The amendment also stood in the
name of Shri V. M. Chordia).

SHRI D. L. SEN GUPTA:
move:

7. “That at page 2, for line 1, the

following be substituted, namely:—

‘Provided that English and all
the other languages mentioned in
the Eighth Schedule of the Constitu-
tion shall be used for transaction
of business and debate in Parlia-
ment.'”

(The amendment alsa stood in the
names of Shri M. V. Bhadram, Shri
Bhupesh Gupta, Shri K. Damodaran and
Shri Chitta Basu).

SHRI M. P. SHUKLA (Uttar Pra-
desh): I beg to move:

8. “That at page 2, for lines 2 tg 17.
the following be substituted,
namely: —

‘Provided that each State of the
Union of India may use Hindi in

I beg to
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addition to the English language for

communication with the Union or

for inter-State communication pro-

gressively so as to completely

switch over to Hindi within ten

; years from the commencement of
this Act:

3

1 Provided further that communi-
cations in Hindi may be trans-
lated in the regional languages of
the receiving States or in the
English language, as and where ne-
cessary, and provision for such
translations shall be made in each
State of the Union: s

Provided also that there shall be
no bar for the States or the Union
to adopt Hindi as a medium for
inter-State communications forth-

-« with by mutual agreement amcngst
themselves.’ »

(The amendment also stood in the
name of Shri Tarkeshwar Pande.)

SHRI D. L. SEN GUPTA: I heg to
move:

9. “That at page 2, for lines 2 10 17,
the following be substituted,
namely :(—

‘Provided that Hindi shall be used
* for purposes of communication bet-
ween the Union and a State which
has adopted Hindi as its official
language.

N

' Provided further that Hindi ac-
companied by a tranglation in
English shall be used for pur-
poses of communication from the
Union to a State which has not ado-
pted Hindi ag its official language :

Provided also that Hindi or
English or the official language of
the State concerned shall be used
for the purposes of communication
from a State which has not adopt-
ed Hindi as its official language to
the Union:

Provided also that Hindi or
English or the official language of
the State sending the communica-
tion shall be used for purposes of
communication between one State
and another.'”
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(The amendment also stood in the
names of Shri M. V. Bhadram, Shri
Bhupesh Gupta, Shri K, Dgmodaran
and Shri Chitta Basu.)

SHRI SUNDAR SINGH BHANDARI:
I beg to move:

10, “That at page 2, line 2, after
the words ‘the English language’ the
words ‘along with Hindi’ be inserted.

(The amendment also stood wn the
name of Shri V. M. Chordia).

SHRI M. P. SHUKLA : I beg to move:

11. “That at page 2, line 2, after the
words ‘English language’ the words ‘in
addition to Hindi’ be inserted.

12. That at page 2, line 2, for the
word ‘shall’ the words ‘may continue
to’ be substituted.”

(The amendments also stood in the
name of Shri Tarkeshwar Pande.)

SHRI RAJNARAIN: I beg to move:

13, “That at page 2, for lines 2 to 4,
the following be substituted,
namely : —

‘Provided that the official lan-
guage of the State concerned shall
be used for purposes of communi-
cation together with a translation in
Hindi of such communication bet-
ween the Union and a State which
has not adopted Hindi as its official
language.’”

(The amendment qglso stcod in the
names of Shri Rewati Kant Sinha and
Shrimati Sarla Bhadauria).

SHRI M. GOVINDA REDDY (My-
sore): I beg to move:

14. “That at page 2,—

(i) for lines 2 to 4, the following
be substituted, namely: —

‘(c) for purposes of communi-
cation between the Union and a
State which has not adopted
Hindi as its official language-’;

(ii) in line 5, the word ‘further’ be
deleted.”
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SHRI M. P. SHUKLA:
move:

I keg to

15. “That at page 2, at the end of
line 4, after the words ‘official lan-
guage’ the words ‘for a period cf ten
years from the the commencement of
this Act’ be inserted.”

(The amendment also stocod in the
name of Shri Tarkeshwar Pande.)

SHRI RAJ NARAIN : I beg to move:

16, “That at page 2. lines 8 to 10,
for the words ‘such communication in
Hindi shall be accompanied by a
translation of the same in the English
language’ the words ‘such comrmuni-
cation in Hindi shall be accompanied
by a translation of the same in the
official language of the State con-
cerned’ be substituted.”

(The amendment also stood in the
names of Shri Rewati Kant Sinha and
Shrimati Sarla Bhadauria).

SHRI SUNDAR SINGH BHANDARI:
I beg to move:

17. “That at page 2, line 9, for the
word ‘shall’ the words ‘shall not’ be
substituted.”

18. That at page 2, line 9, for the
word ‘shall’ the word ‘may’ be substi-
tuted.

(The amendments also stood in the
name of Shri V. M, Chordia.)

SHRI RAJ NARAIN: I beg to move:

19. “That at page 2, after line 10.
the following further proviso be
inserted, namely:—

‘Provided also that the States
which have adopted Hindi as their
official language shall communicate
with the Union in Hindi alone and
the work of the offices of the Union
situated within these States shall
also be done in Hindi and necessary
arrangements shall be made to pro-
vide such non-Hindi knowing offi-
cers as are appointed to work in
these States with assistants and
translators for a period of five
years. ”

[ 22 DEC, 1967 ]

.

(Amdt)) Bill, 1967 5474 -

(The agmendment also stood in the
names of Shri Rewati Kant Sinha anag
Shrimati Sarla Bhadauria).

SHRI M. GOVINDA REDDY: I beg
to move: . et ¢

20. “That at page 2., line 11, for the
word ‘also’ the word ‘further’ be sub-
stituted.”

SHRI SUNDAR SINGH BHANDARI:
L beg to mave:

21. “That at page 2, after line 17,
the following further proviso be in-
serted, namely:—

‘Provided also that Hindi shall be
used for purposes of—

(i) communication between the
Union and a State which has
adopted Hindi as its official lan-
guage ; and

(ii) any reply by the Union to
a communication in Hindi.’”

(The amendment also stood in the
name of Shri V. M. Chordia).

SHRI M. GOVINDA REDDY:
10 move:

I beg

22. “That at page 2, lines 24 to 26,
the words “and any corporation or
company owned or controlled by the
Central Government or any office
therecof” be deleted.

23. “That at page 2. lines 27 to 29
pe deleted.”

v

SHRI RAJNARAIN: I beg to move:

24. “That at page 2, lines 30 to 34.
for the words ‘a translation of such
communication in the- English lan-
guage or, as the case may be, in
Hindi shall also be provided {ill such
date as the staff of the concerned
Ministry, Department, office or corpo-
ration or company aforesaid have ac-
quired a working knowledge of Hindi’
the words ‘for a period of five years a
translation in the English language
shall also be provided’ be substituted.
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(The amendment also stood in the
names of Shri Rewati Kant Sinha and
Shrimati Sarle Bhadauria).

SHRI TARKESHWAR PANDE (Uttar
Pradesh): I beg to move:

25. “That at page 2, for lines 30
to 34, the following be substituted,
namely:— fts] i

‘a translation of such communi-
cation In the English language or,
as the case may be, in Hindi shall
also be provided till such date as
the staff of the concerned Ministry,
Department, office or corporation or
company aforesaid have acquired a
working knowledge of Hindi or, as
the case may be, the English lan-
guage‘v ” '

SHRI N. R. MUNISWAMY (Madras):
I beg to move:

26. “That at page 2, lines 31 to 34,
the words ‘till such date as the staff
of the concerned Ministry, Depart-
ment, office or corporation or company
aforesaid have acquired a working
knowledge of Hindi' be deleted.”

SHRI M, GOVINDA REDDY: I beg
to move:

27. “That at page 2,—

(i) in line 32, after the word
‘Department’ the word ‘or’ be inser-
ted ;

(ii) in Hnes 32 to 34, the words
‘or corporation or company afore-
said have acquired a working know-
ledge of Hindi’ be deleted.”

SHRI N. R, MUNISWAMY : I beg to
move :

28. “That at page 2, line 33, the
words ‘a working’ be deleted.”

SHRI SUNDAR SINGH BHANDARI :
I beg to move:

29. “That at page 2, after line 34,
the following proviso be inserted,
namely :(—

“Provided that the time limit for
acquiring a working knowledge of
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Hindi shall not exceed Hve years
from the commencement of this
Act).”

(The agmendment also stood in the
name of Shri V. M. Chordia.)

SHRI M. P, SHUKLA : I beg to move:

30. “That at page 2, line 36, for
the words ‘both Hindi and the English
language shall be used for’ the words
‘only Hindi shall be used for’ be sub-
stituted.”

(The amendment also stood in the
name of Shri Tarkeswar Pande.)

SHRI M. GOVINDA REDDY: I beg
to move:

31. “That at page 2, lines 40 to 42,
the words ‘or by a corporation or
company owned or controlled by the
Central Government or by any office
of such corporation or company’ be
deleted.”.

32, “That at page 3, lines 6 to 8,
the words ‘or by a corporation or
company owned or controlled by the
Central Government or by any office
of such corporation or company’ be
deleted.”

SHRI SUNDAR SINGH BHANDARI:
I beg to move:

33. “That at page 3, after line 8,
the following provisos be inserted,
namely :(—

‘Provided that the Central Gov-
ernment or any Ministry, Depart-
ment or office thereof or a corpora-
tion or company owned or control-
led by the Central Government or
by any office of such corporation or
company shall use Hindi only for
the purpose of communication with
a State which has adopted Hindi
as its official language :

Provided further that Hindi com-
municationg received by any Minis-
try, Department or office of the
Central Government shall be replied
to in Hindi.’”

(The amendment also stood in the
name of Shri V. M. Chordia.)
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SHRI M. P, SHUKLA : I beg to move:

34. “That at page 3, lines 9 to 29
be deleted

(The amendment also stood in the
name of Shri Tarkeshwar Pande.)

SHRI RAJNARAIN : I beg to move:

35. “That at page 3, lines 14 to 21,
for the words ‘due consideration shall
be given to the guick and efficient dis-
posal of the official business and the
interests of the general public and in
particular, the rules so made shall
ensure that persons serving in con-
nection with the affairs of the Union
and having proficiency either in Hindi
or in the English language may func-
tion effectively and that they are not
placed at a disadvantage on the
ground that they do not have profi-
ciency in both the languages’ the
words ‘the Government shall keep in
view that popular Government will
ultimately be run in the peoples’ lan-
guage and therefore, for the quick and
efficient disposal of official business
and for maintaining a balance in fol-
lowing this principle, shall make rules
and the rules so made will particu-
larly ensure that the persons serving
in connection with the affairs of the
Union and having proficiency either
in Hindi or in the English language
may function effectively and that they
are not placed at a disadvantage only
on the ground that they do not have
proficiency in both the languages’ be
substituted.”

(The amendment also stood in the
names of Shri Rewati Kant Sinha and
Shrimati Sarla Bhadauria.)

SHRI M, GOVINDA REDDY: I beg
to move:

36. “That at page 3,—

(i) in lines 15-16, the words ‘and
the interests of the general public’
be deleted ;

(i) in lines 18-19. the words ‘and
having proficiency either in Hindi
or in the English language’ be dele-
ted ; and

(ili) in line 21, for the words ‘in
both the Ilanguages’ the words
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‘either in Hindi or in the English
language’ be substituted.”

SHRI N. R. MUNISWAMY : I beg to

move .

37. “That at page 3, lines 18 to 21,
the words ‘and in particular, the rules
so made shall ensure that persons
serving in connection with the affairs
of the Union and having proficiency
either in Hindi or in the English lan-
guage may function effectively and
that they are not placed at a dis-
advantage on the ground that they do
not have proficiency in both the lan-
guages’ be deleted.”

SHRI SUNDAR SINGH BHANDARI :

[ beg to move:

38. “That at page 3, after line 21,
the following proviso be inserted,
namely :—

‘Provided that no employee will-
ing to carry on his work in Hindi
shall be required to carry on his
work in English or required to fur-
nish English translation of the note
or communication received 1in
Hindi.’ ”

(The amendment also stood in the

name of Shri V. M. Chordia.)

SHRI TARKESHWAR PANDE: [ beg

to move:

40. “That at page 3, lines 24 to 29,
for the words ‘until resolutions for
the discontinuance of the use of the
English language for the purposes
mentioned therein have been passed
by the Legislatures of all the States
which have not adopted Hindi as their
official language and until after con-
sidering the resolutions aforesaid, a
resolution for such discontinuance has
been passed by each House of Parlia-
ment’ the words ‘for a period of five
years’ be substituted.”

SHRI M. P. SHUKLA : I beg to move :

41. “That at page 3, lines 24 to 29,
for the words ‘until resolutions for
the discontinuance of the use of the
English language for the purposes
mentioned therein have been passed
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by the Legislatures of all the States
which have not adopted Hindi as their
official language and until after con-
sidering the resolutions aforesaid, a
resolution for such discontinuance has
been passed by each House of Parlia-
ment, the words ‘for a period of ten
years from the commencement of this
Act:

Provided that a legislature of any
State of the Union may, by a resolu-
tion adopted by a majority of three-
fourths of its members, seek the per-
mission of Parliament to continue the
use of English within its jurisdiction
for a further period of five years, for
all or any of the purposes mentioned
in the aforesaid sections:

Provided further that Parliament
may grant such permission by adopt-
ing a resolution to this effect by both
Houses of Parliament :

Provided also that no such permis-
sion may be granted beyond the afore-
said period of 15 years’ be substi-
tuted.”

(The amendment also stood in the
name of Shri Tarkeshwar Pande.)

SHRI JAGAT NARAIN: 1 beg to
move :

42. “That at page 3, line 26, for the
words ‘by the Legislatures of all the
States’ the words ‘by the Legislatures
of the majority of the States’ be sub-
stituted.”

SHRI SUNDAR SINGH BHANDARI :
I beg to move:

43. “That at page 3, lines 26-27, for
the words ‘the Legislatures of all the
States which have not adopted Hindi
as their official language’ the words
‘the Legislatures of the two-thirds of
the States of the Union’ be substi-
tuted.”

(The amendment also stood in the
name of Shri V. M. Chordia.)

SHRI RAINARAIN : I beg to move :
44. “That at page 3, lines 26-27, for

the words ‘of all the States which
have not adopted Hindi as their offi-
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cial language’ the words ‘of the majo-
rity of the States as have not adopted
Hindi as their official language’ be
substituted.”

(The amendment also stood in the
nemes of Shri Rewati Kant Sinha ¢nd
Shrimati Sarla Bhadauria.)

The questions were proposed.

SHRI K. Pp. MALLIKARJUNUDU
(Andhra Pradesh) : Madam, I had given
notice of my amendment No. 39 in the
hope that I would be given a chance to
speak on this Bill. But in spite of wait-
ing for a chance all these two days I
could not get a chance. So I am not
moving my amendment.

SHRIMATI SHAKUNTALA PARAN-
JPYE (Nominated) : Madam, I want to
speak on my amendment,

THE DEPUTY CHAIRMAN : Yes, you
may do so but briefly.

SHRIMATI SHAKUNTALA PARAN-
JYPE : Shall I read out my amendment?

THE DEPUTY CHAIRMAN : No, just
speak on it,

SHRIMATI SHAKUNTALA PARAN-
JPYE : Madam, my amendment

says
that for the existing clause 2, you
should substitute something. And it

says that for the existing section 3 of
the Official Languages Act, the follow-
ing section should be substituted,
namely :

“Notwithstanding the expiration of
the period of fifteen years from the
commencement of the Constitution,
the English language shall, as from
the appointed day, continue to be
used, in addition to Hindi,—"

Madam. the point is very clear that
the English language should continue
to be the associate language as before.
In fact, when speaking on the Bill dur-
ing the first reading, I said I did not
know why this Bill was at all brought
in. And many other Members have
also expressed the same view. Things
should have gone on ag before. The
Home Minister made some remarks
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about having a link language that
link being Hindi. Madam, we all know
that today English is the link language
in India and I feel that it should re-
main the link language in India, to-
gether with Hindi, if you like, We know
that in a country like Switzerland there
are three languages and that country
has been getting on very well. When
a small country like Switzerland can
have three languages, it is difficult for
a big country like ours to have two
languages? And after all, English is
an easy language and I also think that
the people are -ager to learn it.

THE DEPUTY CHAIRMAN : I think
these arguments have been advanced
by you in your previous speech. You
may give other arguments now.

SHRIMATI SHAKUNTALA PARAN-
JPYE : The Home Minister said there is
no use starting with suspicion. I should
like to ask him—he is not here now—
whether his experience of the last
fifteen years does not confirm the sus-
picions. Is there not grounds for the
suspicion that the Hindi speaking people
are not keen on learning another re-
gional language? They do not want to
learn it.

I will not speak longer, Madam,
because there are others waiting to
speak on their amendments and I
shall conclude by saying that I do press
my amendment and I hope the House
will accept it.

4 pM.
SHRI N. R, MUNISWAMY (Madras) :
Madam, what about my amendment?

THE DEPUTY CHAIRMAN: Which
is your amendment?

SHRI N. R. MUNISWAMY : No. 3 in
the Consolidated List. 115 T

THE DEPUTY CHAIRMAN: That
has already been moved.

SHRI D. L. SEN GUPTA: Madam
Deputy Chairman . .

i

THE DEPUTY CHAIRMAN : You are
speaking on all the five amendments?

SHRI D. L. SEN GUPTA : Yes.
8—5R.S./68
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Yesterday when I spoke on the Bill
and the Resolution I made this position
perfectly clear that there should be
development of Hindi as a langauge
acceptable to the different parts of India
and nothing should be done which the
other non-Hindi States cannot take in

good grace. Consistent with that part
of my submission yesterday these
amendments have been tabled. I do

not for a moment feel that India should
not have a link language. India should
have a link language and at the same
time not Hindi till other States willing-
ly accept it. The difference between
my amendment and the amendment of
the previous speaker, Shrimati Shakun-~
tala Paranjpye is that she wants En-
glish language to continue while [
want that all the Indian languages ex-
cepting Sanskrit be used. I am sorry
yesterday in my speech I spoke that
Mr, Rajnarain was not in favour of giv-
ing any translation of the Hindi version.
He was not willing to give English ver-
sion of the U.P. Government Hindi
communications either to the States or
to the Centre. His line is exactly the
line which I have indicated here. He
wants to give translation in all State
languages other than English because
he considers English as a foreign lan-
guage. I do not go as far as that. Now
even if English remains and if Hindi
remains, then also there should some
provision because there may be many
Ministers who do not know English
and even Hindi. He may know Telugu
or Bengali. His Secretary writes an
order. He has to understand it before
he puts his signature. So my amend-
ment is this:

“Notwithstanding the expiration of
the period of fifteen years from the
commencement of the Constitution, all
the languages except Sanskrit speci-
fied in the Eighth Schedule to the
Constitution shall, from the date of
the commencement of the Official
Languages (Amendment) Act, 1967,
be used—

(a) for all the officlal purposes
of the Union ;

(b) for the transaction of busl
ness in Parliament.”

THE DEPUTY CHAIRMAN: You
must be brlef,



5483 Oﬁigial Languages
SHRI D. L. SEN GUPTA : I shall be
very brief.

Now, he was saying here that so far
as the language question is concerned
we have tried to over simplify it. The
Home Minister has said just now in
reply that everybody will have the same
difficulty or the same advantage but
that position will be improved if this
amendment of mine is accepted.

SHRI NIREN GHOSH: Madam . .

THE DEPUTY CHAIRMAN : Amend-
ments Nos. 2 and 3 are in your name
also. But he has spoken. Have you
any other new arguments?

SHRI NIREN GHOSH: Exactly, I
have.

Madam Deputy Chairman, I do not
agree with the basic approach that
Mr. Chavan propounded that only one
of the Indian languages has got to be
made the link language. It is almost
like Kant’s Categorical Imperative,
fully in dissonance with the objective
reality of India. If that would have
been acceptable to the overwhelming
number of people in India I would have
stood for that. As I said in my speech
also it was better that in the Constitu-
tion no language was made the link
language and ultimately in course of
time perhaps this very Hindi would
have possibly had the greatest chance
of becoming at least the primary link
language or even the sole link language.
It could have had that chance but that
chance has been destroyed. That is
the reality. Let us face it. Now in a
country which is composed of so many
States having so many languages if you
make a distinction then national honour
and prestige are hurt. This is a vital
thing. We fought for national honour,
prestige and freedom but if by making
one language you hurt all the languages
then you hurt everybody’s sentiments.
You touch their hearts in the raw and
by that process unity cannot be brought
about. And what is the reality? Had
it been the language spoken by 80 per
cent of the people or had it been such
a language with all the culture, science,
poetry and what not, then the people
should have voluntarily learnt it in
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order to get more of culture, more of
education, more of science, technology,
art and all those things.

THE DEPUTY CHAIRMAN : I think
you must now finish,

SHRI NIREN GHOSH: Madam, this
1s a most serious amendment.

THE DEPUTY CHAIRMAN : This is
what you said in your speech also.

SHRI NIREN GHOSH : The point is,
don’t make a distinction. You ask:
would it lead to the disintegration of
India if we accept this and how will it
work ? I say it can work. Now, some
Central Government offices and Cen-
tral Government undertakings are
situated in different States of India.
Naturally the officers deputed on behalf
of the Central Government must, as of
necessity, learn the language of the
State in conducting the affairs of the
Government and of those undertakings.
Otherwise it cannot be conducted and
the vast amount of work cannot be dis-
posed of.

So far as communications are con-
cerned, if only one crore or two crores
of rupees are spent you can have a
Translation Bureau and you can send
all your communications to the State
concerned 1n the language of the State
concerned and have their communica-
tions also transiated. It is not much of
a trouble. ) -

As regards offices situated in the Capi-
tal, perhaps as a measure of practical
necessity officers working here will
learn English and also to some extent
Hindi. So, this thing worked. If it does
work it cements, it puts all the lan-
guages on a par, on an egual footing
and that precisely makes for Indian
unity. Any other scheme is disruptive
of unity. The others will feel that they
have been squeezed out and they will
fight for their very existence. Then, in
course of time it may appear that all
the fourteen languages will not be
necessary. Some three or four languages
would emerge and they would be the
link languages, Hindi occupying the
primary position in the hierarchy. It
fs quite feasible. That will cement
Indian unity for ever. But by this pro-
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cess you are imposing Hindi. Even last
time, 1n 1963, when Lal Bahadur Shas-
trl was there, the bitter controversy
about the words ‘may’ and ‘shall’ was
there Affer that the Madras trouble
started. Then, the Congress Working
Committee came in . . .

THE DEPUTY CHAIRMAN That
will do

SHRI NIREN GHOSH - Now, you
have backslided even from that posi-
tlon I know that you are not going to
put all the fourteen languages on a
par. You are going to disrupt India.
That 1s another thing But even the
minimum that was promised that it
should be ‘shall’ for an indefinite period,
wyou are not honouring That was the
Prime Minister’s assurance Even the
Congress President Kamaraj is harping
on 1t that you are going back on it.
That assurance should be fully and
wholly honoured, but you are back-
shding on that, and I know not at what
cost fo the nation.

Thank you. !

SHRI LOKANATH MISRA (Orissa)
Madam, even though I differ on many
other points with Mr Niren Ghosh, on
this point I agree with him. Now, the
point 1s that Hindi is not a standardis-
ed language That 1s why I want the
continuance of English A few days
back, you will remember. when Mr.
Sham Nath was the Deputy Minister
in charge of the Ministry of Informa-
tion and Broadcasting, there was a
hue and cry in both Houses of Parlia-
ment about the introduction of what
they call Chandni Chowk Hindi in the
Ministry of Information and Broadcast-
ing. Many Hindi-speaking people start-
ed complaining saying that they did not
understand what was being broadcast
over the All India Radio. That shows
what a great weakness the Hindi lan-
guage has If one State uses Hindi
which 1s not understood by the other
State, what is the language that I am
going to learn? 1If I am going to learn
Hindi, I am a really 1n a state of confu-
sion. I have been listening to many
speeches, but ultimately I have not been
able to make up my mind about what
Hindi I shall have to learn. If that is
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the difficulty for an objective onlooker
—I neither belong to the South nor to
the Hindi-speaking area, I have my own
culture and I am proud of it—. . .

SHRI SHEEL BHADRA YAJEE (Bi-
har) : Guided by Rajaji

SHRI LOKANATH MISRA It does
not matter. I am also proud of my
leader. I do not let down my leader as
you do You do not even follow your
leader Kamaraj. They are leaderless
and rudderless all the time. I do not
envy them. I pity them Now, the
point 1s 1f Hindi is imposed on me, what
Hindi am I going to learn? That is the
great difficulty for me Therefore, Hindi
has to be standardised before it can be
imposed on the non-Hindi-speaking
areas They cannot go groping about
what 1s Hindi When Hindi does not
have a connotation of its own, what
Hindi are we to learn? Therefore, I
would 1nsist that till they standardise
Hindi, English should be allowed to
continue.

SHRI MULKA GOVINDA REDDY
(Mysore) I support the amendment
moved by Mr Niren Ghosh Whenever
we pass any legislation, let there be no
ambiguity. This was discussed in 1963,
whether ‘may’ should be used or ‘shall’
should be used. Their 1interpretation
was that ‘may’ meant ‘shall’ and, there-
fore, they had used this word ‘may’ In
order to dispel apprehensions and
doubts which the non-Hindi-speaking
people may have and in order that it
should be straightforward and simple,
so as to be understood by the common
people, it 1s better that we use the word
‘shall’, which 1s not ambiguous and
which is clear in its meaning and con-
tent I, therefore, strongly support the
amendment moved by Mr, Niren Ghosh
that nstead of ‘may’ the word ‘shall’ be
used Thank you.

THE DEPUTY CHAIRMAN Now, I
come to Mr Muniswamy’s amendments.
Let him speak on them.

SHRI N. R MUNISWAMY - With
regard to amendment No 3, I am also
of the same opinion that the word ‘shall’
should be substituted for the word
‘may’. Unless we unlearn what we have
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learnt in English, ‘may’ does not mean
‘shall’. The word ‘shall’ means manda-
tory. If they want to convince us by
saying that ‘may’ means ‘shall’, it js an
amazing thing. It sometimes also
amuses me. Therefore, in spite of
various arguments advanced by the
Government saying that ‘may’ means
‘shall’, it will not be ‘shall’. ‘May’
means ‘may not’ also. There are various
decisions by the court saying that
‘shall’ is mandatory. ‘May’ only creates
doubts. You will be pleased to see it,
subsequent to these clauses, where you
have used the word ‘shall’. Even in
clause 1, sub-clause (2), you have said
translation of such communication in
the English language or, as the case
may be, in Hindi shall also be provided.
Here ‘shall’ is used thereby meaning
that it is one of compulsion. It is not
‘may’. Here, if they had used ‘may’
instead of ‘shall’ I could understand it.
But in a place where they ought to use
the word ‘shall’, they have used ‘may’.
We are all aware that what is being
laid down has to be implemented by the
staff. It is in the implementation where
we have got doubt. People who imple-
ment the orders of the Government will
only use Hindi language because here
‘may’ is used. Therefore, I would re-
quest the Government to see that noth-
ing will be lost by accepting our amend-
ment, viz.,, instead of ‘may’ ‘shall’ be
substituted. It will give no room for
any doubt as regards implementation.

SHRI S. S. MARISWAMY : Just one
word to illustrate the point made by my
hon. friend, Mr, Muniswamy. Here
I have a form for the supply of ration.
Their office is situated in Parliament

House. Both on the front side and back
side it is printed only in Hindi. When
I see it I look like an illiterate. Some

friend told me to put my thumb im-
pression, as if I were an illiterate. I
felt it was humiliating. Unless the word
‘shall’ is incorporated, this would hap-
pen not only here, but everywhere else,
throughout the country. So, it is a
very important point.

SHRI M. GOVINDA REDDY (My-
sore) : In spite of the exceedingly per-
suasive speech of the Home Minister,
I still believe that the spirit of the assu-
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rance given by the two Prime Ministers
is not incorporated in the Bill. The
substance of the assurance was that
English shall be an associate language
until the non-Hindi States decide to the
contrary. Now, it means that the Cen-
tre at least shall be bilingual. The
Centre will correspond both in English
and Hindi. That is the meaning. Now,
instead of using the word ‘shall’ in sub-
clause (3) (i), they have used the word
‘may’. It means that the Centre may
also correspond in Hindi, but not in
English. Nobody can accept that posi-
tion. Now, it is against the spirit of
the assurance. The substance of the
assurance was that at least in the
Centre both the languages shall be used.
Now, if the word ‘shall’ had been used,
that would have certainly respected the
spirit of the assurance. As Mr. Mari-
swamy was pointing out, in the proviso
to the clause ‘shall’ is provided. Why is
‘shall’ provided there? That is because
it is compulsory for the Central Govern-
ment in ifs correspondence with the
non-Hindi State Governments to use
English alone. That is the object. If
that were the object in using the word
‘may’ also, then the word ‘shall’ should
have been used and not ‘may’. An hon.
Member on this side was arguing very
eloquently yesterday that ‘may’ means
‘shall’. If that is so, there was no objec-
tion to the word ‘shall’ being used in-
stead of the word ‘may’. What happens
in this. The object of the assurance
of two Prime Ministers will certainly
be defeated because the Centre may
correspond in Hindi. It iIs not obliged
to correspond with the other States in
English. Of course according to the
proviso it is obliged to correspond with
non-Hindi States in English, but the
object was that in all its Union corres-
pondence it should use both languages.
Now English is the only link between
the people of different States. Until all
the States have been able to follow
Hindi, learn Hindi, English could only
be the link language, and if this link
language has to be disturbed, then
Hindi knowledge must spread. Now by
providing ‘may’, it gives a large loop-
hole for the Centre to use cnly Hindi
in its correspondence with those States.
That was not the object. Looking at
the atmosphere prevailing in the coun-
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‘try, one day the Centre will be manned
by a majority of Hindi-speaking people.
It will inevitably come to that. The
non-Hindi States will not be able to
come up to that mark. There is already
a spirit of hostility against non-Hindi
people here. It has been openly ex-
pressed by important leaders. If we
take that into consideration, it is all the
more necessary that the Centre shall
be obliged to correspond in English
with all the States. Only then the spirit
of the assurances given will be respect-
ed. Therefore, this amendment, al-
though simple, being substitution of one
word, is very important. It goes to the
substance. By the use of the word
‘may’ it defeats the purpose of the as-
surance given. If you Kkindly look at
(a) and (b), for all purposes of the
Union of course they say English may
be used, for the transaction of Parlia-
ment business, etc. If it was really the
intention of the framers of the Bill that
the Centre should correspond with non-
Hindi States at least in English, what
‘was the objection to adding after (b),
(¢) as I have proposed later in an
amendment that sub-clause (c) shall be
added that English shall be used for
purposes of communication between the
Union and a State which has not
adopted Hindi as its official language?
It is provided in the proviso. But pro-
viso is not as important as a substantive
clause. In a substantive clause it
should have been provided if it were
the sincere and real intention of the
framers of the Bill. Therefore, I have
suggested that amendment that in the
previso the first part of the sentence
“provided that the English language
shall be used” shall be omitted and a
new sub-clause (c¢) be added, namely :—

“(c) for purposes of communica-
tion between the Union and a State
which has not adopted Hindi as its
official language”.

The other amendments are simple.
-Of course in the other two provisos,
now that I have asked the proviso num-
ber 1 to be given up, in the second pro-
viso I have suggested that the word
‘further’ is not necessary; that will
have to be removed. In the third pro-
viso I have suggested the word ‘further’
being used.
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In sub-clause (2) it is prescribed that
if correspondence takes place between
the Government Departments or offices
or between corporations and companies
in English or Hindi, a translation shall
be sent. Basically I have no objection
to this, but practical objection there is.
Companies and Corporations deal in
technical matters. When they deal in
technical matters, they cannot corres-
pond in Hindi. They can only corres-
pond in English. If we omit “any cor-
poration or company owned or control-
led by the Central Government or any
office thereof”, there is no harm done.
It will still be open for the companies
or corporations to correspond in Hindi
if they like, but by adding that you will
be compelling them to correspond in
Hindj May be you will have to engage
translation staff, but why is it neces-
sary to engage translation staff as long
as they can carry on in English? Will
it not be a burden on an already over-
burdened uneconomic public sector to
have translation staff? Moreover, the
translation staff cannot translate tech-
nical words so easily. So if correspon-
dence has to take place and a transla-
tion has to go, it will take a long time.
There will be delay. Already there is
the redtape system which is not in the
interests of business management. So
I have suggested deletion of the words
‘corporation’ and ‘company’ wherever
they occur. That covers many of my
amendments.

THE DEPUTY CHAIRMAN : You are
talking on all your amendments?

SHRI M. GOVINDA REDDY: That
is the object.

THE DEPUTY CHAIRMAN: You
have got ten amendments. Please be
brief.

SHRI M. GOVINDA REDDY : I never
waste the time of the House. In
number four I have said the words
“and the interests of the general pub-
lic” be deleted. In a law, in a statute,
what would be the significance of add-
ing “and the interests of the general
public”? A statute must be precise. It
must be capable of only one interpre-
tation and not many interpretations.
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Even 1f a measure by the Government
is 1n public interest, anybody may say
it 1s not in public interest, because it
is an 1indefinable term  Therefore, I
have suggested that the phrase “and
the interests of the general public” be
deleted

Another amendment suggests deletion
of the words “and having proficiency
either 1in Hindi or in the English lan-
guage” This 1s misplaced there It
should be like this “the rules so made
shall ensure that persons serving 1n
connection with the affairs of the Union
may function effectively” I have also
suggested, ‘“and that they are not plac-
ed at a disadvantage on the ground that
they do not have proficiency either in
Hindi or 1in the English language”

I think that 1s all

THE DEPUTY CHAIRMAN
Bhandari.

Mr.

ot grx fmg werdy: dew, A9
goiaq fed g T X S gAa & &
gfed wga F e fr T aiden 9w
gr9a ¥ T aX TH & | A4 T® § 93T
F 1A% oF F1q @ 1wtz ) F
T fadr % T W a@ F@I AT @
g & 3o ararEAT ¥ QX FAT ART
g &fp gw g2 M w3 F g8 avq
afggA d agd 1 T@ 9| 9T d
SR EATIRATE | AT A% wfaam,
AL 27 at A § ) 1 F7=w v
T §IF F MY FAT I90QT GAT 3
wfqum & w78 & T9 o

= =efear 7 cufed fr faay oo
TR Fny FY ga AF gFR A, omfy |
R F g%, F aorwe A §F fag
y&F fRar, 3aF W gAY @ F7 faar
1 wafad w3 39 wwafar gan amy
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T T FIT N AT AL A g |
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ot wewfr Mgz W (99T) ¢

“f” qmaT TAT )

sft grae fog Werdl © TEY 0Ar R
qY qget faema § @123 | 92T TR ST 343
¥a%ge § gaw gan foa fa & faam
HF fFar, G =1 3T aqr
TEOF WIOT F ®T § TFIC F fora,
WA Ty &Y &1 Ao A @ ar faw
fa & faarm garR & & A0 g, W
fea 3 fgedy sr v 1, +g qrag 41
TIT T T gY Teg #E TF T
¥ 99 ID AN GWF WG AT BET
38T 343 & gAY FAN 7 %74 Asgafq
1 ug wfawr fear fF ag sTsh &7
Ianr 3T aft Fwwr & fag, e
afqam an &% & oF faT 989 &F
gHFY W, 30 FNT | TAH AT )
FT 343(2) W fqmrgarg sl
dmue dd #wrfeer 7 ) 753 w7 wrafz
yiftra oSt wtw & afqaw” afse
343 F S AT FoOTS § I 43 Fowr
gau1 & fo e e F AT 9N T ITAT
2 aFar & AfFT & gFar -—S9isT
¥ F3d ¥ A afqdT & FF qaT
¥ A ag mifgmaz &1 ;a7 0w
g9 Ods  oF gy QAfgwizE 39
g &1 1 &Y A EY TN 4 T T
atfefare qeoswr fomy &1 an =@
A\ w1 Ay ¥ N faw aFT 9, 8w
q23 9 | 3aT gar ) fawen & A@fE
St i gm gEe faem w9 8 fF oaA
N AR ferdl F1 TrifeT 77 F T
ST ST @ | g ST gArer gfeEi
g T gfewia w1 a3 A0 Fy
343 TF @%d &, B8R AW § AOA
& FT AL TN gy Afw g ATE T
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IROAT TN FIT B arg W) e
AT GFT § | 39 faer W St qrr
T WIUT 34 3 ] JTEL FTLT FY ATIAT
3 faQa 7 & F0fw o 1967 §, 958
A FT A THT TE FT I &, 8
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gH T9 FT 93 4 a1 § AL Aar fafy
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o & 3F qqeqT faq § Q7,v faam
FI FAT AELT NEHH A [BiFad F-
AT 1963 F T AT A7, TEE WA &
Y97 I F99 gH4 TT AL A A T
IH AT AT KT A GTATT F) AT
gA9 1963 & TNFIT &, g4 fauna
F1 JedquT 74T fFar, AlET a1t 1967
H 9EE A & WA T FH d AT
A WX gH BT AT TIAT ST
WTAT T TRAA FG § aT a8 sfifeder
343(3) % fazg &, wwd fawda &)
I WU R S qXSrs afasr
g oFmE A TS A &4
zafed AN qEew & fF g7 a8 =
“wiT s Afafes qoes” 1 g
AT 9T THST FAAT AT FgT 9% faw
‘T g ofafes oo wiw f
afage g & Semress @i fr aww
TAAHE | T8 R FTENZIIT FT WIaA1
3 FATHT ¥ A WY IZAT FAET & |

THE T & 47 g 7.7 we & fw
yifar gw O 9T AT A=Y §
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e femmr wrgar g, fe am & e
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[=fr 77ax fag wardy]
@fee f5 gy o o Afawd Gar
f& zaw oy & foF g s = f29,
IO% g 7 arg g ffar & g
Tgr & @ @ gu 4% fiz 77 § ar oa-
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afqam ¥ Fwel #71 sraw § afaa
wfrg 48 & aFq g I 7 &
I F@ g | g & o iy EwEy
st N == =g | Efan
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Al
THE DEPUTY CHAIRMAN Now
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you must wind up You have taken ten
minutes There are so many amend-
ments
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&= wdy 3=y =fgn
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THE DEPUTY CHAIRMAN: That
will do now.

SHRI SUNDAR SINGH BHANDARI:
Should I not move other amendments?

THE DEPUTY CHAIRMAN: I told
you that you would get ten minutes.
You cannot go on like this. At this rate
you will need two hours. You have
given the amendments. Now you
should have spoken on whatever you
wanted to comment on.

= grax fog Werdt @ g oF anah
qY  SrATSHE A A T @Al &

gagemafd : 97 FIT AL & 1 You
know the time is limited. I think you
will also realise that we must pass this
Bill. You cannot go on like this.

=N g fag vy : wmHT @w
I AL FAT L & |

THE DEPUTY CHAIRMAN : Nobody
has taken more than five minutes. I
appeal to your good sense. We must
pass this Bill. You must all have the
good sense. You must have self-control,
One should not go on.

st gax fag vt : F @ o
g e FWIE
THE DEPUTY CHAIRMAN : Nobody
has taken more than ten minutes maxi-
mum. Give your salient arguments, one,

two, three on each amendment that you
want to speak on.

sfigay fag dst @ §F wed
AT FL AT Y A fqaaw ag &
¥ F1 ¥ ey o F19 T A0S b
fedl ¥ o ASar & A I°Er gae
=y 7 @ st wifgg | W aw ¥
FR aTeg et ¥ o oy § &) susT
star W g ¥ s wifgd v sne
g TAFIT FT W 2 q7 AT A0T AT
H ox foed &, S wies forad &, saa0
&g St 7 @Y wara Afqd | 9y W
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arw fed) ® faae # sfomd agwa
F &, ITHT AFGL FA FT HE FIW
T & | A gy Eafawrd w3 Qfad
f& F)T YT qT FH AT AXA T FLAT
TR T 2T AT e ar Ao |
srfaT @il gfar v aqr e = TiEd
f& 20 ot & 917, TF FGAT F &
qTE ¥ AT TG T6 9 97 3 |
o< g e o fgrd #Y 3o o e
F ATET A A FD A FASA D AT
T & gwy F feam |1 ag WY AW
F Y TSAT FY AT &MY

Z faard 3 g9 § Yy FATS av

& IIAT FY ATIR AN T@AT Il
g1

THE DEPUTY CHAIRMAN: Now,
amendments Nos. 5, 7 and 9. Mr. Sen
Gupta has spoken on them. These
amendments stand in the names of
others also. Mr, Bhadram, you want to

say something on amendments Nos. 5,
7 and 9. But be very brief.

SHRI M. V. BHADRAM (Andhra Pra-
desh) : Madam Deputy Chairman, I
heard the Home Minister very carefully.
He put forth unconvincing arguments
about the unity of the country. But the
same thing has not been translated into
the Bill. That is why the Bill has not
satisfied many of the people, not only
from the South but from the North also.
To make it more clear, the proviso to
sub-clause (1) in clause 3 is not very
clear about the language to be used
between the Union and the States. The
first proviso reads:—

“Provided further that where Hindi
is used for purposes of communica-
tion between one State which has
adopted Hindi as its official language
and another State which has not
adopted Hindi as its official language,
such communication in Hindi shall be
accompanied by a translation of the
same in the English language ;"

The third proviso is for communica-
tion between a State and the Union.
The State is at liberty to use Hindi,
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English or the official language of the
State. Similarly, the fourth proviso is
with regard to communication between
two States. In this connection I would
like to say that the argument of the
Home Minister has not convinceqd many
of the Members in this House as to the
burpose that would be served by this
Bill. Tt is not going to bring unity as
was made out by the Home Minister.

Mr. Lokanath Misra was referring to
the language which one should learn
in this particular context. I may bring
to your notice, Madam, the type of
language that is being used by many of
the departments of the Central Gov-
ernment. I will give one example. In
the Railways, for translation of the
English words, I do not know which
language they are using, Hindi, Sans-
krit or some other language. For exam-
ple, the Hindi translation of the word
“railway signal” is “avat javat ut bait

soochak”—that i, “avat”, coming,
“javat”, going, ‘ut” going up, “bait”
coming down, and “soochak” signal.

This is the type of language that is
being used in the Railways. Then for
“neck-tie” the Hindi translation is
“Kanth langot”. And for the last wagon
or bogie in a train the translation in
Hindi is something very vulgar. 'The
word used is a very vulgar word and
I myself am ashamed to use that word.

AN HON. MEMBER : If it is given
there, you can mention it.

SHRI M. V. BHADRAM : The word
used is “Ganpati”.

THE DEPUTY CHAIRMAN : You
have learnt enough Hindi. Stop it
there.

SHRI M. V. BHADRAM : This is not
Hindi. Is this the language that you
are going to learn? That 1s exactly
why yesterday Dr. Gopal Singh was
vehemently arguing that not sanskri-
tised Hindi but Hindustani should be
learnt. In the official translations also
it is not being used. Therefore, the
provisos that are there in sub-clause 1
are not quite clear and the provisos
which I have suggested are very clear.
I command my amendment for the
acceptance of the House.

[ RAJYA SABHA |
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SHRI BHUPESH GUPTA: My
amendment, Amendment No. 7, is a

simple one, “Provided that English and
all the other languages mentioned in the
Eighth Schedule of the Constitution
shall be used for transaction of busi-
ness and debate in Parliament.”

Now, having listened to the debate
during the last few days, I have an
impression as if this is a battle between
the two extremist oppositions—the pro-
tagonists of Hindi on the one hand, the
extremists, and the English protagonists
on the other. That is why, you will
have noted, in the course of the discus-
sion, very few hon. Members paid atten-
tion to how we transact business in
Parliament. Yet we are a federal Par-
liament. Yet we adopt a resolution
which is supposed to place all the lan-
guages of the Indian Union mentioned
in the Eighth Schedule in the same
category, on an equal footing, subject
to the fact that Hindi has to be ulti-
mately the sole link language of the
Indian Union. But even then, many
of us do not have time to suggest what
should be done in Parliament. Now we
have been here for 15 years. And only
two languages are spoken here mainly,
almost wholly, English and Hindi. Hindi
1s advancing a little, but English is still
dominant. But there are other Ian-
guages, regional languages, ‘“national
languages” as we call them. They are
hardly spoken. Anyone coming to this
Parliament and listening to the debate
for, say, a week or so, would not go
with the impression that we are a multi
lingual community, we have many rich
languages of which we are proud, and
which have a heritage of their own. No
one would get that impression. For
example, if T am called upon to speak
here, I can only speak in English be-
cause T am well up in English. But I
cannot speak in Bengali. Well, perhaps
I can speak in Bengali, but it will not
be recorded. I think it applies to many
hon. Members. Yet, many of us feel
that we can best express ourselves in
our own mother tongue. That is very,
very important. Now, Madam Deputy
Chalirman, why do I say this thing? It
is not a fact that we have. It is not a

, kind of slogan that we have given and
I press it every time.

Assuming that we
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had implemented this proposition, then
perhaps many in the country would not
have this kind of misgivings that they
have to-day. Indian Parliament itself
would be a vivid demonstration of unity
in diversity, of mutual tolerance and
confluence of many linguistic cultures
and many things that go with it. But
that is not the position now. That is
why people have the feeling that since
it is “either English or Hindi” and since
Hindi has become the official link lan-
guage, perhaps Hindi will take the place
of all other languages certainly at the
Union level in such a manner that the
other regional languages would stand
neglected, not only at the Centre ir
respect of what is their due, but also
in the States. Such a position has
arisen to-day. Now I think we should
alter it. We should change this thing.
They are languages anyway. Why
can’t 1 speak in Bengali? Yesterday,
Shrimati Yashoda Reddy made a fiery
speech in English and a good speech
it was from her point of view. But
she would have spoken with greater
passion and with much more effective-
ness had she spoken in Telugu. But
she cannot speak in Telugu here. She
can perhaps do, but it will not be re-
corded. Neither will we understand it.
Therefore, I think there is a disincen-
tive in this respect. Firstly, there is no
arrangement for recording and
secondly, there is no arrangement for
translation, with the result the others
who do not know that language would
not be in a position to follow that
speech. This is a serious omission and
I do not know why the Central Govern-
ment is not taking steps in this regard.
Now it is not an executive wing of the
Government. We are a federal Parlia-
ment. It has its own character and
position. It has its own personality.
People get elected to Parliament from
various constituencies and they come
from all regions, from different lan-
guage groups and naturally that should
be reflected here, not in theory, but in
practice. in the very life of Parliament
itself. Now, therefore, it should not be
confused with the Union Public Service
Commission or the executive wing of

the Government. This has its own
status, its own personality. It has its
own projection of the nation as a whole.
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We talk about unity in diversity. Here
we sit together coming from different
language areas, different regions, in-
heriting different types of linguistic
and other cultures. But when we sit
together, we do not find that common
symphony which we can get by making
such technical and other arrangements
as are necessary. Now, Madam Deputy
Chairman, this is not a happy state of
aftairs. Seventeen years have passed
since we adopted our Constitution. Well,
people are going to the moon ; they are
trying to land on Mars, Venus and so
on. But we cannot have that arrange-
ment. See the galleries at your back. I
have been here for 15 years and I find
they are always vacant. Can't we
instal proper apparatus there and have
translators with necessary equipment
to translate the various speeches in the
different languages? Well, until you
ean bring about such a situation, they
will remain vacant. Is it because we
don’t have money? Of course, we can
find money. When the national emer-
gency demands, we pass from Rs. 300
crores Defence Budget to Rs. 1.000
crores in no time. Can’t we find some
little money in order to make the neces-
sary arrangements for translation?
Science and technology are there. You
can get a Bhilai Steel Plant from the
Soviet Union or some other steel plant
from other countries. Can’t you get

this equipment and apparatus from
other countries? Now, I have been to
many international conferences. Four

or five languages are spoken there as a
matter of routine. Translations are
there. Transistors are used. You put
something in your pocket and the
speeches get translated and you listen
to them. It is so simple to-day. It is
not at all difficult, Madam, if the Gov-
ernment will take this matter seriously.
It should be done. Now people say
“Angrezi hatao’. Mr. Rajnarain said it.
But I am surprised that not one of his
amendments contains this thing . . .

SHRI RAJNARAIN : It is there.

SHRI BHUPESH GUPTA : I am very
glad. Now “Angrezi hatao” is all right.
I am in favour of it although I cannot
speak in any other language unless I
am allowed to speak in Bengali. But
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[Shri Bhupesh Gupta.]
let its place be taken by all the regional
languages in a particular sphere
5 pM.like this. When you say ‘Angrejee
hatao’ I entirely agree that it
should go but let other languages come
in, But that 1s not what is done. People
think it is a small matter. But it is not
s0. We cannot demonstrate our sincerity
for unity in diversity and our expres-
sion of faith in the equality of all the re-
gional languages unless here in this
Union Parliament we create such a
living picture of things. Thig we are
not doing. (Time Bell rings) Madam
Deputy Chairman, workers are getting
elected to Parliament and peasants are
getting elected to Parliament. A pea-
sant who comes from a remote village
in Bengal, he is not expected to know
either English or Hindi. How will he
speak in Parliament? (Time Bell rings).
Therefore, Madam, the wholeg thing
is an internal arrangement as it
were among themselves, English-speak-
ing and Hindi-speaking people. Here
they are settling things among them-
selves. -

THE DEPUTY CHAIRMAN: Mr.
Gupta, please wind up.

SHRI BHUPESH GUPTA : Madam, if
you are all the time asking me to wind
up, I will sit down but 1 will be speak-
ing on every single amendment. After
all you know that nobody has spoken
on it.

THE DEPUTY CHAIRMAN: I have
given you ten minutes.

SHRI BHUPESH GUPTA : Then on
every single amendment I will speak.

THE DEPUTY CHAIRMAN : If every-
body wants to speak like that, there
will be no end.

SHRI BHUPESH GUPTA : All the
time you are ringing the bell. I say
I will sit down but I will be speaking
on all the amendments. I did not want
to do that. Anyhow, this is the trouble.
‘When I speak on this important amend-
ment, I am interrupted. Who is going
to listen to us? Do you think this Gov-
ernment is going to listen to us? You
know its attitude. I am not saying that
is your attitude. This thing has not

[ RAJYA SABHA ]

(Amdt.) Bill, 1967 5504
been pleaded. During the last two days
I have been following the debate and
now you say ‘Wind up’. It is all right;
I will wind up. That way you are
spoiling a good taste. I am asking, do
the peasants and the workerg have no
right to speak their mother-tongue?
They have to be allowed to speak in
their own mother-tongue. I am anxious
that their case should not go by de-
fault here. I should like to see this
Parliament filled with people not like
ourselves but filled with the sons and
daughters of the working people from
the peasantry, from the hearths and
hovels and then it will be a living Par-
liament, somewhat symbolic of the
spirit of the nation. You find that out
of 50 crores of people 40 crores or so
live in the villages. Such is the situa-
tion. Now are we providing for them?
We are not providing for them. About
520 Members are there in that House
and 238 or so in this House. Are we
providing for them? We are condition-
ed by our own butlook, we are condi-
tioned by our own social links. We
think we come from the upper classes.
Having had the advantage of education
and all that is favourable, we think
everything must be settled according
to what we like. This is not leadership ;
this is not statesmanship; this is not
farsightedness. In such matters this is
not the attitude which should be taken.
You have to bring the people together
and establish your bong fides not by
issuing sermens from the Treasury
Benches but making a reality of the
life itself in Parliament. Therefore,
Madam, before I sit down I would
appeal again to my friends that it is
within the bounds of possibility, tech-
nically and economically it is within
our reach to make a provision for such
an arrangement, for simultaneous trans-
lations and it should be done.

I should like this Parliament to speak
less and less in a foreign tongue or in
a tongue of other people. I should like
this Parliament to conduct its affairs in
such a manner that the people can
speak in their own language, in their
mother-tongue. That way we will be
touching the hearts of the people and
one mother-tongue will approach
another mother-tongue and the bonds
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of unity will be created and streng-
thened in that process itself. All the
regional languages should be allowed to
be spoken, whether it is Malayalam,
Telugu, Marathi, Tamil or any other
language. All should be spoken each
understanding the other through the
mechanism of simultaneous transla-
tions. That way we will not only be
just expressing ourselves in our
mother-tongue, in our own language,
but we will be creating lasting and en-
during bonds among them. That is
how we should arrange, Madam Deputy
Chairman.

Madam Deputy Chairman, somebody
says’ in a picturesque garden many
flowers should blossom or are supposed
to blossom. But have we got the gar-
dener here who can show that all the
flowers are blossoming with all their
freshness and flagrance? No. We are
stifling them of we are only leading
two languages, English and Hindi, to
the detriment of the other languages.
That certainly is not the way for a na-
tion to prosper. Therefore once again
I appeal to the hon. Members to accept
this amendment. I know the difficulties
involved in making arrangements for
all the 14 or 15 languages but let us
rapidly move in that direction and we
will find that it is possible; practical
difficulties we can settle. All of you
have spoken and made very good
speeches emphasising the need for unity
in diversity and the need for one link
language. I entirely agree with you.
I also appeal to the other friends here
who are interested in ‘Angreeiee Hatao’,
I appeal to them to establish their bona
fides in this matter by accepting this
amendment. We cannot give equal
status to all the languages merely in
the theory or by saying certain good
things about the regional languages.
We have to practise them and we have
to put every single language here in
its rightful place. (Time Bell rings) I
hope, Madam Deputy Chairman, many
of my friends agree with me. After all
who does not love and cherish his
mother-tongue? But I think we require
a little more courage and vision, deci-
sion and resolution, in order to see that
this amendment is accepted and, what
is more, implemented by the Govern-
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ment by making the necessary arrange-
ments. Thank you.
(Interruptions)

THE DEPUTY CHAIRMAN: I want
to appeal to the House that I do not
mind any one commenting on this
amendment. There is nothing wrong in
it, provided you offer new arguments
why the amendment should be accepted.
But if you repeat your speech all over
again, it is not possible for me to give
you time. Therefore if you have any-
thing new, you say it in a few sentences,

Mr. Rajnarain,

St TRAREAW : qAAAT, O TEE
AT & fY @eT garg 0d o i
T & 5T a2 fowr § qudw F7
@IE | wA =9 a7 @ g B
ot U e St T smeend gAnk
TEY T HT MG |
SHRI BHUPESH GUPTA: No, no.

Before you came, I moved this. The
only thing is I do not like to move like

a bulldozer.

oft TRARTAS © AT qAT Sfr A
TR A ugw ¥ fF & F gfFar s
FAT E

wrAYaT, S ST F7 iy @i
SATET §AT AL AT A0EA, A A
St el € AT o w7,
AFATEY R AFANT | T
v v am R gdd swa
AT T & FF F I FT 3 ATAAT
g fF il S A ow i 2 F
f Sgf AR e SR AT A Ay )
ATTAAT, FHATET  AFNTAT * e
= &1 qEY gt |

Clgost oo il - b J/ﬁ?’

.- -
[ 2R S S

T[w?wm?&ﬁ:qmérw}ﬁi
AHATAT 2T THATE |

t[ 1 Hindi transliteration.
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SY TNARAT . FATL FFIGR A
AT AET AEAN] KT AIAG FH
FAA | OF §  SARI AT WO
graad) g, & T AT TeE FT AT
TE FTWIE AFATT 8% F[ I90T
FIWIE | & TF AT & Y 71
H Tl q, a8 ag W AT g,
qifwere § arfwer =%, ag agt A
TR §, TFAT F A NI
e |

st Fo AT (FXA) ¢ whEW
FEAgE ¥ fewra & ag wdia
W &, AT AAA § |

st TRATAN ¢ ST qHE A
iy fafus Treai #r s o} fahre
A GAR UL § 2 Tafad 99 uda

T g6 T |

FA S aGTH S NS gAY
IFFT H IqT I ARAT § | AL
Fo MIrS fag T FFT a7 1 779 AR
AmAfadta I AT E 1 S afa-
fewar ardg F1 faardf S ag sram
feuF AgT ¥ 7% FATHETE GG
g wofed 3@ Al Awafafz @
Foga g fFarong | AT 2
Jation is equal to nationalities plus
seople.

we A e frgma fag ot & o7 #
T AT

(o MI™ f“ﬂi (HTH rﬂ'gfm)'
ATT FT &Y 3T GHAT &30 F) i 9aY |

|y aFARAn @ w0 fagew gg
tfr ugi 39 q@r A @ f faem
TN A AFATHNE ! A FaS AT
A AEAl § AN WG § ArGF
wfex fs das A gafaw &9 arg

TR TT A H g8 1399 H N
TEAT MIRET ST § S g a7
1758 % gaT | S ¥ agd afed
AR BT A, BT T 97 R B AR
9 AR @t L, L

THE DEPUTY CHAIRMAN : Be very
qQuick, I am requesting you.

oft TUSATIAW : 7T &Y A FH F
g { QI A E

Qagumafa : &7 A1 sty A G,
# ar ot &1 FT gt § o

|t ST o oaqr fram s,
o =y § ey ag #wran

THE DEPUTY CHAIRMAN: But
what you are speaking has been spoken
already. A lot of discussion has taken
place. Clarifications have been sought
and given. I have had all these things.
Now please speak only on the amend-
ments making the points 1. 2, 3,

it Tretateraw ¢ fly ¥ 77w fr
1391 7 737 WA AN F we gt
Y Y ag wer e 1758 ¥ wgdr sy
FNFETIEEAT L . .

grawrafa : @ @Y Svv 3 wfew
T 99 1T FTAE TAY A 2 |

St UAARER ;. ATVT A gAY
qi= fade & smar 7 AfF

SraAmfa . g faae FaF g
T e sk a0

=t TIAAIS 2 JwHT AT fyAs
g adY, o 1T faae g ar & fawe
FET

grmamfa ;&% & fgae w30

ST THATQ : TAFT ¥ AT F
NFT & 8, g€ Qfe iy 39 o
T I FHT L | FTH AT G
TE qF T, 9 AT A FE0 Y,
"/



Juy Officsal Languages

Aae ag & fF swa W 39
e oEY 43y & fomar fowr & 59
FLAT g afea fea o fewer &1 &Y
wg @, = § mag g A famw
I FF ag g mfa avaar &
o gad, A CF A AT w3
g & swefy oY T ATR AT At agr
foar 7 oma AR = femm sma Qv ey
i & FTER F9 FW W
s & a gAR gwmE W §,
FEAAEL, R SART FATF IAT ATEATE
Tq qE 6% FgAI AEAT §, AR
F1E fax gua a9q q a9, I daAi
A AT A F g § R
AMEA FT FIE FATT TGy, AT TR0 &
ImET § g a1 9y § ' oger
Tz Fy gt s § S AweeE
g 9g ArFaEy & fod e g T Al
afafesa g, @@t sodr Serg @, v
T JIET FI AT F TIF T F |
AT SAAGH F TS AN A0 T Y
Mt WIS & SAE ST @ W@ &,
d A% G g 9T FE F, W IG
et & ae & ar =y w99
e g, # I A7 ITAT & Ioorq wan
g foadl e 1 S99 Fwm g
o= fafae sre, ameetar, ag W aaEa
¥ FAFL ) oF e dawd | e
St fgt a9TE oI <Y &, STTT ST SmEIofY
reaT FT TR gl § ST |WIe a8
SERIE IR E LA EAR A ER R F il O
fedv &, a® @ £ 5l @ 1
o 9z @ s fewnr ard #1 oF
fafares wrar g WRY § 1 7 fEy
smar g afea s “afwaear” 79
FRA § AH AU WO AT Y ATAR
oA gAT & a8 WO qwaA § 7y oA |
T S AwETET & a8 vaT fEe
FIAE FI G & Afw I9F fag oF
fatia wOT AL AT | QT QT

HET AV OFIGT HT ARY &, TST T ATAw
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Y T N8, 7 T T AT AFLAE
FIE, TG HT F0G qEF FT1 8 foeey
gdl  AFWRET F W@ FI TF T9qd
g ¥ gaisss el &0 X &
fg=lr wma7 Ay @R w1 SgAR
FT F Fiferm A

wfad  &pmaar A areg
F g AR g7 AF0 § fragw FwAr
Tgaig fmug e #r fadw s<Ar
FIT T oA S AT By s+
@t ™ v AR g
ag Wiewngt A felt Ad R aw Ay
gy, sl e g
aEr & AT F FHT FIACE

=t femegAr AmEESl |
(wewsew) . # o9 e g
st ME Ak

. (37 w=w) ¢
& s

AT AR E |

THE DEPUTY CHAIRMAN Yes,
take one minute.

SHRI NIREN GHOSH - He 15 just
coming from Andhra How can he finish
speaking in one minute?

gagwmafa : sswr, afed | of
frqe & oifed

oft me wugl: wgEw, 7, &
HFET ¥ AT @7 AT AT qe7 U999
# wE FFe famitEn sy @
T FTFIE UFFT F AL W FI
fomr, R €W # famr o
foar f5 aifvs 1 fas dqoer a@is
St Ay I8 9T ferar gar v ) ey &
azadr faer w3 X f5 oaush
# s SO FwEr Tw ) ag
7z ¥ famfaan & fagr | swfad,
wadiar, € oy FEEr Wigar g w
yga W o@wer qrag g g ar
T AT AR gwAg T ARy
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[xft e wEElY]
f5 ferd) farely e Q) sty Ao srrer
¥ mwrer g & fF S oSUSO #Y
A @A Amd g o feege
¥ AFcmEr ®r aww ¥ @
T S W FT S AWl &) a1
Foey F w1 @A A, § AN
freg § ; dag W g fe ag
fogy Y wHEHT USTIEW S F
sz @ ¥ fedd Sud A ¥y
go am qm A fF faw graag
faor R Ug Y@ WATE  IE
T TzA QAT A FA UM F B
dt et 7z far g frgdar & fag
FeN Frza 2w § dr faar swem,
oy T g A §RF AT @
gan ¥ fd ww @ s
FE FFT F AT AL R, W
o g @ faw H osmamEd
T wEr 1E § fr ) OF o @ o
el T W W R R 9§E A
R FIAETT FE QAT AT H G
o feer Az @ W sl
£ FAT @ AT AR g F o
FEW @ T@ AR T™E g oW
sz 2fE 9@ aF HE T T
At BTN T A AT
grx fegear # sl B wEW @
JTEM I HE T U qy fF  amm-
Fe gz weam w2 f gw A
FrW T AR € A1 THE Ao
g g frar fogam ¥ IO
Sl FY AT AT T AT FY

g ¥ fad FEW FCF TAT
Y =arerd A, g8 v ag orad §
forqra § fomdt oft @ '*TT‘TI':I
g fagwr ot ST A WO g
g FHEW g, gH P G
FEi 21 X qEE A A F WARIT
DIE ar NAE X F+E & AT qfw

¥ qrerEE gt ST S R
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g fgdl q T 40 8
AT S g T a T AETw ¥ faer
ar afew § TAsgEgR gar g W]
¥ qfdsre F GTFI IAT TR
# e § fawdy 2ar % 1%
s T &, S9% sew ¥ afwer
FATER FF fod wfr At F
dar fFar S @R weETS
A= @ FE FATE | A i
e ww fafiee @1 3@ oW O#
dashr  wrr A fafwear & s
fgrgeam & ST 3 AT gEEA
FLAT R, S F oger FWE F oxaT F
af@, wo% Tir wwEr @ wia,
3aF T AU F ofeq, FfEw Fav
qar g W AT AIS KT FEA
TEAr FAEAT g AR gy & adn
fet ammEe o f& greww gaar
TAd T8 9F  uEr fgelr @ #Ew
FR A T H @ s fafaee
T ¥ Fw zEfAd § AEAr g
ffF w3t T § TR @ TN
F guF A | T sydveaw faqw o feg
§ SAH §THIT WA AFE FTH a9
FFATE | ST AG AEAr g a1 e
g @t foar sk y=mw @ e
ST A a9 fegmm &Y
GRS F HAG N I(AT A g,
fegeam Fwafesr v femsw arar
g

SHRI NIREN GHOSH: I want to
know from my hon. friend if he is pre-
pared to accept Tamil along with Hindi
as the official link languages.

i mE AU : g & A F
feq dame g
SHRI NIREN GHOSH: Then he
should be prepared to have all the four-
teen languages as the link languages
and for that he should bring forward
such an amendment. Is he prepared to
do that?
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gt foar sim 1 sreETER WTEAT
F Ao g AfeT g T fa
ga dfaam 1S fgd aa & e
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SHRI BALACHANDRA MENON : No,
no. Certainly not. We cannot have
Tamil as the link language. The link
languages should be English and Hindi.

=it M gl W@ T
aag% & v feedh siin afae fergena
# afeEa dqow g S A
g frama @t fegema s 9g
raTet # oweadr &7 & fad Q@
g1

oy fawetgaTe WereTsh Al ¢
Jraamls weRan, § 217 2 F I9-
are (5) § S HEEe T T
gEiR T, I9 I FA F ¥ foF
g AT E | IWA ST AT awwar
W%ﬁﬁ:

T AgT T qEQd § WK a8 FA
a1 ® & fy a7 a5 gigmfa ad
g sl g a% 9 ogaedr  as«l
TR ST @EAY L ospit o sraER &,
afe suaF wA g § aveea
Fg AT § [F THwr <@ Ag S
Ffgr Fify 7z dfaaw & faoda
g, @i fsg sem v oFwr g,
St &Y fagrs agwa & raT) o) agar
ST 9FGT 8, SOy Y SHET ey
“mafiz” fRar i d ) mE S &l
waen g a3 faa Jum o |
§ T aw AT g ¥ wdfam

g Ty fad ey f@d @ ik
T fgt W d Qv o weT A
&Y aF gasr qiew frar A SAF
I AR 39 qvg 0 aygear fEn
ST FITHENT JET &1 AT |

“and until after considering the re-
solutions aforesaid, a resolution for
such discontinuance has been passed
by each House of Parliament.”

qg S YA AT g TG IT ARATEA
F ATEA FET AT E 1 HF 1963
¥ =y q F7 Aty I T @ AT
FATELNA  A3F ¥ HIHA Q1 |
S TR T A A TE 4w o

* “

ga =g fF o wERw guer
yEafas @ T Fwg F S 6K
AT AET F wHG  Fr ar AT qmred
fem & & fom aw & dfgumw
§ g ar 1 fredaa ¥ Gy
qife feqe o aFaqr § €Y AW ¥
wre 4 fagrd wzw wit & &0
T 9T 3 Fe g fad oo

“It is said that when this matter
comes up it should only be decided
by representatives from the non-Hindi
States in India. I have been unable
to understand how this kind of a
thing can be put down in the statute.
That would create an extra-ordinary
situation and would be a wrong pre-
cedent.”

THE DEPUTY CHAIRMAN: Now,
Mr, Shukla and Mr. Tarakeshwar Pande
have the same amendments, except that
Mr. Pande has amendments 25 and 40

AE TAIE ST F AT 1 IR
aga ¥ fen iR s A d | O
T 9T FE R W E | 98 GE
FEd 9 fF @ A W meEd gan
FAFA W JMEAT OF q=WT SIS

TN AT = I AR g,

- - [

={ NETAR 5aTT qFA (ITTHIA) ¢
wgwar, # 5w frdzv s gw g fr
¥ zw faagw @1 afee & fawg
waal g | T TEEEEE §eq

g uF uaeT wifed ofcfexfa griv
al TEEIEd FE 7 gw A Teq
IaF  arEEs w1 are for o,
95 R.S./68

dfqam § dar gorr g o &fawmr
# ge9T 343 W fr m ™ A
TEATYT AT AV T & AT IH 7587

+
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[ mgr wa

¥ ITHIR 1965 ¥ W AW IT UG-
W G qFTE | 1963 F favmw
¥ S wwwer fadue ar, IEE Y
grEaE fRar T 4T S9E ST
“erfm T ez Rl mwm
AT & | wEAE Af el St A
™ §Eq ¥ yod fawmT ww F@
gC wga & famm &1 & @ fawa
AW EF wAr @ fem g &
AT, I IR qAl ® AGUAT,
T w AT q 1 g A g e
FIAT =Ear g fv oafaam & stash
1965 3 1% afc W aFAr 3 a1 AR
& fod @ @ gwd) 8, 39 &
@ fm, =) faadt o s gemn
@, wE F Al | AR R
s fafoee =0 & wfowr e
s 39 fadgs A AR w1 ¥
fad sl Y TE AT FeET oo
AR MG qIA JIA H G
AN A qw A o g, el
F G FC, I AN qfage
F e gAuE ¥ faeg & wEfad
A7 o s fon @, afpae @
AT Ol e AT 9, gHiAd
4y w e wow o afmm &,
W IR W@ A A TR Q
san fgdr ft e@t & @mw @y
® AR W § a8 qramE A @
@I FE AEG W A AT A,
TG ATNT El, IUFT AR Sy
fraqa @ s mfesw wwed &,
g s ¥ @Y qife R R
JASAT FT TART 82 AT T wrwrei
IR fEd & a9 drar gowd warfag
&, W TRF J9L0F A0 | qg
Y ager WA @r )

qEU W A @1 Y, weE,
& gw o g 779 &, /9 1952
¥ g T F farmF fod qu-

[ RAJYA SABHA ]
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TT AT FE ek g g
a # wafa @i feed ¥ fawm &
ok wgaw & wim xR
T T W FW o4 o w5
RIECOE G wft IF ew g
TAd A A R ) wifgd ar a8
a fF T Eg it A wafy oy
e & & 75 o vaw g
fed &1 T o A war gar
f& et &1 snor wowrer 3 =w 3
AN FA X AT F felr B
3% Ffomd sufers ) @ ek
TET ET Al e Y I, Sy

s W gWE T AP Ty
@ T ogam 1 W aft gw e
FAF 70 ol 71 a1y %) syaeny
FO @ e & ey v W
T o1 wEAr | gEled AN v R
f & a0 aF Gt erge <@ fr g
F oA qaer ft Tl ar a2
afF T ¥ ¥ Fg e R @R
IS T TR IEH TR (Y
AT &g W F F )

AT, gEeY aTg S afgmia ¥
T g At iwme
I qF TF AAA @ 99 qw 2
T ImTEE wsw, o sifedvamd
USA FTJ &, 9T Iq qI1F T ST
T AT 98 ©hFre F 9797 yrefars
fererma el % sreqrat qHI<T 1 wEtEAr
@ s gt wE & fF g sy
F TR it &1 A w3 7 i
IAST AN I T oggEl I 1
wfee |, 9w a8 wfawre a 24
TTHIT qag 7T & 1 A7 oy frdew
fwar fw ag afawre afaam ¥ s
foeft a0 faam & & o wwar afome
¥ & 3w, U F, A afae
fed 17 § ik wfama & sqa & .
fa@ s aFw §, adt a8 g ¥ ¥ @y
g | @ fadas ¥ @w gw Farfy
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gm afeeme foel ST F ALY A
qFF | wEwEAr, SO WA S
F9 T, r,(gmﬁ%mawgr,fmra
Y A@ g § @wAAr g, AR
s &1 AH SN yoed &, § T
St AvEr A T a1 ad v g o
dffq & ag waw g f7 =g @
faqemens  wrfaare & f afe ag a0
w® @ fedr F=fa & &1 TS
A & T Ew | g wEE A
st & fR e wTeTe 9@rE S |
oy gAS TR I H gERT Al
gy, S s faer w1 faswrE &,
forer @EATT ey, % q§ i A
e & gR wa o ferdt s Rt
AT F IEL A G AR el
qg og AT @ @ wfee
A FIM oS B ALl
a7 ¥ ag fadus fa=h +1 9 -
AT &, SABIAIA 9 ¥ FCHRL @A
qre % 2fea ¥ A T & SR g
¥ fod 9y w2 #Y qOAWOT F 9% q
e W R Fg AfFeE #1 " IER
frorard (FFWaT) FT 3T 8
Jar s @ szt fs o fagaw
T gl S g A Ay USAT
gag UF Gel MW F EAAD @
FERRT I SIS mEH &Y AT
grfy 1 fordy wrpardt AT A E
Fo ¥ fog, I wOm fTaw F
faq qar SAET ATEAE AT T F
fad ag T § TEAT  @AT W
= fa8as [0 FUS T & FH AT
et @ sl & 9T IEw
NS F 'Y A W, AfeT #
gurear #Tuw  Sfaar & g afauamE
Tkt B o U B A
TSATAT=THT T FASAT & I A
AT wew foar g saw mam
#Hegaer & fF 10 a0 T qTF
T A faamer W aEs ¥ SqEiQ

[ 22 DEC, 1967 ]
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IO O G E s A )
TR wrEawdr 2 fE s w9 ot
o fon a@w A e | 99
=g g FAE T AEEATAT
9L wfqﬁr%aﬁ'{aga@ﬁrwa&
Fafas a5 gFy wifed 1 TWaw
¥ o a9 T orF AW g 1599
£ aafy fafam #3& zZw fecfed
£ T A ST F R T I AR
gaar gEA g wnfac fa ww
% fau zw  wafa fafem FEE
wa gax afgm ¥ afew & faw
1590 #rwata T A, AT A
frdwE ¥ 15 a9 Ay wrafa WA A
a1 gt arawdt & | FfE W,
Fqz fadgm FTO A § f& ==
aeEe ¥ ww Aoy geg fv faw
ey w afawe eftee ¥ A
3w o Az fEC o AT AR
aifex ga fawm@ & T F B
A Ta faw wafs fad F9E
ame gk wfgey T AR &
w i #E wmad fo el R
gaTe o grar @ ST fd iR
ars ST Ewdr g | At S A AT
fecdt  wromaTdt & A 2 fv aish
i & WM o o ot fed
ad ar T, &Y T AN &
AT TS 39T R AR A
R A 1 oS fe o wEs
“eifoe” e feEw R g T
o 4w F I & fAu 3fem
§o3 & o g fooam st F g
el Ay A wmafT g g e
o AfTeA § wEN 1599 @ Ao
drgg 15 a8 @ AR arafe
@ aeh wifedr | fE A dwar g
feza OFIT ¥ T TEEn A1
¥ Ayaw AW A T W
fasms FaaC afafa F A A
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[= wgrEi gaR gF)

T el At | wwaar g i sEn
A0 @A AW @ HTT € VETTCFT
afr =Jifgg

SHRI N. PATRA (Orissa) Madam, I
want to say that my friends coming
from Hindi States should search their
hearts What have they done? Since
the time when 1t was codified 1n the
Constitution that Hindi is going to be
the national language, the link lan-
guage, what did these people do? Nei-
ther the representatives from the Hindi
States nor the Hindi Sahitya Sammelan
which had the chance of popularising
Hindi did anything Mahatma Gandh:
wanted a composite language 1n the
name of Hindustani which should ab-
sorb words from the different languages
so that it will be a people’s language
and possibly 1t could have been accept-
ed by this time. But without doing any-
thing to popularise Hindi when the
limitation of 15 years came tc an end
on 1st January 1965 they came forward
to impose Hindi And then a call of
revolt came from the South. They pro-
tested and there was loss of property
and all that It is not only a question
of Nehru's assurances. Article 43(3)
of the Constitution specifically em-
powers Parhiament to provide for the
continued use of English after 1965 for
such purposes as may be specified by
law So 1t 1s not only the assurances
but the Constitution also says that
English should not be ended unless and
until all other sections of the Indian
population accept it. For the Hindi
Sahitya Sammelan there was a lot of
chance to do something. There was a
lot of money available with them. That
money has not been properly utilised
Statistics show that within the last
five years the examinees in this orga-
nisation have come down to 50 per cent
Without doing anything themselves,
they now want to go against the assu-
rances when this House 1s going to give
their stamp to this Bill So I would
request my Hindi friends not to inter-
vene 1n this way by bringing forward
amendments but to whole-heartedly
accept this legislation and creafe a
sense of confidence 1n the hearts and
minds of the non-Hindi-speaking people
g0 that things can go on smoothly.

[ RAJYA SABHA ]
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Hft AT A (I ) ¢
fet warmfet % wER wR
T A AT W A ¥ qgarE
TAR F 937 A@ w@TE | AT
AT qgT ST 21 § T ARm
g f& ag s v fadgs &, 99 afaam
# oftfy o diwr & e i
73 feft e & wuw for ad
aFal g ROl aewe & @ 37 &
T qT@ FATIT FLAT AT IaHT
fegeng #41 ady v ¥y fedy
aret fagm S sy g qife-
e qr <@ & | foaar qeara faar o
TH Y S AT FT qTH AT G
g139 F@ar v a§r A @y
g1 G wgwEw R fadw
FT AT FIATE AR 9% Fearg
qoAWE gEar g A HAveHs
g BRETE |

U oTEe wmed ;e FoSwr

A9 AZ FEX & F ATAR SASAT
AT w7, @ W FEAg @ g
A S gEa aaed ag & fF
ST AT W AT FT GFT QAT §,
IR A AT g A I F 9ET
aar fagr sr o A qEET " oaga
FAZHT 7 I T § A
TR § HgAT g F oF g fqomr
F< faar &5 @0 & & ag
G A1 AT T HEwIT W ger
g1 wEEIT FT gRAT HW gr §
d wfaw & wrear g fd s
BT T Ea & SOF EFL FI
faar st

st et &ra fag (fee) -
HTHAYAET, § TH g9 A qo 13,
16 3 19 9T AT, 34, 35 W
FLAT St FAT ST I+ q1E TASA-
AT S FET 0
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A, g faammr frer o
AT ¥ qgd FE AT WA 99497
fe & @ fF w8 g A A
]y ver § dar gat g o new A
wr feedt & st fasw dfw feat &
A § fed e, ferdt St
fedt Fwre dwuw &, F A A
g g o awar g fe arfay
FAAT T gW S A B F gw
AT ewm, fEER, W= gRw AR
¥ qar @rad . & AwmAr g o
st gz o 8 T &, A Y g @l
¥ wEdr #7 2 ggwr gw afvma Wi
W} £ 1 ¥R, 98 v gE sigmd
F fg=dr &1 USTMOr A9 FT | AT
dfggrg ofeg & fed 3 a=a Gt
dv 2 oway &, afww,  q@,
qearew, e, 3Ifgwn, & afe
78 e s o s v fear
agyr grr, A & T19 & W19 FF qFAT
g5 fodl zarel ¥ gn eAw afgey
¢ fygw sowr fodmE s &9
sr w3 miwat gadr gaw &
T faedt ‘

St ¥gl w0 T, I & A &
§ qard a7 T3 ArgAr, afaw  uw
Fa A AR A FOET g fararn
T §fF maw e fee W
TS FETT Tz WO R A
gt ATy 5 i S ess femrd
# F8 i w1 el s Fe
gare femer 31 Faw mifami 39
F fog oy 79 T= FaArRy &= 9
sd g FFE W feely § e
qr TR FT a7 FEq 8 | TAl FEA
et % TR F { wEAT AT g %
ar a3 fedrad wwa § o Aam
F7 et &1 gwgrg w9 &1 fe=y
F IR FA, IF aF ART FT
dfqam @ g, & awwar g fv o
wmva $ gfagm &7 9" AT 2 )

[ 22 DEC. 19671
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fredt 17 aut § WAz ot 4 7

i #99  ggaw sfaam qren
@ 8, dfem A gaEww wTE
e f5mHr s afwaz g B
fedreas & wror 3 @eew ¥ aw
A T ooz § 3 w7 % o
w1 fred 17 a0t # ww gom
A St Afrr & agaene # 0f
I AT Fq FEAr A

SHRI M. GOVINDA REDDY: Ma-
dam. I believe we are wasting our
breath in moving amendments. The
Gavernment is not represented except
by Mr. Ramaswamy. The Home Minis-
ter ought to be here. He ought to hear
our arguments. Should he not reply?
How can he reply to our amendments?
He owes a duty to be present here. It
is showing scant courtesy.

SHRI MULKA GOVINDA REDDY:
Madam, the Home Minister himself
should be called to be present in the
House. Mr. Shukla is not here. Where
is he?

AN HON. MEMBER: The
should stand adjourned now.

House

THE DEPUTY CHAIRMAN: Please.
Mr. Sinha, you must continue, Else I
will pass on to the next speaker. There
is a representative of the Home Ministry
here. That is enough.

SHRI MULKA GOVINDA REDDY:
We are not casting any reflection, but
it is an important Bill.

THE DEPUTY CHAIRMAN : That is
enough. This is only the amendment
stage. (Interruptions) Please let him
continue.

H{t ¥t s fag:  waa,
§ #g @l o1 6 e g dfaenT
% warfas e w1 & wreE &
A AT F AFA F FEH ISAT
gmr, afsr = & g8 ¥17 fem Far
ar ere 9 feafs G g1 02 2, TR
frafa a2 a7 Y
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[#fr 2adt w1+ fag) )

UF Fid uE Far ms e W
gegqiaes o1 GTFHITSE SRl
NTAIT g I T & ST qFr awrg
# g el &) o9 ¥ 99 Wy @
# @aw § facga ggra g, Rax
¥ ggud g afea fee & g fF ag
garr gufa g fr =9 & W gur gaat
) geg | wfaum # gg fomr
t & waw gl fafe g &
T AR ey v owem www
for @ (Interruptions) gl TF
T § aegarsse (e &R Ay 3T
faxg g #1fF & 37 @@ &1 @@ g
FT AT F ATYIT, WL Y TG F¥
wor ¥Afe F e wEET
¥ 43 FT AL ATE AT FHA, T8 ol
fF gl @[ o awdt g s @@y
q TN 1 Jr TE owEr g Tifgd
forg Wt ¥ @ewd sk Wil
WTSTST & 5T @I, I P ACEIS g
AU 3 TS W AR T AR A
wrar &1 # fgmrwE g

AT H 9T qAF I AT E ) FH
FET T AR G AT Ay Rl
F 9% e v ¢ i fardy fael &
FAT FEAEE T Y I |
feedt €1 ger =T & 91 fedt
TEr ogdl =Jifgd sl A 39 Fux
fert it s, g@ faega 9% gw
g an g afer s 399 9T 9
FIEE AG IR IAF AT A
TN FT ARA &N T X FH ST
fer m fgd 3 faons, a7 g a9
fe wid afwer & fag, & 3 faw,
sfemi & fam, amar 3 fag ar 99
qUE A 00 @xdr o, Afew A%
fer @ s 3 o 7 FRr @
fF fedl 3t aoe g, a9 o= war
2, zafed sash v w@ wifgd
wEdlar, & N wiEr g ofw oaeh

[ RAJYA SABHA ]
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qr o Fe N g, ey N g,
Fe W A ead w4 o
£ 77T INT T A &, ATRT A Y
W W g a7 ft g gArd W 9g
g1 A%l §  (Interruptwons) ) &, TG
I g1 @t g, ARy & asd g,
WA AT A EY FA L AT W
WY gard waTe & ag gHr AT E b
FIA FATH | ALY &Y gFA | A
F gweE ¥ feed A S owEar
FEE A AT AT TW AT B A
T 2 fF o s Ty ax @ X
feet 1 19 %2, WIKT F F15 WOT
qIT  FEY aFAy, d€ AL gHAT |
ar garer ferd & «@reT w1 Wy,
AT FASTETAFTE | I H WAQAT
gfe At & aw=gt wrar § b
fFafge #ryea & fag, w0 A
Teq & fod g s qaAr =rfed o
g aF A 3 g sl 9% FT
T ¢ SUH FHIT a7 gATY 97ET &7
#E fqw ar g A wRa ¥
TAEA F MW AASAT FT EH @A
SE (M DY (E I (e B EU L
FA oWy s fagEn wim @ oar
WIXF & FAq0 § AT AT 3 FWaT
¥ Wt agart an
@ iR ag faadt ad .y sufew
T IEd & F wEr wrw A g
79 1 Ak fag Y gad swenE
fef & 13, 10 3T 19 EW WA
Fgr g & o oy wav wyr fed
q9 TR E T HF & R F gAER
FG, S LS dfEd) AT 9
HOAT TP E, HUST B HATH AT
TR A & R ¥ TEMEIT I A
P F AEIE fF F U T qAATL
FL Al q F7, dAfFT fedr Tiay 9%
FAS| qET AR | ST & LA F
grgey g, faedy womd & usw A
fel o 3 T ar el ¥l



5525 Official Languages

SUH AT IqHT AT WET H,
afwer &, Jomy ®, ar &Y off ITH AT
T I AT FT SwEeT A 9w AW
TG § S T IAST A9y war H
WMF HT T ITH( 990G 3 FU
F FqER AW, AEfArem fedraa
qIT AL X HAFITF T AN, &N
T AT # qmR g 1 dfER
oSt &1 Fwifa wrAR & Jare A
FifF el |@h ar = =
AT B FIE N WO FAET AL
FFdr & AT Arw F JAT @y A
SEUE-C AN I B R L
UEA g1 13, 16 ST 19 &
fera @t g

A aren v (IR A ¢

Iueafa wgredr, 9 W & WA
i § g e /@ & e
qv “gawre fged 0 @ 9 =
qer W SO AT 2 1 WIS A
T OFTNE AT EA &4, W AR A
TR F qAT-AAT A Al w1 ey
A wvee 4@ gt o awAar 1 gafag
g My AqaT FEN T T e
g a7 FE 5 e frraaens
AT g4, fogw famg we g
oy e die wiE 1 faw 19 w6
& won aed €, fawd fag wdia
g @ A FEn, S SEW s
fa we fFu 393 9w & &
oo @eeq Sufead FYAT WEd £
TY weg 39 HHew § w17 wvfen My
Iq FE R g Nenfaaie & g%
gt fer # F FN gwR F
faarr soaw A& g aw @
famsr fegmm A &g a1 aar ]
T w5 w1 an s AR
g arf gi oy T w0 TEWE
}T7 GFeq # FTAr =ifgw faaw s
FH R AT FT g AT FAR qHA
fad) wFI FT G Iufeay T E )

[ 22 DEC, 1967 }
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gl 37 13 99w 9@ § “arEwer
e @i’ 3 oy ox S
ferdl & 7wl Y e T @ AAT
ATy FET

T GaeT g fF §vr 2 & wuw
A & e § famfafes sier g,
A —

“zg @ar FTag AT & fE 9w
aF U oF fawer % ® AW
JUAsT WA A9 oF NI
WAt #7 faprq &= @/ AR
zgfae, og @wr  H@FeT FIE!
f6 dasr ag Fa=w gro fF
g HT F FEAPT FTIAAAL
FEEHM AT A HT FHAT
AT gfgad gew %1 @ a@ A
wz 3 fE SE usEs
graaftw  Saw 3 fae fafas
g4 ¥ SUsl 3 wART & e
avar gure fear g

A1 AR ST guTR FIA A W@ E,
st oF fafea Aoy gufesa faar ar
@2 I9% 4 23 NY qg L a7 o
@3 a7 uF fafem wasw 3 fag
uF fafemm dxer Sufer gy 9@t §
fr e gw fgd w1 A1 faww &
g a1 ag wafs ga amw e 2,
garR g sufeqa g & g8 3[4%
Fo Fg W g0 fF 77 F0 & v
w4 zAe F14 ¥ g 7, fFad@ wR
e 3 ary, faad ggar  aw, faad
FIfTT FIF T F A A AT I GHQ
21 0¥ 3 9 S g SINEAY ¥
FETZAM 3, TH 57T T AT gAR FAAlaq
¥ ST gAT &, UF YR H AW EA
g Y IGIAE, 9 T T I T qFY
FT & a1 faeaw A § a1 wfoar =&
&8 gn 3 dFer B QU D FL TR
g “fFa 9= 79 a7 ¥ daoT 1 gufeam
Tg1 fFar o'k 38 du9 | 9HE, ID
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[#fraey wear wdifear)
Al ¥ Wi FAT <@ a1 & g
¥ gafeqn FX G 99 aF rd @ &,
15 9 %1 faeen F F A f& 15
auf ¥ 3= ¥ fgd) @, suh a0l
ars g9 3l &1 any A8 F7 T g |
afe= sl T aTdeagE & 3w (EwE
FeETT B w0 g3 faggw safem
FET 921 wR 34 fagas & &1 fEd
TR 7 eafeat g1 @) g SR A
Ay 7 AT AN A ST @8 | TT A’
T §HE I F AT, U H a4, 37
F Fqar R §ET T AT Q@ AT
e gar g | gTl 3w & '
sy wear faemr &, oawr wfas
FAMT & T ot age faaEr &t g7
w39 Wi A aTF 9 T= gO
T g fip g S st e o @Y
¢ ar afedl ara ard A € B ogar
T 5=y oy o @) &, R s,
gark faardf s wqdl aFE), FOr
fazmg, so=r gEfes faF.e 5% I
F, ST F grEA W fgew O, WA
FE A gafa ¥ femmr &, ¥ o
Y Jredy g% qI 74, 9V 0%, AR
q TAIFL AT 7 q7% < faqr 97, ITH
g dage  fwar 9@, IR
WTEAT &1 FIE IS qF IqH ST
AT HT AT AT W AT TGH qFALE |
q wgF A § 98 fadsq Fn
et § foF 2 gak 3 & MRasT A%
arfar &1 oy g9 8, THEL ZH AW FF
AR EIT GFT | GF 95 9% AR qgq
R arfizar & fawiT s =wfgy o
a1 Y 3 wrfeg fr o9 # +0
R aft 3w B 3 &€ s Anfefars, s,
s ey & A fasn g @,
format agasdt, aem-faqumr arfe o
wrare ey g of, sarfaar ey @2
off Igm FaY Sve arw @ faar, 99
T v I AERET awl A @ AL L,

[ RAJYA SABHA )
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gumwrafa : @7 T FET |

swat qear wdtfear @ 7 sneIw
Y FAET FA7T ATEAN | H AT F gEaey
¥ FEAl A g N oAqfy ' Am
o r safag § &t 2 1 qF sfeed
MY gt § @R agr & fraifaar @
N qd el &, F 9% 72 ==
Wt #3910 FEd1 g 5 ag 3a1€ F a3
& W@ 9@t g & ome gw A%
Hrgg § @R 98 AFTY AL A7 O
ar faf=a &7 ¥ g saw g
AL T GFA &, 3a9 fawmw 98
FFRI G A1 § FgA wEdr g fF
ag wlears fafewa w7 7 3% a7 &
afyr I7F A ;Y T W
eI 39 £, 399 fawmw #@ § «R
gacaa € afew aw g &, 3R fame
g a9z T A or wifem & fr 9z
@mEEs 4T IE F e 39
& fA7 AT T F FIAT JASY FT ATEAT
gy 1 7 5 ww w feedy Ay
AT g & AT afgedy urw &
faarfaa & fgedt & vy & aF4r 8
A G F AT A A AT
&Y aqag frar &, 4% A [y fF
a3 7 for wowr ga g, foraw sy St
T fawr wwe fod & 9w @ stfawmar
zx faags 3 fadg o § ¥fe fee oy
AT GEAT AT FLFTL, AT FAIA,
g AT ¥ aEz 9 & WA,
AT AT FIZA §, ATAT AEA § |
sar WA AFRAT AT g 7 W,
AT afom A, whAvE D
famic @ X W@ &, AT & AW FT,
fge) wrt eriart &6 el aferor & ooy v
yrfg=r Wy ST 7, ST BT OF AR
fare1e FAT AR § AT UK F gE
T MF & frEr =gy € )

TT TR F WA, ALAL, F ATH
weqarR 3 § {5 araw qa qaw fang
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Y AN AREAN : GIRA, Tg AT
HagT § 9 aT Srfear qigg 1w
Tt e 8, s afed Jargaa
o 1 FFae qur e g fraw =i
a1 & fa = e Y 12 fafae s,
7E A1 T & A

WEIRAT, WIX ¥R USH FE AR
fas e 7 g fa gl weewm
aq ar 98 99 AL qEdy g, § W
gfraggem A g\ A g
7g zafad Wi xa ady ¢ fw =9 faem
FY @rE od e @) Ad Tifed aaifE
foreft At qF ) agr ax g et v
3wl ¥ 7 e & B gt W W
g 1 A-ferdt wdew § SR A w@
2 5 @ = &t sfelrrm dmow
WY §, AfEw g g =gy & fo W
zrew fae, <rsH fHaw & J1g | T
g fF oy fgedl Fy A AR | oA
g M TE FEgW, wE AE T,
JfFw 7z a W aga 99 W g, 93
Y 331 917 § 5 uw W) @ 97 9% 37
g% aF (el e, A3 A
HE AAT T | ST T 99 a8 TE
& wrar § a1 9g s grar g gl 0%,
TSTATIT T, ITEA (O T | § T8
qusrat g fa ag av Ad) g =nfea afFa
I A T@AT T & A AT qEA
fear & & Awnfet omw fe 2og 98 7%
T fr ey &, dnfdy afseess #1
g %< 2 fo fe=lr wemwmar €1 @1
ar fex ag g & sy =wifed =
A "EEE § R # awaa g F e
TEE WA A giEar
THE DEPUTY CHAIRMAN: Mr.

Chavan, do you want to reply to any
of these amendments?

SHRI Y. B, CHAVAN : I have nothing
to say; we do not accept any of them.

THE DEPUTY CHAIRMAN: I shall
take up amendment No. 1 of Shrimati

[ 22 DEC. 1967 ]
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Shakuntala Paranjpye. She is not here
but her amendment was moved.

SHRI RAJNARAIN : How is it so?

THE DEPUTY CHAIRMAN: We are
on the amendment No. 1 Your amend-
ments will come later on. You are a
master of procedure.

The question is:

1, “That at pages 1 to 3, for the
existing clause 2, the following be
substituted, namely :—

2. For section 3 of the Official
Languages Act, 1963 (hereinafter
referred to as the principal Act),
the following section shall be sub-
stituted, namely .—

‘3. Notwithstanding the expira-
tion of the period of fifteen years
from the commencement of the
Constitution, the English 1lan-
guage shall, as from the appoint-
ed day, continue to be used, in
addition to Hindi,—

(a) for all the Officlal pur-
poses of the Union for which it
was being used immediately be-
fore that day; and

(b) for the transaction of busi-
ness in Parliament.’”

The motion was negatived.

THE DEPUTY CHAIRMAN: I will
put amendment No. 2 to vote.

SHRI NIREN GHOSH: I want divi-
sion.

THE DEPUTY CHAIRMAN:
count.

SHRI NIREN GHOSH: Division. I
want division on this. I must have
division.

THE DEPUTY
right.

SHRI ABID ALI: One Member can-
not ask for division.

1 will

CHAIRMAN : All

v

THE DEPUTY CHAIRMAN: Only on
this will I allow division. After this,
I will not allow one hon. Member stand-
ing up for division. Now the question
is. .
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SHRI BHUPESH GUPTA: I seek a |
clarification.

THE DEPUTY CHAIRMAN: Not
now.

SHRI MULKA GOVINDA REDDY:
It is very vital.

SHRI BHUPESH GUPTA : Then you
take the amendments together.

SOME HON, MEMBERS : Sit down...
(Interruptions)

THE DEPUTY CHAIRMAN: Order,

order. o o

SHRI BHUPESH GUPTA : This is the
dignity. They show when I want to
make a submission. If they had kept
quiet. they would have seen my reason.
But immediately we get up, the whole
lot shouts. You cannot treat me like
that. You must realise by now. Any-
way, I wish to say. that because the
two amendments are mixed amend-
ments, some people may feel that one
thing should be supported. I think
many of them may also feel like that.
But unfortunately, if you ask...
(Interruptions) One may feel rightly for
it, others may feel in the other way . .

THE DEPUTY CHAIRMAN:
question is:

The

t

2. “That at pages 1 to 3, for the
existing clause 2, the following be
substituted, namely :(—

‘2. For section 3 of the Official
Languages Act, 1963, (hereinafter
referred to as the principal Act),
the following section shall be sub-
stituted, namely :(—

‘3. Notwithstanding the expira-
tion of the period of fifteen years
from the commencement of the
Constitution, all the languages ex-
cept Sanskrit specified in the
Eighth Schedule to the Constitu-
vion shall, from the date of the
commencement of the Official
Languages (Amendment) Act.
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(a) for all the official purposes
. of the Union ;

(b) for the transaction of busi-
ness in Parliament.” ”

The House divided.
THE DEPUTY CHAIRMAN : Ayes 7;

Noes 128.

AYES—7
Ghosh, Shri Niren
Kesavan (Thazhava), Shri
Murahari. Shri G.
Rajnarain, Shri
Sarla Bhadauria, Shrimati
Sen Gupta, Shri D. L.
Sinha, Shri Rewati Kant "

NOES—128
Abdul Shakoor, Moulana
Abid Ali, Shri
Abraham, Shri P,
Ahmad, Shri Syed
Amla, Shri Tirath Ram
Anandan, Shri T. V. "
Anis Kidwai, Shrimati
Arora, Shri Arjun
Asthana, Shri L. D. ! CA
Atwal, Shri Surjit Singh
Baharul Islam, Shri
Bhadram, Shri M. V.
Bhandari, Shri Sundar Singh
Bhatt, Shri Nand Kishore
Bindumati Devi, Shrimati
Bobdey, Shri S. B.
Chagla, Shri M. C.
Chandra Shekhar, Shri
Chandrasekhar, Dr. S.
Chavda, Shri K. S.
Chengalvaroyan, Shri T.
Chetia, Shri P.
Chinai, Shri Babubhai M.
Chordia, Shri V. M.
Das. Shri Banka Behary
Dass, Shri Mahabir
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Desai, Shri Khandubhai K.
Desai, Shri Suresh J.
Dikshit. Shri Umashankar
Doogar, Shri R. S.

Gilbert, Shri A. C.

Gujral, Shri I. K.

Gurupada Swamy, Shri M. S.
Hathi, Shri Jaisukhlal

Iyer, Shri N. Ramakrishna
Jahanara Jaipal Singh, Shrimati
Jairamdas Daulatram, Shri
Karmarkar, Shri D. P.
Kathju, Shri P. N.

Kaul, Shri M. N.

Khan, Shri Akbar Ali

Khan, Shri M. Ajmal
Khaitan, Shri R. P.

Kothari, Prof. Shantilal
Koya, Shri Palat Kunhi
Krishan Kant, Shri

Kulkarni, Shri A. G.

Kurre, Shri Dayaldas
Mahanti, Shri B. K.
Mallikarjunudu, Shri K. P.
Mangladevi Talwar., Dr. (Mrs.).
Mary Naidu, Miss M. L.
Mathur, Shri Harish Chandra.
Mehta, Shri Om

Menon, Shri Balachandra
Mishra, Shri S. N.

Misra, Shri M.

Mohammad, Chaudhary A.
Momin, Shri G. H. Valimohmed
Mookerjee, Shri Debabrata
Muhammad Ishaque, Shri
Muniswamy, Shri N. R.
Nandini Satpathy, Shrimati
Neki Ram, Shri

Pande, Shri Tarkeshwar ™
Parthasarathy, Shri R. T. 37
Patil, Shri G. R. ¢
Patil, Shri P. S.

Patra, Shri N.
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Pattanayak, Shri B. C.
Pillai, Shri J. Sivashanmugam
Punnaiah, Shri Kota

Pushpaben Janardanrai Mehta, Shri
mati.

Puttappa, Shri Patil

Ram Chander, Shri
Ramaswamy, Shri K. S.
Ramaul, Shri Shiva Nand
Ray, Shri S. P.

Reddy, Dr. M. Channa
Reddy, Shri M. Govinda
Reddy, Shri N. Narotham
Reddy, Shri N. Sri Rama
Sadig Ali, Shri

Sahai, Shri Ram

Salig Ram, Dr.

Sanjivayya, Shri D.

Sapru, Shri P. N.

Savnekar, Shri B. S.

Seeta Yudhvir, Shrimati
Sen, Dr. Triguna

Shah, Shri K. K.

Shah, Shri M. C,

Shanta Vasisht, Kumari
Sherkhan, Shri

Shukla, Shri Chakrapani
Shukla, Shri M. P.

Shyam Kumari Khan, Shrimati
Siddalingaya, Shri T.
Siddhu, Dr. M. M. S.

Singh, Dr. Anup

Singh, Shri Dalpat

Singh Shri J. K. P, N.
Singh, Shri Jogendra -
Singh, Shri Santokh

Singh, Raja Shankar Pratap
Sinha, Shri B. K. P. )
Sinha, Shri Ganga Sharan
Sinha, Shri Rajendra Pratap
Sukhdev Prasaq, Shri

Syed Mahmud, Dr.

Tankha, Pandit S. S. N.
Tapase, Shri G. D.

Tara Ramchandra Sathe, Shrimati
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Tariq, Shri A. M.
Thanulingam, Shri P.
Tiwary, Pt. Bhawaniprasad
Untoo, Shri Gulam Nabi e
Upadhyaya, Shri S. D.

Usha Barthakur, Shrimati
Vaishampayen, Shri S. K.

Varma, Shri B. B,

Varma, Shri C. L,

Venkateswara Rao, Shri N.
Vidyawati Chaturved1, Shrimati
Vimal Punjab Deshmukh, Shrimati
Yajee, Shri Sheel Bhadra
Yashoda Reddy, Shrimati
Zaidi, Col. B. H.

The motion was negatwed.

THE DEPUTY CHAIRMAN : The
question is :—

RIY

n{‘.

3. “That at page 1. line 10, for the
word ‘may’ the word ‘shall’ be sub-
stituted.” ! e

The mation was negatived. s

THE DEPUTY CHAIRMAN: The
Juestion is:

5. “That at page 1,—

(i) in line 12, the letter and bra-
ckets ‘(a)’ be deleted ; and

(ii) in line 13, the word ‘and’ be
deleted.”

The motion was negatived,

THE DEPUTY CHAIRMAN :

The
question is:

7. “That at page 2, for Iine 1, the
following be substituted, namely :—

‘Provided that English and all
the other languages mentioned n
the Eighth Schedule of the Consti-
tution shall be used for transaction
of business and debate in Parlia-
ment.’ »

The House divided.

THE DEPUTY CHAIRMAN : Ayes—
11; Noes—129.

AYES—11
Bhadram Shri M. V.
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Das, Shri Banka Behary
Ghosh, Shr1 Niren
Gupta, Shri Bhupesh
Kesavan (Thazhava), Shri
Kumaran. Shri P. K.
Menon, Shri Balchandra
Misra, Shri Lokanath
Reddy, Shri Mulka Govinda
Sen Gupta, Shri D. L.
Sinha, Shri1 Rewati Kant
NOES—129
Abdul Shakoor, Moulana
Abid Ali, Shri
Abraham, Shri P,
Ahmad, Shri Syed
Amla, Shri Tirath Ram
Ammanna Raja, Shrimati C.
Annandan, Shri T. V.
Anis Kidwai, Shrimati
Arora, Shri Arjun
Asthana, Shri L. D.
Atwal, Shri Surjit Singh
Baharul Islam, Shri
Bhatt, Shri Nand Kishore
Bindumati Devi, Shrimati
Bobdey, Shri S. B.
Chagla, Shri M. C. .
Chandra Shekhar, Shri
Chandrasekhar, Dr. S.
Chatterji, Shri J. C.
Chavda, Shri K. S.
Chengalvaroyan, Shri T.
Chetia, Shri P.
Chinai, Shri Babubhai M,
Dass, Shri Mahabir
Desai, Shri Khandubhai K.

Desai, Shri Suresh J.
Dikshit, Shri Umashankar

Doogar, Shri R. S.
Gilbert, Shri A. C.

Goswami, Shri Sriman Prafulla

Gujral, Shri I. K.

Gurupada Swamy, Shri M. S.
Hathi, Shri Jaisukhlal
Iyer, Shri N. Ramakrishna

5536
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Jahanara Jaipal Singh, Shrimati
Jalramdas Daulatram, Shri
Karmarkar, Shri D. P. .
Kathju, Shri P. N.

Kaul, Shri M. N. . *
Khan, Shri Akbar Ali o
Khan, Shri M. Ajmal ¥
Khaitan, Shri R. P. TR SN
Koya, Shri Palat Kunhi ~& ' * """ !
Krishan Kant, Shri oo
Kulkarni, Shri A. G. 0 s
Kurre, Shri Dayaldas @' % fe

Mahanti, Shri B. K.
Mallikarjunudu, Shri K. P.
Mangladevi Talwar, Dr. (Mrs.).‘
Mary Naidu, Miss M. L.
Mathur, Shri Harish Chandra
Mehta, Shri Om

Mishra, Shri S. N. 5
Misra, Shri M.

Mitra, Shri P. C. -
Mohammad, Chaudhary A.

Momin, Shri G. H. Valimohmed
Mookerjee, Shri Debabrata -

Muhammad Ishaque, Shri

. p

Muniswamy, Shri N. R. B
Murahari, Shri G.

Nandini Satpathy, Shrimati

Neki Ram, Shri .
Paliwal, Shri S. K. D. :
Pande, Shri Tarkeshwar
Parthasarathy, Shri R. T.
Patil, Shri G. R. S
Patil, Shri P. S. .

Patra, Shri N. T Tt -
Pattanayak, Shri B. C.

Pillai, Shri J. Sivashanmugam.
Punnaiah, Shri Kota

Pushpaben Janardanrai Mehta, Shri-
mati

Puttappa, Shri Patil

Rajnarain, Shri

Ram Chander, Shri
Ramaswamy, Shri K. S. ) Yo
Ramaul, Shri Shiva Nand

~ P

E
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Ray, Shri S. P.

Reddy, Dr. M. Channa
Reddy, Shri M. Govinda
Reddy, Shri N. Narotham
Reddy, Shri N. Sri Rama
Sadiq Ali, Shri

Sahai, Shri Ram

Salig Ram, Dr. v :
Sanjivayya, Shri D e -
Savnekar, Shri B. S. .o
Seeta Yudhvir, Shrimati

Sen, Dr. Triguna

Shah, Shri K. K.

Shah, Shri M. C.

Shanta Vasisht, Kumari
Sherkhan, Shri

Shukla, Shri Chakrapani
Shukla, Shri M. P.

Shyam Kumari Khan, Shrimati
Siddalingaya, Shri T.

Siddhu, Dr. M. M. §. ER-
Singh, Dr. Anup -
Singh, Shri Dalpat

Singh, Shri J. K. P. N.

Singh, Shri Jogendra

Singh, Shri Santokh

Singh, Raja Shankar Pratap
Sinha. Shri Awadheshwar Prasad
Sinha, Shri B K. P.

Sinha, Shri Rajendra Pratap
Sukhdev Prasad, Shri

Syed Mahmud, Dr. -
Tankha, Pandit S. S. N.
Tapase, Shri G. D.

Tara Chand, Dr. A A R
Tara Ramchandra Sathe, Shrimat
Tarig, Shri A. M.
Thanulingam, Shri P.
Tiwary, Pt. Bhawanlprasad .
Untoo. Shri Gulam Nabi e
Upadhyaya, Shri S. D.

Usha Barthakur, Shrimati
Vaishampayen, Shri S. K.

Varma, Shri B. B.

Varma, Shri C. L. - b :

b

D TN

v
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Venkateswara Rao, Shri N.
Vidyvawatt Chaturvedi, Shrimati
Vimal Punjab Deshmukh, Shrimati
Yajee, Shri Sheel Bhadra

Yashoda Reddy, Shrimati

Zaidi, Col. B. H.

T

The motion was negatived.

THE DEPUTY CHAIRMAN :
question 1s:

The

9. “That at page 2, for lines 2 to 17,
the following be substituted, na-
mely :—

‘Provided that Hindi shall be
used for purpaoses of communica-
tion between the Union and a State
which has adopted Hindi as its
official language:

Provided further that Hindi ac-
companied by a translation in Eng-
lish shall be used for purposes of
communication from the Union to a
State which has not adopted Hindi
as its official language :

Provided also that Hindi or
English or the Official language of
the State concerned shall be used
for the purposes of communication
from a State which has not adopted
Hindi as its official language to the
Union:

Provided also that Hindi or Eng-
lish or the official language of the
State sending the communication
shall be used for purposes of com-
munication between one State and
another.’ ”

The motion was negatived.

SHRI N. R. MUNISWAMY : Madam,
1 beg leave to withdraw my amend-
ments Nos. 26, 28 and 37,

+Amendments Nos. 26, 28 and 37
were, by leave withdrawn.

THE DEPUTY CHAIRMAN:
question is :—
14. “That at page 2,—

(1) for lines 2 to 4, the following
be substituted, namely :—

The

tFor the text of amendments vide
Cols. 5475 and 5478, supra.
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‘(c) for purposes of communi-
cation between the Union and a
State which hag not adopted
Hindi as its official language :;
(ii) in line 5, the word ‘further’
be deleted.”

The motion was negatived.

THE DEPUTY CHAIRMAN :
question is:

The

20. “That at page 2, line 11, for
the word ‘also’ the word ‘further’ be
substituted.

The motion was negatived.
THE DEPUTY CHAIRMAN: The
question is:

22, “That at page 2, lines 24 to 26,
the words ‘and any corporation or
company owned or controlled by the
Central Government or any office
thereof’ be deleted.”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question 1s:

23. “That at page 2, lines 27 to 29
be deleted.”

The wmotion was negatived.

THE DEPUTY CHAIRMAN:
question is:

The

27. “That at page 2,—

(i) in line 32, after the word ‘De-
partment’ the word ‘or’ be inserted ;

(ii) in lines 32 to 34, the words
‘or corporation or company afore-
said have acquired a working know-
ledge of Hindi’ be deleted.

The motion was negatived.

THE DEPUTY CHAIRMAN:
question is:

The

31. “That at page 2, lines 40 to 42,
the words ‘or by a corporation or
company owned or controlied by the
Central Government or by any office
of such corporation or company’ be
deleted.”
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The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

32. “That at page 3, lines 6 to 8,
the words ‘or by a corporation or
company owned or controlled by the
Central Government or by any Office
of such corporation or company’ be
deleted.”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is.

36. “That at page 3,—

(1) in lines 15-16, the words ‘and
the interests of the general public’
be deleted ;

(ii) in lines 18-19, the words ‘and
having proficiency either in Hindi
or in the English language’ be dele-
ted; and

(iii) in line 21, for the words ‘in
both the languages’ the words
either in Hindi or in the English
language’ be substituted.”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
guestion is:

4, “That at page 1, for lines 12 and
13, the following be substituted,
namely :—

‘(a) for some specific purposes of
the Union to be prescribed by the
Central Government ;”.

The House divided.

THE DEPUTY CHAIRMAN : Ayes—2;
Noes—129.

AYES—2
Bhandari, Shri Sundar Singh.
Chordia, Shri V. M.

NOES—129

Abdul Shakoor, Moulana
Abid Ali, Shri
Abraham, Shri Pwives Bl-—isf
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Ahmad, Shri Syed
Amla, Shri Tirath Ram
Ammanna Raja, Shrimati C,
Anandan, Shri T. V.

Anis Kidwai, Shrimati

Arora, Shri Arjun

Asthana, Shri L. D.

Atwal, Shri Surjit Singh
Baharul Islam, Shri
Bhadram, Shri M. V.

Bhatt, Shri Nand Kishore
Bindumati Devi, Shrimati
Bobdey, Shri S. B.

Chagla, Shri M. C.

Chandra Shekhar, Shri
Chandrasekhar, Dr. S.
Chavda. Shri K. S.
Chengalvaroyan, Shri T.
Chetia, Shri P.

Chinai, Shri Babubhai M.
Dass, Shri Mahabir

Desai. Shri Khandubhai K.
Desai, Shri Suresh J.
Dikshit, Shri Umashankar
Doogar, Shri R. S.

Gilbert, Shri A. C.

Gujral, Shri 1. K.

Gupta, Shri Bhupesh
Gurupada Swamy, Shri M. S.
Hathi, Shri Jaisukhlal

Iyer, Shri N. Ramakrishna
Jahanara Jaipal Singh, Shrimati
Jairamdas Daulatram, Shri
Karmarkar, Shri D. P.
Kathju, Shri P. N,

Kaul, Shri M. N.

Kesavan (Thazhava), Shri
Khan, Shri Akbar Ali
Khan, Shri M. Ajmal
Khaitan, Shri R. P.
Koya, Shri Palat Kunhi
Krishan Kant, Shri
Kulkarni, Shri A. G.
Kumaran, Shri P. K.
Kurre, Shri Dayaidaz

5

V!
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Mahanti, Shri B. K.

Mallikarjunudu, Shri K. P.

Mangladevi Talwar, Dr. (Mrs.).

Mary Naidu, Miss M. L.

Mathur, Shri Harish Chandra

Mehta, Shri Om

Menon, Shri Balachandra d

Mishra, Shri S. N. e s

Misra, Shri M.

Mitra, Shri P. C. .

Mohammad, Chaudhary A. - .48

Momin, Shri G. H. Valimohmed

Muhammad Ishaque, Shri

Muniswamy, Shri N. R.

Nandini Satpathy, Shrimati

Neki Ram, Shri

Paliwal, Shr1 S. K. D.

Pande, Shri Brahmananda .

Pande, Shri Tarkeshwar B

Parthasarathy, Shri R. T. 5 -

Patil, Shri G. R. .

Patil, Shri P. S.

Patra, Shri N.

Pattanayak, Shri B. C.

Pillai, Shri J. Sivashanmugam

Punnaiah, Shri Kota

Pushpaben Janardanrai Mehta, Shri-
mati

Puttappa, Shri Patil

Ram Chander, Shri

Ramaswamy, Shri K. S.

Ramaul, Shri Shiva Nand

Ray, Shri S. P.

Reddy, Dr. M. Channa -

Reddy, Shri M. Govinda

Reddy, Shri Mulka Govinda

Reddy, Shri N. Narotham

Reddy, Shri N. Sri Rama

Sadiq Ali, Shri

Sahai, Shri Ram

Salig Ram, Dr.

Sanjivayya, Shri D.

Savnekar, Shri B. S.

Seeta Yudhvir, Shrimati

Sen, Dr. Triguna

Lt
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Shah, Shri K. K.

Shah, Shri M. C.

Shanta Vasisht, Kumari

Sherkhan, Shri

Shukla, Shri Chakrapani

Shukla, Shri M. P.

Shyam Kumari Khan, Shrimati

Siddalingaya, Shri T. ..

Siddhu, Dr. M. M, S.

Singh, Dr. Anup

Singh, Shri Dalpat

Singh, Shr1 J. K. P. N.

Singh, Shri Santokh

Singh, Raja Shankar Pratap

Sinha, Shri Awadheshwar Prasad

Sinha, Shri B. K. P.

Sinha, Shri Rajendra Pratap

Sukhdev Prasad, Shri

Syed Mahmud, Dr.

Tankha, Pandit S. S. N.

Tapase, Shri G. D.

Tara Ramchandra Sathe, Shrimat:

Tariq, Shri A. M.

Thanulingam, Shri P.

Tiwary, Pt. Bhawaniprasad

Untoo, Shri Gulam Nabi

Upadhyaya, Shr1 S. D.

Usha Barthakur, Shrimati

Vaishampayen, Shri S. K. i

Varma, Shri B. B.

Varma, Shri C. L.

Venkateswara Rao, Shri N.

Vidyawati Chaturvedi, Shrimati

Vimal Punjab Deshmukh, Shrimati

Yajee, Shri Sheel Bhadra

Yashoda Reddy, Shrimati

Zaidi, Col. B. H.

The motion was negatived.

SHRI SUNDAR SINGH BHANDARI :
Madam, I beg leave to withdraw my
amendments Nos. 6, 10, 17, 18, 21, 29,
33 and 38.

* Amendment Nos. 6, 10, 17. 18, 21, 29,
33 and 38 were, by leave, withdrawn.

*For the text of amendments vide
cols. 5470—1T8 supra.
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THE DEPUTY CHAIRMAN: The
question is:

43. “That at page 3, lines 28-27, for
the words ‘the Legislatures of all the
States which have not adopted Hindi
as their official language’ the words
‘the Legislatures of the two-thirds of
the States of the Union’ be substi-
tuted.”

The motion was negatived.

SHRI M. P. SHUKLA : Madam, I beg
leave to withdraw my amendments Nos.
8, 11, 12, 15, 30 and 34.

*Amendment Nos. 8, 11, 12, 15, 30 and
34 were, by leave, withdrawn.

THE DEPUTY CHAIRMAN: The
question is:

41. “That at page 3, lines 24 to 29,
for the words ‘until resolutions for
the discontinuance of the use of
English language for the purposes
mentioned therein have been passed
by the Legislatures of all the States
which have not adopted Hindi as
their official language and until after
considering the resolutions aforesaid,
a resolution for such discontinuance
has been passed by each House of
Parliament’ the words ‘for a period
of ten years from the commencement
of this Act:

Provided that a legislature of any
State of the Union may, by a resolu-
tion adopted by a majority of three-
fourths of its members, seek the per-
mission of Parliament to continue the
use of English within its jurisdiction
for a further period of five years, for
all or any of the purposes mentioned
in the aforesaid sections:

Provided further that Parliament
may grant such permission by adopt-
ing a resolution to this effect by both
Houses of Parliament :

Provided also that no such permis-
sion may be granted beyond the afore-
said period of 15 years’ be substi-
tuted.” DO -

The motion was negatived.

THE DEPUTY CHAIRMAN: The
Question is:

25. “That at page 2, for lines 30 to
34, the following be substituted,
namely :(—

“a translation of such communi-
cation in the English language or,
as the case may be, in Hindi shall
also be provided till such date as
the staff of the concerned Ministry,
Department, office or corporation or
company aforesaid have acquired a
working knowledge of Hindi or as
the case may be, the English lan-
guage.”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
Question is:

40. “That at page 3, lines 24 to 29,
for the words ‘until resolutions for
the discontinuance of the use of the
English language for the purposes
mentioned therein have been passed
by the Legislatures of all the States
which have not adopted Hindi as
their official language and until after
considering the resolutions aforesaid,
a resolution for such discontinuance
has been passed by each House of
Parliament’ the words ‘for a period of
five years’ be substituted.”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
duestion is:

13. “That at page 2, for lines 2 to 4,
the following be substituted,
namely :(—

‘Provided that the official lan-
guage of the State concerned shall
be used for purposes of communica-
tion together with a translation in
Hindi of such communication bet-
ween the Union and a State which
has not adopted Hindi as its official

17

language’.

The motion was negatived.

*For text of amendments vide cols. 5470-77 suprq,

10—s5 R. 8./68
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THE DEPUTY CHAIRMAN: The

question is:

16. “That at page 2, lines 8 to 10,
for the words ‘such communication

. in Hindi shall be accompanied by a

translation of the same in the English
language’ the words ‘such communi-
cation in Hindi shall be accompanied
by a translation of the same in the
official language of the State concern-
ed’ be substituted.”

. The motion was negatived.

THE DEPUTY CHAIRMAN: The

question is:

R

Vo

19. “That at page 2, after line 10,
the following further proviso be in-
serted, namely :(—

‘Provided also that the States
which have adopted Hindi as their
official language shall communicate
which the Union in Hindi alone and
the work of the offices of the Union
situated within these States shall
also be done in Hindi and necessary
arrangements shall be made to pro-
vide such non-Hindi knowing offi-
cers as are appointed to work in
these States with assistants and
translators for a period of five
years’. ?

The motion was negatived.

THE DEPUTY CHAIRMAN: The

question is:

24. “That at page 2, lines 30 to 34,
for the words ‘a translation of such
communication in the English lan-
guage or, as the case may be, in Hindi
shall also be provided till such date as
the staff of the concerned Ministry,
Department, office or corporation or
company aforesaid have acquired a
working knowledge of Hindi’ the
words ‘for a period of five years a
translation in the English language
shall also be provided’ be substi-
tuted.”

The motion was negatived.
THE DEPUTY CHAIRMAN: The

question is:

35. “That at page 3, lines 14 to 21,
for the words ‘due consideration shall

be given to the quick and efficient dis-

I

posal of the official business and the
interests of the general public and
in particular, the rules so made shall
ensure that persons serving in con-
nection with the affairs of the Union
and having proficiency either in Hindi
or in the English language may func-
tion effectively and that they are not
placed at a disadvantage on the
ground that they do not have profi-
ciency—in both the languages’ the
words ‘the Government shall keep in
view that popular Government will
ultimately be run in the peoples’ lan-
guage and, therefore, for the quick
and efficient disposal of official busi-
ness and for maintaining a balance
in following this principle, shall make
rules and the rules so made will par-
ticularly ensure that the persons serv-
ing in connection with the affairs of
the Union and having proficiency
either in Hindi or in the English lan-
guage may function effectively and
that they are not placed at a dis-
advantage only on the ground that
they do not have proficiency in both
the languages’ be substituted.”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

44, “That at page 3, lines 26-27, for
the words ‘of all the States which
have not adopted Hindi asg their offi-
cial language’ the words ‘of the majo-
rity of the States as have not adopt-
ed Hindi as their official language’ be
substituted.”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

42. “That at page 3, line 26, for the
words ‘by the Legislatures of all the
States’ the words ‘by the Legislatures
of the majority of the States’ be sub-
stituted.”

The motion was negatived.

THE DEPUTY CHAIRMAN: Now
the question is:

“That clause 2 stand part of the
BilL.”
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The wmotion was adopted.

Clause 2 was added to the Bill

{22 DEC. 1967 ]
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Frediegrm 3 faadlg @ wifs wier-
YA F Aifewd 53 F gaFATS OF A

FEI T FelISe & IT WA AT
qEl wE wmE TS 81 SuH a8
TaT @

Clause 3—(Amendment of section 4 o}
the principal Act)

SHRI SUNDAR SINGH BHANDARI :
I move:

S §

The executive power of the Union shall

46. “That at page 3, lines 32-33, for be vested in the President.

the words ‘be inconsistent with the

provisions of section 3' the words
‘create hindrance in the extensive use
of Hindi in the official business of
the Central Government’ be substi-
tuted.” i tod o T g

(The amendment also stodd in the
name of Shri V. M. Chordia.)

ITNAfT  ASRET, RO 39 99
Hfrags & fFs anfsfoaw d&w
U7c 3 90f qa s 4 § a9 W
€y —

“The President may, after conside-
ration of the report referred to in sub-
section (3) and the views, if any,
expressed by the State Governments
thereon, issue directions in accord-

ance with the whole or any part of
that report.”

Tz o edfren TEe B, Iqaw-
frer Ux W, wEET Ux WEEH
SET T g ¥R S9 STy
o gl & sfewtd 9T
qraey @mE T g1 fqew ag @R
g fF oug R TEmE 2

But it should not be inconsistent with
the provisions of section (3)...”

¥ guaar § & wewfy g
& TECaTE &% § oI F g aaay
wraar F1 gfafafea s &) @@
ot faw @ SEF Y FOF H &
¥ 7z saear o f¥ e TaaHE
F owrEARN & ' F& & F
TwmE & T & wwwar g B
TOAT 9t AT | EEE 1S TETss
TEFT 9% wfgmd & iAo

W I ¥ TSNS ¥ oA fafy a<g &y
qrat qE &1 R 5@ Warst g
SefieE A 7 FEAT 5 4 S oY s
& fopeft FT & arefi 37, 7 a7 Sfaa
AR FEL QATE 1 TAT ATAT wef=a-
gar usgdfa d g FElw g o)
gaF e gw a7 afwam & 1 zafqg
¥ g § v agh aush Yerrew”
TR AT g, I FEAT A

TEFE T AE gfw @ sy
wraArE F7 fFEe #6 Hiw aeE
Fr wraAre 2 539§ Sifefaeer oA
F gIFA(S A H A G AT IAT
wafag 2l wg B9 78l T AE Fa

“Provided that the direction so
issued shall not create hindrance in
the extensive use of Hindi in the

official business of the Central Gov-
ernment.”

fau & @gqr wear g fF weefa
ot gAR wEtew afafafa & siiwant
T Fi few 9 WTa @ e Y
ferdt FEa® 3E & gIT FOAT §9
@y ¥ fog dwT & § I wE-
il & Towd He | afqem §
anfeser 342 ¥ WAAR S €A
g, ol syaewr g fE ey gy
grrS AT @A | gH S IE gAT
gr wrga & v uswfa & owmard
gfafs & @R 9 IIIRA AT
ifed, g T &Y e & a2
fs fedt &1 IAAWMT STEAR frm

L TE T Hiﬂrf”iﬂ'g ;'ﬁfj'cgjr:
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(ot gz fag wiwrdY]

gAY 9% g1a T e & R ara
grg  aifagre &t gra T @
grmfae & g Fom W §
fgoam zwaw ¥ uewfy &
gy A wiw T F | d@faam A
Uiy WA oo AT I A
g4 g zEfaw & =rgar g f&
YTFHTT A @A T SHX FT A |

The question was proposed.

-

SHRI BHUPESH GUPTA : I want to
speak on ¥his particular clause and this
amendment. Now, I am a litile sur-
prised at his arguments, but perhaps
he is consistant in his own way. The
proviso here says ‘“Provided that the
directions so issued shall not be incon-
sistent with the provisions of section 3.”
Now that bigger section 3 is there. It
is a composite thing. Here I find again
a one-sided approach in this matter.
For the time being we have adopted a
compromise formula subject to the prin-
ciple that Hindi ultimately shall be the
sole link language. I do not believe in
all the languages as link languages.
Otherwise what is there to link? You
link something with the other. Then
there will be no link. Anyhow, there-
fore, I say it is wrong and it is a mis-
conception. Mr., Bhandari is pursuing
his own thing and I am also pursuing
my own thing. Therefore, I oppose it
not merely on technical grounds but I
say this approach is not good. That is
why the people feel that we are trying
to impose something and we are trying
to end the compromise by this kind of
arrangement which has been suggested
by him. After all under this measure
the Government of the day would be
under obligation to see that Hindi
attains the status due to it under the
Constitution, but subject to the limita-
tions and arrangements that we have
made for the time being. Madam, De-
puty Chairman, therefore, he is wrong.
And I am really surprised at the sug-
gestion made by him, Madam, regard-
ing the President. I am really surpri-
sed that suddenly he has developed
love for the President.

‘[ RAJYA SABHA ]
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SHRI SUNDAR SINGH BHANDARI :
The institution of Presidentship we
have never challenged.

SHRI BHUPESH GUPTA : But you
have to invest the President with cer-
tain powers.

SHRI SUNDAR SINGH BHANDARI:
That we have already done.

SHRI BHUPESH GUPTA : The Presi-
dent cannot act except on the advice
of the Council of Ministers. I would
like this Ministry to be dissolved any
day but I would not like the President
te act on his own. So here you are
taking away the spirit of the entire
thing. Anyway it is for the Govern-
ment to ensure that it is implemented
in the right way. It is for the Presi-
dent to give direetions in such a manner
that it should embody not only the letter
put also the spirit of the enactment
that we are adopting now. You are
just now bringing in the other thing by
the back door. The President is the
constitutional head and he will not have
any power. He has to act on the advice
of the Council of Ministers. I am saying
this at a time when the Governor is
peing invested with special powers by
them. I would not like this thing {0 be
repeated in the Rashtrapati Bhavan. I
may dislike Mr. Chavan and his Gov-
ernment but In no case will I accept
the position when the President acts
otherwise than on the advice of the
Council of Ministers. It is an article of
faith.

SHRI SUNDAR SINGH BHANDARI ¢
My amendment does not envisage that
it is against the advice of the Councit
of Ministers.

st mgEie wEE W WEEdT,
Fguam ¢ fF agsh @< 3§ fagaw
FT, g Fa9T FAEYF § | FEA T
qfeqer A am@l ¥ g A AR
fear fv oger Sy wifgew g |@faum
¥, 3T onfefe @ 09 & SO
g ger Tseafa Arg Ay &9
FAR A faaw & faeg w0 53T 1
gmR Teafs 3w & s



5553 Official Languages

¥R gmm 3 faeg s swwr
fadas ¥ simim A dfam ¥ 0w
B s § o feafer gew g
ST At sy w0 3 whrofiog
R & fawde F w41, AU g
dfqar & fawdia v #3071 ghrae
FATT W I WA TER T
IAE S, IR faedd & w7
FG T X 9T F 99T F T
TAH  FIA AT W F qerera g
fFag = S @ am & frmar
TR MR AN A amA ¥ ow
§ R T G arfer | o aww
AR wfrer @ wfamy e g
TR Uy #, w7 g
Ig [qIeAT FT ST 4G & o)
FERAE s N § #ifE ot wm
T a9 g § WEWd §w,
T g Ueafd Sa¥ fawdg
FE 1A AR faue o fraw
g §F I AT WA A T
qEaIedr § | gwfad F s wwan
£ 5 M 39 gam = wwe o
Sft st AT &

SHRI Y. B. CHAVAN: I would like
to be on record on this amendment.
Madam, for the first time I agree with
Mr. Bhupesh Gupta because here the
President does not act as the President.
The President acts on the advice of the
Council of Ministers and the restriction
that really speaking is accepted in this
clause is the restriction on the Govern-
ment. I can very well understand whe-
ther this amendment was necessary or
not. But what is implicit in the very
position is made more explicit by way
of abundant caution. Really speaking
the very purpose of the Act is to assure
some people and we thought it much
better to make things explicit where
they were implicit. Therefore, this
amendment is necessary. It is in no
way derogatory to the high office of
the President.

[ 22 DEC. 1967 ]
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THE DEPUTY CHAIRMAN:
question is:

The

46. “That at page 3, lines 32-33, for
the words ‘be inconsistent with the
provisions of section 3' the words
‘create hindrance in the extensive use
of Hindi in the official business of
the Central Government' be substi-
tuted.”

The motion was negatived.

THE DEPUTY CHAIRMAN:
question is:

The

“That clause 3 stand part of the
Bill.”

The motion was adopted.

Clause 3 was added to the Bill.

THE DEPUTY CHAIRMAN: There
is another amendment for New Clause
4. That is barred because clause 2
has been accepted.

Clause 1, the Enacting Formula and
the Title were added to the Bill.

SHRI Y. B. CHAVAN: Madam, 1
move :

“That the Bill be passed”.

The question was proposed,

SHRI AWADHESHWAR PRASAD
SINHA (Bihar) : Madam Deputy Chair-
man, I am glad that our House known
popularly as the House of Elders has
shown great tolerance, great dignity
and good behaviour while dealing with
this Bill.

(Interruptions)

THE DEPUTY CHAIRMAN : Please
speak on the third reading, on merits.

SHRI AWADHESHWAR PRASAD
SINHA : Those who have differed from
one another have put forward their
points of view with laughter and with
friendliness to each other even though
this is such a serious problem, such a
complicated problem. Madam, language
touches not only the conscience, the
sub-conscience, but even the uncon-
scious part of the human mind and in
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¢ [Shri Awadheshwar Prasad Sinha.]

these matters emotions touch off. It is
not very easy for a country where we
have 14 or 15 languages in the Eighth
Schedule. We are sitting here together
coming from all parts of the country
having different feelings. Mr, Tarke-
shwar Pande might have one feeling,
my friend sitting on the other side from
the South might have other feeling and
so on and so forth. But we have con-
ducted ourselves with grace and dig-
nity and I am very glad about that.
This augurs well for the country.

Then, Madam, so far as the Bill is
concerned, as the greatest jurist of our
country, Mr. Setalvad, said, this is the
best compromise under the circum-
stances. I also hold the same view.
Mr. Chagla for whom I have the
greatest respect said that unity should
be the greatest consideration. Madam.
I am one of those persons who hold
that view but unity must come through
the channels of language, through the
channels of other constructive efforts
of the nation. I take this opportunity
to congratulate the Government for
having brought forward this Bill. In
1963 we brought forward this Bill.
Again it has come in another form in-
corporating the assurances given by the
illustrious Pandit Jawaharlal Nehru and
Lal Bahadur Shastri. Now I come
from a Hindi State, but I would like
to tell Shri Bhupesh Gupta that Hindi
is not my mother tongue though I come
from a Hindi State. He should know
it. My district of Muzaffarpur has a
sangam, a composite dialect of Maithili.
Bhojpuri and Magadhi. Maithili ig the
language in which a great poet has
written. Bengalis claim him as their
own poet, that poet Vidyapati, and the
Hindi scholars claim him as their own
poet. The great Rabindranath Tagore
used to recite the lines:

T8 WY ATGT, AT WITY, 7 AfaT A1,

afa g ! gaT q@s adi 9w

So there is the language. I talk Ben-
gali and I have told this August House
many times that for the last forty-seven
years I have been with Bengalis, lived
their lives, and I am emotionally a
Bengali, and I talk that language. I
have read Sarat Chandra’s works. I

[ RAJYA SABHA ]
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have read Bankim Chandra’s. I have
read the great poetry of Rabindranath
Tagore and other poets. My friend
sitting there opposite, Shri Ganga
Sharan Sinha, is a good scholar of Ben-
gali; I am not; I have just a smatter-
ing knowledge of the language, but in
our jail life my Bengali friends used to
read it to me, and that made me very
much proud of that language, and I
am as much proud of any other of the
fourteen languages of India. I am glad,
on our side Mr. Reddy spoke in Hindi.
Our friends Pandeji and Shuklaji
should note this and appreciate this.
Another friend, Shri Venkateswara Rao,
made a marvellous speech. Mr. Damo-
daran coming from Kerala made a
marvellous speech. We should see
these bright aspects of the debate and
not go by what A said or B said or C
said. Do we realise what is surging
in the hearts of those whose mother
tongue is not Hindi? It is the duty of
Hindiwalas to realise it. I am ashamed
and I am sorry that in Hindi States
riots took place. A man like Jayapra-
kash Narayan said that this is wrong,
stop it. What happened, you know, in
Patna? I hang down my head in utter
shame. A thousand people went to his
residence. Fortunately the gentleman
wag absent. Shri Jayaprakash Narayan
is one of the half a dozen greatmen of
the country. He is a great man in all
possible ways. One thousand people
abused him right and left. And there
is what is now happening in Madras.
So every action, my friends the Hindi
enthusiasts should know that every
action has its reaction, and every reac-
tion has its chain reaction. So. if we
bargain for it, the country will go to
pieces.

In 1921, Madam, when 1was &
youngster, I threw myself into the
vortex of this national drama of free-
dom under the leadership of that great
man, Mahatma Gandhi. It is now forty-
seven years or forty-six years that I
have been in this struggle. The new
generation has come. Those who were
not bhorn, those who were not young
enough to participate even in the 1942
movement, are here joining issue with
us and talking with us. That is their
privilege. I admire and adore the
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youth, but they should know that we
have also made some contribution, We
gave up our lives. We gave up every-
thing forgetting our family life and we
sacrificed everything under the leader-
ship of that great man, and fought not
for this thing or that thing, not for this
language or that language. but for
India, but for Bharat Mata. I am one
of those who feel that so far as the link
language is concerned, I would like to
make a respectful submission to Mr.
Chavan, my great friend, that so far as
the link language is concerned, it
should be called Bharati. In Bihar.
U.P. and other places, let them call it
Hindi. And it should be written in
Devanagari no doubt. It should have
the numerals as decided by the Con-
stitution, no doubt, but it must take
as many words from Bengali, as many
words from Tamil, as many words from
Telugu, Marathi, Gujerati and other
languages, as possible. It should be, it
has to be somewhat different from the
language used in Bihar or U.P.—they
are the Hindi States. Unless we realise
that. we do not know what is surging
in the hearts of even Gujaratis though
Dayanand Saraswati and Mahatma
Gandhi taught them about Hindi. I
know that in 1902, that great man whom
Pandit Jawaharlal Nehru referred to as
the Father of the Indian Revolution, I
mean Lokmanya Tilak, said in a speech
addressing Marathis in Poona that
Hindi will have to be the official lan-
guage. I have got the book written on
him by some gentleman—I forget the
name of the author. Raja Ram Mohan
Roy said it long ago. You should feel
proud of them. Tagore used to read
Kabir’s. So in the matter of this lan-
guage I would beg of the Hindi enthu-
siasts to be a little humble and to rea-
lise the dignity of this language, and
my great friends should show good
manners and show better behaviour to-
wards those who do not speak Hindi.
Why should this son of Maharashtra,
this man who is known as Sawai Shi-
vaji, come and sponsor this Bill? His
language is not Hindi. Why should he
come? Is this an ordinary achieve-
ment? You should feel about that. I
would beg to Shuklaji and Pandeji that
they should feel proud of it when my
friend, Shri Damodaran, comes and
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speaks in that fashion, specially Shri
Bhupesh Gupta when he talks like that.
Shri Bhupesh Gupta said that Hindi has
to be the national language. We should
realise the importance of it. We should
rather keep mum. Let Shri Mookerjee
talk about Hindi. Let others talk about
Hindi. The more we are silent about it,
the earlier Hindi will become as the
official language of the country.

THE DEPUTY CHAIRMAN : Now,
before I call others to speak on the
third reading, I do want the co-opera-
tion of the House. For how much time
you want to speak on the third reading,
let me know. We must do something.
We must be reasonable. May 1 take
it that we want to spend another half
an hour on the third reading?

SHRI SUNDAR SINGH BHANDARI:
One hour will do.

SHR] BHUPESH GUPTA: Fifteen
minutes each.

THE DEPUTY CHAIRMAN : I think
I will be able to give ten minutes to
each one and I think that is reasonable
at the third reading stage.

SHRI BHUPESH GUPTA : Fifteen
minutes.

o
€

THE DEPUTY CHAIRMAN: Some
of you may not even take fifteen
minutes.

SHRI MULKA GOVINDA REDDY
(Mysore) : Fifteen minutes.

DR. SYED MAHMUD (Bihar): I
won’t speak for more than five minutes.

THE DEPUTY CHAIRMAN : That is
all right. Let Dr, Syed Mahmud speak
now.

3o fuz wgwa : dew, fegd
e, fae == ¥ fagrag aw-
fauedy o gagwe &= o Wi

IRIA g TEY T AW A &
arrgeaT TRt o T | g aEde o

TR ANl A Agd FESrH A
gar ST ag qwer ag a1 f® g
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[eTo dag wRAT]

Fifre, wwfa A o @ A,
IqF AT F IAW AT W H AR
FEN—TFG Teq AL &, dF =
g1 TEET SO A9X &40 AR
TR T WHE R¥g wargar
TRE ¥ o fAER W A wew
fae &1 w9 fmar

st ferr T & AE w1 &,
fermadt ¥ gebrey  fAwee ¥ S
T T | JEE GFS ag, T
TWE AW o § AT DG ACH
T &) famm F et wE
sy U faedfaaw 0% ¥ RN
st A dfeq F srowrw FUT X
TR B0 a<d ¥ SHHT 97T =TT
e dfer o0 w7 S AE
g FEm T THAE UgIAT 8 |
AT AT JAST S T )

7o W R SsEm @y w1 W
ITq AL FFAT AR I A AT |
arde ¥ g femd A@he §fF so0
Jq, 60 aY dF UF A FT GH
forar marg AT 509 F I W IW
a1 A 5w g e & fee g R
¥ A0 FRAT ARTIN | 59
Frem W @it wifew fF e
A F TIPS FL, ITH ATEHS
FT ATFE F, IAFT Ry O
AT FLEF TR G TS T
i FE FAA ¥ AN a7 FFA

tfmar ¥R @ dR W™ =
forgeam & AT FT AT SR @R
FR wwTF T\ oFEw e %
I qX g WfET agr wv germ |
I F AEA T AART B ST FT AT
firg feam | gawr wew & & wrfesne
&Y el oA § Ao fwar fE
qifera™  TEAAE FEr SEnT E ooy
Ime WNOW WIH R T 99
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TG FRT I WY TG FIAA E
M I A AE AFT L ST HY
FIE A W gHAT | N TFAE T
TER A, Tmaw e
¥fem a7 sefiwgfe faeexwsgo
Mrw gar k. w9 & =
# qarfawg grey g wv faw
g FEfF TR gEaw A
TaqEEHT g R faw arew & &
fagad Feast mw g W fE
fey Al Twmy g v e
1oanft o ey e At
TFdaT | Tg=ar &7 o7 Ay #T FEd 2,
vt St o A e § el
F AET TR TgATIE & 1 ey
F foeft arsaA< A s g =F0fE T
faady s & fod, w9 farqme foa
a9, W W@ T w2 Al S
Tt AT AT F AT §, T2
qifearie 7S FHOT & T FET AN
TEOXE, | O e wfed fx
JTT AR FY IYT A T A 0T |
A ur fgdr ¥ uHo o I FY Fo
To T wER W W A uw
7T A8y § IEHT ag AT G g |
g zafag faedt &1 wHo wo war fF
ag T wr guR  AfFEd sEq o
TR OO aYE ¥ qEAT ¥ THT IX
fear | d1ag o 31 S aF &=y
F OAEE  AGY FOT T A% T Al
QYT AAZ I ENT HRT AGH
gt R SEAl gaifaed feq &
feg @&t & S ) TE A oA
W FOST aF g S froSEEr g
TUHIE o1 T ag ¥ IqH qArfa-
T gl

JeZWT e 7 3T Tl g ag fewdr
FE WA FaA T afed d)
foadt @ SeTa § S "W fear
2 DF g wa F AT wfgy | qF
geie 2 fF zwR miSw & Wi off

A
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T FWET | AR TF 5 WL A,
Iq¥ gt ¥, uw frgrad oEw A
W/ AR ag we oaw A ferd
AN FW, @ AFA FT GEYT
T ors fewrd ) ggarde ® S
IR AT F faare o9 ¥ 98 @
FY TATHZAT DeAAT @A | AFEIE &
AR, AL CE AT g, TR
wrer o A ARy, SR ST AT
arfeg v A fean

st grax Tag werd : S w7
R (I U LU

it sragsaT sag fag caw ferd
FWE |

To §UT WEHT : TR FEA A
qifaferr & st wEafema foaars,
wefafregas &  safm e
2, T8 faermm wifew & fafeex
g o 77 s EfE srgeEr @t
Frafaad AT T9S F1 3G, I TOAT
Y qEW WEAT 2, THA W wOel
e d A A g AE Sl 5099
FAE Wl AT T qUST F AW AT
I A F FAST AW W HER
el awr w1 F g wd G
SRR, ATE T U qE g faw
q %1 ™fEd q T q@Es
T2 Smar g freea Fozw faw
FAE PN F FIT AE @, I A
FEg TR WIAR FT W EER
SR r-C M B 2 i I IR
w4, @ AR SR g fF Fsm
qEa TEe a1 AA ug ¥ vefufrewa
¥ aEn fo agl s S S gl
g oey g1 fx wreg A SR AT &
FUST  TRHT T IHFT AT F
THA (T | TE (9T AL F TE FIT |

TgT IR o el s qwee

¥
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F A wmH At oww g
Wq  aF 17 WIUT GWAT ALy
Yo gfady &9 gei 1qe dEd
I o ER o (O I i B
gfedt T gN SR F IE AET
F g qgead R

THE DEPUTY CHAIRMAN: That
will do.

¥lo &0F WEAT : FEETA, ST ar
agar 2 fF s v wF wfF F
saTeT T Fgm ) G gwmar g fr oas
qfer F IAT TGN ARH T&L TY
FEqd HN TAGE FT AN g
f stremer & fa ag ag 3@ i et
A ATHIT EY T o Jg7 ¥ & Y
w3 fa s Ao g 1 S fE s
a9 grEgrT g AT 4y vefafaeas #
A ¥ F1HgrE @ § 99 § 39 g9
FEgT FEH A FTHAE A, S i
ToF H A9 F ogH w9Ar g |

THE DEPUTY CHAIRMAN : Now let
each Member take only ten minutes.
There may be some who may not take
even ten minutes.

SHRIMATI TARA RAMCHANDRA
SATHE (Maharashtra) : Madam, May I
suggest that only points which have
not already been raised should be rais-
ed now, and not those points which
have already been raised?

SHRI BHUPESH GUPTA : That we
all know.

THE DEPUTY CHAIRMAN : Yes, and
I think everyone will refer to only new
points and if they are repeating then
they will themselves feel conscious of
it and sit down. Now, Mr. Bhupesh
Gupta.

SHRI BHUPESH GUPTA: Madam
Deputy Chairman, we are now at the
end of the deliberations on a problem
which in order to be solved. would
necessarily require a give and take ap-
proach and a spirit of compromise. It
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is impossible to solve a problem of this
kind which touches not only the intel-
lect of man but also his emotions and
the heart of man, without an approach
of tolerance and mutual understanding.
And naturally, when we have a com-
promise and a give and take approach
on a matter like this. there will be
parties on either side who would not
be fully satisfied. We fully understand
and sympathise with their sentiments
even though we may not agree with
what they say or stand for. Here is a
problem which we must solve in a
spirit of goodwill and mutual respect. It
somebody does raise a somewhat extra-
ordinary or extremist demand we know
that in this kind of a thing there is no
basic difference and naturally in criti-
cising we must show tolerance and we
should try to understand the other
man’s point of view. Whether the
points of view are expressed by this or
that linguistic group, the leadership of
the country, the leaders of our cultural
life must handle the problem tenderly
and with the utmost care and sympathy
so that what comes as a result of our
wise approach may bring us all closer
together.

To some extent we have succeeded
in this. I know that the extremist
point of view has not been satisfied. But
the fact remains that here in Parlia-
ment, without deadlock, without very
great confusion despite what might
happen outside, we are now enacting a
legislation. I know some may vote and
others may not vote. But by and large,
the consensus is for compromise and
that is as it should be.

Madam Deputy Chairman, now we
are only passing the law. A question
like language which relates to the cul-
tural link and to the cultural heritage
of the whole nation, cannot be settled
by legislation, by enactment or rules
and regulations, without a cultural re-
moulding. Naturally questions like this,
linguistic questions or any questions in
a growing and developing society, can-
not, therefore, be separated f{rom the
general, cultural and democratic resur-
gence of the people. Hence we must
bear in mind that the processes of de-
mocracy are to be invoked in order to
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find a solution to the problems that
might crop up in practical life. Madam
Deputy Chairman, I hope that in this
matter we shall display, all of us, what-
ever our reservations and views may be,
restraint and accord, tolerance and
ynderstanding. And if there are points
to be settled let there be:debate, let
there be discussion. Let us learn from
jife itself. Let us see how things deve-
1op and draw lessons from the whole-
some bosom of realities, instead of try-
ing to suppose things, instead of ap-
prehending that something might go
wrong and instead of projecting our-
gelves in a manner as if we were
committing aggression on any language.

Nothing of that kind. We have
71PM.to go together in the matter of

language. Destiny has made it
possible for us and beckons to us that
jn this matter at least, if not in others,
we must try to live up to the ancient
peritage of our country, the cultural
traditions of our country and seek ways
of accord and understanding whatever
may be the temporary difficulties and
divergence. Poet Rabindranath Tagore
used to tell us all the time in his many
writings, poems and other things that
India must seek unity in diversity. It
presupposes that there must be com-
promises between the divergent com-
ponents that make the unity. That is
how the unity is built.

Madam Deputy Chairman, I know
that there are some people who are
fond of the English language. As you
know, I am also fond of that language.
I don’t claim to be an Englishman but
some people not only are very fond of
the English language but it seems that
they feel they are Englishmen when
they speak the English language. That
is not so. English came to this country
not in the normal course of things. It
came into this countiry under a melan-
choly and tragic spell of history and
naturally its growth was distorted. It
vulgarised our cultural life; it stifled
the streams of Indian heritage and civi-
lisation and it enforced itself on an
unwilling people. That is how it has
developed. Today there is no point in
glorifying English. We know it is a
great language for the people there in
England and certainly it has not lost its
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international utility either but in a con-
text like ours to glorify the English
language is not a sign of patriotism
because after all we are not a nation
which has grown the other day. We
carry with us thousands of years of
civilisation, rich languages, cultural
literature of which any man anywhere
in the world can be proud. And are we
to glorify the English language when
out of the garden of ours we can pick a
flower and make it the link language
of the Indian Union at the same time
ensuring that every flower in our garden
blossoms in full in all its majesty,
fragrance and beauty? That is how we
should do. It is an irreverent idea to
me when some people say that English
must remain. English has got to go.
We are a nation; we are a civilisation
and from the vast cultural front of our
country we can draw languages and
sustenance for them. Therefore, I say
the English language has clouded our
ideas, perverted our vision and vitiated
our outlook. Madam Deputy Chairman,
when we discuss and deliberate in
English we forget the teachings of our
own writers, past and present. For
example, if I speak in English I feel,
perhaps not always but sometimes, that
Rabindranath Tagore, Bankim Chandra
Chattopadhyaya. Sarat Chandra and
others are not featuring in our mind ;
yet they are our cultural mainstay. It
applies to any other language. There-
fore. I say even in our cultural life
English has played a negative influence.
Of course, science and other things you
develop. Not only that, in the political
field also English came with perverted
and distorted ideas which suited some
centuries back to the British society.
We are living in a fast changing world
and are we to hug that still? I find
Mr. Chagla and some others are very
fond of English. They are afraid of
what will happen fo them. We are a
passing generation. The new genera-
tion is growing in free India. They
have not lived under the British or in
such conditions. This generation is
growing with the pride of patriotism,
with the pride of freedom, in the glow
of a new developing society. Let them
grow with the genius of our culture and
develop it fully and there need not be
any vitiation of their ideas and thought
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by the importation of a language that
way. Therefore, it is an entirely wrong
thing. I think a nation can never deve-
lop fully culturally or politically or as
an entity, if I may say so, without its.
mother-tongue being placed in its pro-
per place, and especially a nation like

ours. Therefore, I think it is very cor-
rect that we should have our own
language.

As for the link language, n link lan-
guage has to be there. We cannot just
do without that. Some people said, let
all languages be link languages; let all
languages be the language of the Cen-
tre. It cannot be, it is an impractical
proposition. But it is no disrespect to
the other languages but we have to find
a common denominator even in our
cultural life. What that language is,
make a choice and once the principle is
accepted the only language that merits
acceptance in this respect is the Hindi
language. There is no escape from it
I am sure if we can learn English and
some of us speak, well, with all kinds
of accents, why can’t our masses learn
Hindi provided we give them oppor-
tunity and encouragement and so on?
After all, the identification of the people
of Bengal with the people of Uttar Pra-
desh or the people of Tamil Nad will
also develop a desire for mutual inter-
course in the cultural life and in the
political life also, there will develop a
search for something which is common.
And that will be a development in the
right direction. We are not swimming
against the current of life; we are
swimming downstream and hence the
problems will get solved if the masses
come into their own. That is why I say
I fully support this point of view, and
the Constitution has made a right
choice.

Finally, I would like to say that the
regional languages should be given full
encouragement. One of our drawbacks
is again this English mentality. It is
not the Hindiwallahs who have come in
the way of West Bengal’'s transition
from English to Bengali. It is the
English mentality, the deadweight of
English language that stands in the
way. Don’t try to blame the Hindi-
wallahs and Hindi for everything, What
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prevents the people of Bengal or the
people of Gujarat or the people of
Andhra Pradesh to switch over from
English to their own language? Cer-
tainly it is not the Hindi people who
are coming in the way ; it is the English
mentality, A vested interest in lan-
guage has grown, an elite has grown
which thinks that its paradise may get
lost should the regional languages come
into their own position. Therefore I
say the Central Government should take
all care and display all affection for the
regional languages so that the flower-
ing of the regional languages takes
place and in that context Hindi will
seek ascendancy and with the blessings
of all and the goodwill of all will attain
the status of Union language.

Some people made certain remarks
about Hindi which are not good. Well,
we are not producing a link language
for writing high literature or poem or
other things. We want a link language
which will be understandable to the
people, in which the people can com-
municate with each other. We are not
producing a link language in order to
produce a Rabindranath Tagore or
other people. We want a link language
in order that people can talk fo each
other from the north to the south,
from the east to the west and hence
that language has got to be a popular
language. It need not be a sophisti-
cated and the so-called developed lan-
guage as some elite understand it.
Therefore I think there need be no
apprehension on that score.

Once again before I sit down, I say
the task is not just passing this Bill.
We have passed the Bill ; it is only the
bone. Flesh and blood has to be given
to it by mutual discussion. mutual
understanding, mutual sympathy, mu-
tual toleration. That is the only way
to solve a great noble problem like the
problem under discussion today, the
problem of language, the problem of
unity in diversity.

Thank you.
SHRI S. S. MARISWAMY : Madam ...

THE DEPUTY CHAIRMAN: Just
five minutes.
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SHRI S. S. MARISWAMY: Only
three minutes, Madam,

SHR1 LOKANATH MISRA: I will
take seven minutes.

SHRI S. S. MARISWAMY: We are
at the fag-end of this debate and in a
few minutes this Bill is going to be
passed and nothing is going f{o prevent
the Bill from getting the assent of the
President. We are also at the fag-end
of the session. When I go back home
to Madras I do not know what message
I could carry to the students of Madras
who are rightly agitated. Madam. I
heard with great respect the speech of
our Home Minister. He is sincere I
agree but in a democracy will he be a
permanent Home Minister in the Gov-
ernment? What would prevent my hon.
friend, Mr. Rajnarain, from becoming
the Home Minister in a few months or
in a few years? And I shudder to think
about the future of my people. Madam,
I do not want to be an idle spectator
and be present here to witness the mas-
sacre of India’s unity. As I told you
earlier, our unity is in peril. Nobody
can prevent it. Unless, there 1is a
change of heart in the Government as
well as in our friends, the Hindi-lovers,
nothing will prevent India from going
to dogs. Therefore, something must be
done, but with all our perseverance we
could not do much. As a protest, I
walk out and I do not wish to witness
the massacre of Indian unity.

(The hon. Member and another hon.
Member then left the House.)

SHRI LOKANATH MISRA: As a de-
mocrat, when the Bill is golng to be
passed by a majority in the House, I
will have to accept it. I bow down to
the wishes of the House once it is pass-
ed, but I want to record my sense of
resentment at the way in which the
pro-Hindi States have imposed it on
the non-Hindi speaking people. (Inter-
ruptions). Now, let me have my say,
because I have only flve minutes. This
morning I asked some of my friends
what they thought about the link lan-
guage. They said that the link lan-
guage depends on how the pro-Hindi
people are going to behave and they
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elucidated one thing. He said Mr. Jaya-
prakash Narain and Dr. Ram Manohar
i.0hia used to speak the same language,
the same Hindi, but they could not
understand each other. Life long
neither could understand the
other’s speech. If Dr. Ram Manohar
Lohia and Mr. Jayaprakash Narain
could not understand each other, how
do you expect . . .

SHRI SUNDAR SINGH BHANDARI :
Ideologically ?A ,

e s

SHRI LOKANATH MISRA: They
did not understand each other’s lan-
guage. I put it figuratively. And if
they were so, how do you expect the
non-Hindi-speaking areas to understand
the language of the Hindi-speaking
areas? ‘Therefore, tolerance is neces-
sary and I would appeal to the Hindi-
speaking areas. They are numerically
strong. Physical force can never im-
pose their language on the non-Hindi-
speaking areas. They have to develop
their language. They have not deve-
loped it yet. There are many other
developed languages like Bengali, Tamil
and Oriya which is my own language.
Instead of developing Hindi, if they go
on translating Rabindranath Tagore or
Sarat Chandra Chatterjee, they have
absolutely no originality. They should
have something alluring in their lan-
guage. You have to make your lan-
guage interesting if you want more
people to come voluntarily to your
language.

Only one more point. In spite of the
debate going on continuously for two
days, I did not understand one thing.
There is a great disparity between the
pro-Hindi-speaking areas and the non-
Hindi-speaking areas. In the non-
Hindi-speaking areas, the child is
burdened with an additional language.
In the Hindi-speaking areas the child
starts learning it from the day he is
born. This is the difficulty, disadvan-
tage and handicap with which a non-
Hindi-speaking child has to start his
life. When we talk of equality, when
our Constitution gives equality to every-
one, how can this inequality be tole-
rated? The non-Hindi-speaking child
has the disadvantage and handicap of
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having to learn a second language and
it is imposed on him, while a Hindi-
speaking child does not have that diffi-
culty. I would like the hon. Home
Minister to kindly explain that to me.
I am not intelligent enough yet to assi-
milate anything from the discussion
that took place.

SHRI JAIRAMDAS DAULATRAM
(Nominated) : Madam, I will be very
brief on this, the Third Reading of the
Bill. I think we are launching upon a
very important step on the success of
which depends the future of our coun-
try. Maybe that this is also one of
our experiments and experience may
enable us to make certain changes in
the decisions that we have reached. I
believe that whatever has been now
incorporated in the Bill will succeed
and prepare the ground for further
progress, if there is maximum of good-
will in every direction.

My speech today will be confined
only to two points. One is that all re-
gional languages have to be developed.
More than that all our national lan-
guages, which do not happen to be re-
gional languages, have to be developed.
I would go still further. There should
be a real national programme to deve-
lop as many languages as have the
potentiality for development behind
them. There are living forces which
want to express themselves in those
languages. That is the broad, tolerant
attitude which a composite nation like
ours can take.

The other point that I would like to
re-emphasise is that if we have to create
a favourable atmosphere for the recep-
tion of whatever decisiong we arrive at,
it can only be done if we try to carry
out what was practically an understand-
ing and agreement at the time of the
Constituent Assembly. The Hindi
which we want to develop as an official
language must be Hindi which is deve-
loped in terms of article 351. The basis
of that agreement, as I said earlier in
my speech, was that the breaking up
of the Constituent Assembly was avoi-
ded and prevented by a settlement, of
which the two irremovable factors were
these. One is the development of the
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language as an official language which
would be in accordance with article
351 and the other is the Schedule was
created at that time with a view to
fitting in with that agreement. There-
fore, I think we should make it very
clear that the Hindi which should be
developed should draw from the mate-
rials available in all the languages of
the country and these national Ilan-
guages are included in the Eighth Sche-
dule. I would go beyond that too. I
feel that if we make that approach,
those who are today opposed to Hindi
will give up their opposition. And if
you prepare their mind for accepting
the situation and also for reducing the
period, there would be a demand for
the continuance of English. Let us
create the climate for a change of mind,
if possible. At least it is our duty to
create that climate of goodwill and I
do hope that very definite steps in this
direction would be taken. 1 will go
further and suggest that it should help
Government and strengthen their hands
if they have a consultative committee
to see that the development of Hindi is
on the lines of article 351, which is in
the Constitution and I think that con-
sultative committee will, from time to
time, make suggestions, so that the
actual decisions of Government receive
the greatest possible accord.

There is one note on which I would
like to end. Let us try to create good-
will as much as possible after all the
controversies of the last one or two
months. If we do that I think we shall
be able to justify our position as Mem-
bers of Parliament and in this Parlia-
ment here we should set an example
in the tone of our speeches dealing with
matters relating to languages. If we
do not do that, we will, on the con-
trary, increase the difficulties of the

country.
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*"DR. ANUP SINGH: Madam Depuly
Chairman, I am one of those who had
some misgivings about the desirability
of bringing this legislation at all. I had
also felt that the original version was
better than the modified one. But after
listening to the very cogent and concilia-
tory speech of the Home Minister I
feel that some of the misgivings have
been removed at least in my mind. But
after listening to the very cogent and
conciliatory speech of the Home Minis-
ter I feel that some of the misgivings
have been removed at least in my mind,
But one thing is quite clear judging from
the speeches made in the other House
and here that the very same people for
whose benefit this Bill was brought, it
has not satisfied them. But this is not
the stage to say anything about it, I
feel that the assurance given by the
Home Minister should allay some of the
misgivings. Of course, nobody says that
he will continue to be the Home Minis-
ter for ever, but now that the Bill is
going to be passed, I think the responsi-
bility for its effective implementation
and its acceptance by the people at
large, particularly those in the non-
Hindi-speaking areas, lies on the Hindi-
speaking States. It will be their respon-
sibility.

vy
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Secondly, Madam Deputy Chairman,
I would say that those who have re-
sorted to all kinds of hooliganism and
lawlessness and indiscipline, I think, are
not helping the cause of Hindi at all.
I am reminded of that adage: God save
me from my friends, I can take care of
my enemies. They have vitiated the
atmosphere. I would, therefore, request
all those who claim to be protagonists
of Hindi to have more tolerance and
more forbearance, and to those who do
not speak Hindi I would say that even-
tually, if not before very long, I think
English wil} have to go. We can retain
it for some purposes, but if anyone f{eels
that English should have the same
parity with Hindi, I think he is suffering
from the legacy passed on to us by the
British. I do not say that English should
go because the British have gone, but
no nation in the world can ever think
of retaining or cultivating a foreign
language, and English is a foreign lan-
guage for the wvast majority of the
Indian people. Therefore, I would sub-
mit, Madam, that although as I said in
the beginning I was not very enthusias-
tic about the Bill, after the explanation
given by the Home Minister, particu-
larly about why the Resolution was
introduced. I feel that this is the best
compromise. and a compromise very
essentially in the very nature of things
cannot satisfy everybody. But if we
work it out in the spirit for which he
has pleaded and for which all of us
want to plead, I think the prospects of
its implementation and acceptance will
improve. Thank you.

(Some hon. Members stood wup.)

THE DEPUTY CHAIRMAN: I am
giving a chance to those who have not
spoken. Mr, Panda.

SHRI BRAHMANANDA PANDA
(Orissa): Madam Deputy Chairman,
this is the third reading of the Bill, and
as the trend and temper of the House
show and if you take the fate of the
amendments as the forerunner, the Bill
is going to be passed. I am not very
unhappy about it because it is a com-
promise and nothing better could have
been done. But one thing is, and T have
no misgivings about it, that we are
thinking of driving out English, It can
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never be driven out. It has come to stay
and it has become a part of Indian in-
heritance. What will be the language
of our library, Madam? In one hundred
years to come no Indian language can
replace this library language. Therefore,
I have no misgivings about it. What
about modern art forms? In every
Indian language they are now concern-
ed with the universal man, not whether
he comes from U.P. or Orissa or Bengal
or any other place. We have many
things to communicate with one an-
other, and the English language has
helped us in that way,

Another thing I wanted to point out.
We are here not to express our personal
feelings. We are here as statesmen to
cope with realities. In that respect if
we have to judge, many things that we
have spoken here could have remained
unspoken. Not only our angry young
men shouted in the streets, we have also
had our angry elders losing their neads.
Unnecessarily suspicion and distrust
were created because as statesmen
instead of trying to cope with the reali-
ties and historical necessities of the
situation, we began expressing our per-
sonal feelings.

Another thing I want to point out
most directly to the Home Minister—
let him not be engaged in talk aside—
that anything that is happening in the
south as a reaction is mostly due to the
misgivings expressed by Mr, Kamaraj.
Mr. Kamaraj may have his differences
with Mr. Annadurai, but let him not
misguide the south by expressing mis-
givings and sowing distrust or any other
thing that will hamper the unity of
India.

Madam, another thing I want to point
out. This agitation in the south and
north is doing a disservice to our demo-
cracy. We are thinking of how to check
defections in the parties. I want to
point out that when Mr. Rajnarain 1s
very outspoken and vocal about Hindi,
another S.S.P. Member in the Lok
Sabha, we read in the papers, votes for
the Bill. We have done a disservice to
the party system also. Let us not in-
dulge in such things, That will hamper
the natural growth of our democracy.
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Madam, before I finish I am happy
that this Bilj is being passed. The Home
Minister smilingly and yet cleverly has
stated, let us forget what has happened
during the last so many years, We are
ready to forget, but I want to make it
clear to all Hindi protagonists that in
due course when Hindi becomes the
link language, it will in the process be
also Anglicised, because we rcannot
resist the impact of technological civi-
lisation. By picking up words from
every language and piling them up to-
gether as suggested by some hon. Mem-
bers, I think will be a kichadi and
that will be no language. We should also
know the course of history. The south
has always been the citadel of some-
thing that ran away from the north.
Whenever there was trouble in the
north, the scholars with their bur-
dens of scriptural texts ran away to the
south and the south became the citadel
of our culture. Even now, if anything
happens to English, if English is beaten
here, it will be sheltered in the south. It
was only Sanskrit which could have
united us. In Israel they could revise
the Hebrew language. We could have
done as well. As Bertrand Russe! has
put it, though our conscience is con-
trolled by our culture our opinions have
undergone a revolutionary change.
Therefore, if we are to be rooted in our
culture, we should also think of other
things, of the revolutionary changes that
are coming up in this technological age
and we can not run away from it. Ex-
clusiveness or isolation will not help us,

THE DEPUTY CHAIRMAN: Mr.
Karmarkar. No more from that side.
(Interruptions.) If you yield your time
to her and be chivalrous, I will call her.
(Referring to a lady Member.)

SHRI BHUPESH GUPTA: That is
the way of demonstrating chivalry.

SHRI D. P. KARMARKAR (Mysore):
I rise, Madam, Deputy Chairman, to
congratulate the Government, firstly, on
having fulfilled a rather hard task. As
someone who has been in the national
field for some time, I was one of those
who were distressed by the turn that
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this language controversy has been tak-
ing since the last four or five years as
also during the discussion. And 1 think
it was rather a difficult task for the
Government to have tided anything
with a sense of satisfaction. I must say
that the difficult job has been done well.
In fact, there are certain unsatisfac-
tory features, as the Home Minister was
pleased to say in the other House; for
instance, the imbalance that is sup-
posed to be created by recognising both
Hindi and English for the purposes of
all-India examinations and the like. I
think we have now arrived at a stage
where we have to forget these things. I
have only one word for my Hindi
friends as I shal] have another for my
South Indian friends. Whenever during
the discussion we speak of non-Hindl
States and of Hindi States, I think it
is not only hurtful to the mind, but hurt-
ful to truth also, There is nothing like
non-Hindi States or Hindi States. For
the purposes of the census it must be.
But there is nothing like Hindi senti-
ment and non-Hindi sentiment. Very
few members perhaps who advocated
the Hindi cause know that during the
last 10 or 12 years, Hindi has been com-
pulsory in the so-called southern States
like Mysore, Andhra Pradesh and
Kerala and for some time in Tamil Nad
also, But later on, it was abandoned.
And if I myself am a little apprehen-
sive that this compulsory nature of
Hindi being taught to every boy and
girl in the high school stage has been
brought into jeopardy, I am afraid that
I must lay it at the door of the so-calied
Hindi enthusiasts who, by their reason-
ing, have made it appear—though per-
haps the general mass of the Hindi-
speaking people do not share that view
—that Hindi is coming like something
being forced, something like being im-
posed and things like that. Therefore,
not my advice, but my request to the
Hindi-speaking advocates would be.
make your Hindi a little understand-
able. Whenever you are in difficulties,
do not borrow from the mother-tongue,
Sanskrit, which is perennial, but adopt
all the words which are common heri-
tage today in Mysore, Kerala and other

places, thousands of words which are

current. I think that is the way. I re-
11--5R. S./68
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some people boycotted the
word ‘hazir’. ‘Hazir’ means presence.
Then they said, no, ‘upasthithi’, Why
borrow a word which is understandable,
if it is not hurtful? I myself can
point out a few names here in this
House. They say, for instance, for a
bathroom, ‘souchkhana’. ‘Souch’ would
do. But they say ‘souch prakosht’. Who
understands ‘prakosht’? This is the
sort of spurious Hindi that is spoiling
the cause of Hindi. Let us not make
Hindi spurious. Let us make it a cause,
language, of the people. Let it form
part of the life of the people, That is
one word.

member,

My second word to my South Indian
friends would be, let us not lose our
heads. Ultimately—not because I am
looking at Mr. Babubhai Chinai . . .

SHRI BABUBHAI M. CHINAI
(Maharashtra): I am not a South
Indian.

SHRI D. P. KARMARKAR: But you
are better than a South Indian in this
sense. I have always admired the
Gujaratis. They have spread gl over
the world. Wherever they go they
prosper. They go to Bangkok, learn
the Thai language better than the Thai
boys and girls. And wherever they go,
they are able to prosper, Let us not be
deluded by any sort of theoretical
allegiance to the language of our mother
tongue; we can never go forward. Let
us learn Hindi by all means because we
shall prosper in Maharashtra, we shail
prosper in Gujarat, we shall prosper
wherever it is. And I am quite sure. in
my opinion, thanks to traditions, nor-
thern India has suffered from many
more difficulties and, therefore, they are
a little backward in many matters.
South India is prospering. I have no
doubt in my mind, even the worst ene-
mies of Hindi in Madras, tomorrow if
they come to feel that Hindi serves the
purpose, the majority of the people will
stand higher than the other majority of
the people in Hindi because language
is a strong point in the South. Let us
not lose that advantage. Let everyone
of us continue the tradition of making
it a compulsory study. Let us compete
with the Hindi engineers, with the
Hindi doctors, with the Hindi profes-
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sors. Let us go and compete with them
in their Hindi professorship and teach
them a liftle Hindi. That should be the
spirit, not the spirit of defeatism.

I will only close with one story. It
is a story but it has a moral,

THE DEPUTY CHAIRMAN: A long
story?

SHRI D. P. KARMARKAR: Not tco
big a story. But it is instructive. Once
I remember—when I used to occupy one
of these Benches here, whenever a ques-
tion used to be asked in Hindi, I always
ventured to answer in Hindi and my
experience has been this. One day a
certain friend from Gorakhpur District
came to me and asked, “What is your
mother-tongue?” 1 said, “My mother-
tongue is Kannada. My family i{ongue
is Marathi. But we all live in Karna-
, taka” and things like that. He said,
“No, no.

AT Y FEA &Y TS A1 § FAH AT
ey fefese & s g, S Twfar
d A FIT § qET iAr AT Q@
g T e "o
There is so much like that. There-
fore, in the midst of this din, just 1
request my Hindi friends to make Hindi
much more current like that. I should

not like to lose our heads from the
South. PR T

In the heat of the language contro-
versy, we say, “Hindi imperialism. we
shall not learn Hindi”. Let our ambi-
tion be like the Kerala nurse sisters who
are spread in the whole of India. Wher-
ever you go, in the hospitals of Assam
or Gujarat, there are Kerala nurses.
Like that. I hope that a day may come
when the Southerners fully utilise their
talent wherever there is competition. If
it is in Gujarat, they would be better
Gujaratis, if it is in Hindi States, they
would be better Hindiites, anywhere
like that. Let us not suffer from a
spirit of inferiority complex or a spirit
of defeatism.

oft W g : wrea, § 5w faw
F Qe & fog @ g g
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SYIART AT AT FETAATE 7

THE DEPUTY CHAIRMAN: Please
de not interrupt. Let him have his five
minutes.

staE Al . ¥ awgw
Foqr &, 7 fagre ¥ dam gar, sw}
year # 9T SR SIS Ag T FITE,
mfay o gua @i, ..

sy fee § et fram

it arged owo faand : ardr fruy
fapaT ?

=Y e gl :
e

oY fawage wawa |ifear
aATHr A7 qam A &

»ft AR 2 3(F T QT TATAR
FG |

s e qugl : 3@ o HFark A
& o aSEd glar § o’y ¥
At 7z ot g 5 & el Y o
A g, feell amar § AT qer o w4
arefw g qran, fee fr & R0 §
A1 AT g 1R FRly s d arere
qTAT &7 FIAY AT LA 9T,
fery  fegemam A 5-6 Wi
At AFAT g oA q@fAT WIT
AR T 9F IgT AT & AR Tq AT
2 g9 & v ey § FWwIT T8
gr aFaT AT ATGHTT § I FIRETH
A G AHAT AT FF I FG AT
fa feely #8 dv wwr g o &
forg, aferarat & fag o dq A
¥fau o qF g6 v g e fedlh
T ownar g v oSl @Y 9EE A AR
AT B

ogf qF SUSh F FweT AT AT g
9% TR AT AT FEAT ATGAE F
SUST T AT AT IS AN

et apfr agf
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Srat & & SAdr  aYE ¥ g
g St &g awm § fegea ®, =g
SAT WIT A g, AR T D
g § SAaT  gAgA aie sfiew @y
g FifE qeeT e o fafae
I FA TG ag ARAl § fF s
W€ A 3aF yifgoa W gwan &
fae @, fegmm@ @ 39X I99) gwa
| AT A B WAy T F @)
JAGT FT SO0 FT g% 1 gy aifom
g fogeaa a9 a1 ) @S EH
FaA /0 Arfegd | www qrw fggearm
FAATAT FT AT FIE AGT IeA 2
AT FMFE Aq4T  WOTH gHT
=ifgd, g fed # g, 9a) afawd
g, ar feT 997 I ANgd @I
FI 20 G TF W @I T
TWOMIST  dEEl & AT
AT FT T@T1 20 919 a8 I3 fa<r
AR F AT @ TH AT AT AR AR
21 gdY | 79 gAR 3] B AR Feh
I AT TW GEEAT AT g g
ifgd a1 AfFT 20 @ IF 3@
quen #1 gw Agr w1 d  fggam
IOT TE FuEEl F1 A1 FT @
fegmm & aid @ a1 WA Mgy
gramas T #rag aifsm gl
AT Fg wgr arr & fF o gy
arE a1 fgr A grsaan )
T, 78 9F Fgi fxar s g e
IAT  gaW H AT FT  JE AN
9z fa@ s1g Wagd g fFamgw
daSN w1 ger AR 2R wraEh
qUIA FT FEAYU F [T, 3T 2T
AT FT A JLE A AW FY SR
* gifag g I H AT G TER
Wl agsAT  |ANET |

JTYT WHT ) GREAT A g A
a1 fegram &S W @ 9A wna
# 99 S99 937 F HTAETS S1AT Aifga
qr 1 §3 WEER qFT a9 i S99
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N Fa o & @R g H
AT Q9 WraT § FH g0
fergmra @1 wrar % s aier @
SHET FT AT T 1 T3 AT AT
faar gra fag v & argr 9
gzt TAIIT AT H gg ATET I
afrr agadt fFar mmek am
g} gmy o faw @ feud ag
Fgramar g fE s «1 sa e
g% fegeam H W @ 9@
ZOF IRT TG g fF wrer aner
F AT FA qF [GFEaT HOF
g5 GEET FATFT TG, TE) HEE
o W@t famagr ¥k oW
9@ F gRT 1@ WK ® gAwl
ara¥l WA gaem wm, dF adl
FLqd, A AWl of dFh warEa
a 10 §I@, 5 §IF AT 20 qIH F
7 o I gza 93w, fox fadas
IR ST ABW @Y §F AT
g At aEm  freg awsn @ ge
F4 N0 | JNT T GIFILC T 37 T8
229 quEl F gA FA F qr A
TR 2 7 )

U mgeen gfF s z4
FHET F1 g FT AT G A F1g
¢fw wgiwgh s osaar A owod
£ agi 9gi JRIT FONW F FHAFTR
grete a1z & fged awq aafegam
# fas wor e @, zad
FIE o ag), WifE AT W war
fegmam o sa@I@T AW &AW 8,
guad & S @H Al A 9
gzg N g arag G ek
aoT Ag g,

g aeFR mr frge fafwe
frer # foedt womd sy &
W Sax feaw gl R
ER i S L ) B L U I (R
s aferdt o o1 A ey
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T W wr) wF A fw e
Faer qar & srar i famdy & sty
AT € Fr al TF FAHT  qE
918 ¥Fgy o fm qenE war &
®WE @& aF agfe v fegem
F NI F Ag aronrd e afert ¥
f FE ol §, uwo dvo FATE
AT wfaal & ad F gy el Jr
AR foag amr § fegera ) ST
Tedr @ YT WA F FAFIT T FT
WM Y, IE T fFa3
fam o wfead faedt st aw
WTOT &1 GHET g &3 K fagHr
Feal g AT WM H HTHETS
T € T ST &1 ST 3 F
FTIT ZIT T a8 FHEAT g At |
sl @ &) @ F\fFw d owd i
@ g, A AT FEA E

THE DEPUTY CHAIRMAN: I would

appeal to the House. May 1 put the
Third Reading to vote now?

SOME HON. MEMBERS: No, no.

THE DEPUTY CHAIRMAN: Tell me
how much more time do you want?

S TAFATCAS : § OF (9937 rad
FAT ATEW, AR FHT T & AT
fada &, g *1 AT T

THE DEPUTY CHAIRMAN: I will
give three to four minutfes each. You
must have some co-operation. I will
give you three to four minutes each.

Mg fag wod: = fraem
¥fF s ot WY qgw S qE Y
#q qF  IOHT qIAT F g qr AL
g9 H {1 gwar g, AT THF TF
=t & sox fefafxfaaem T &
ar sawl =S|
THE DEPUTY CHAIRMAN: I hope

you will co-operate with me. All right,
five minutes each.

[ RAJYA SABHA ]
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st g fag werdt: R A
qey T8 q GG FE | AT I8
frag Far |l
THE DEPUTY CHAIRMAN: I am
appealing to you. You can give your
salient points. Everybody must co-
operate. You must be reasonable. You

have spoken quite enough. If you have
any new points, you may make them.

Ht gy fag @y W gwE
¥ag a7 foar, el S s aw
fore  awm # ' goTeE &

THE DEPUTY CHAIRMAN: Every-
body has managed within five minutes,.

ot gz fag word o aT e
frage & fF & Sy & AATIS
sfawix 7@ AT |7 E, T W AT
fog  ofwrEdr & s o &
I FE W F AEMT FAIZAT
g
THE DEPUTY CHAIRMAN: Please
speak.

ot TRARANT ;. F gy faEw
FLATE o TaH FARE F99
afa 198 T Al i ff 3o -
TE AT W)

THE DEPUTY CHAIRMAN: That is
not the point.

sft grae fag werdt : wgiew, =@
ST "3 fagwE gw O e
W@ E9 = 4 A
frare gom SUH o aTa ag FE TS
f 3= TwwIT & SyaT & Afe
F Fo & ferdy &1 v awf ¥ foeen
fawra =1 =fgd a1 3@ A&
araT . w9 @ faw s gwr o gae
Feirr geaTe & g § g & wiesy
&), fawm =1, @iar T TR
17, 18 I TF IN @ HF FE
fg S el FaX @Y W R
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TR & 3 afewe Ft gl @
st gy W wifs  S9F A6
@WH H S farm g godT 9T 38
RAE orr s = faw # i g
oo sx& S axg A AW FY AN
wWwr e g

T FT A R A IAAF
ar faar arfes sfF gart ammel
A qIA | g T A i
AL B HT ZH FAAT HY 79T 7ifie-
faer oS WA 9sT R SWY
fadee & f& gy wfgaa 7 @O
g W@ & fE ard o usw s
AT FY iETEd eSS aFar §
A fF iz A H 1 AR IR AR
fF ooy & wror Fgt Y TN
T @ ag S FfgER FrFa
f, wfgam AN Qoaq FEa A
I F FTAL TG Ig AT F FEbA
il

R, T8 9 fedr R ire-faedy
g ¥ 1 e A FfEm e
FOEE T & 98 I & qFAT §
g et s T a7 faw
W7 F WA E  TEr  oft fadew
AT F1fEd | § 9 W awai g o
FO AW AASH T AT HIAY AT
N G IAE, qAA TEH  THCAL,
ag fady ot wror & AT #)E,
@ W AEE AP 9
FE S AIGATAE § SAR FH qA
FraT qoma Aqust wAT A1 g faw
ACHS AT TG FE FAAA AR,
qgATT F ®T R, Afgm A owmr S
s Hag o9 & dar
#, fedy #1001 fausm w@a
wifrr w% gun fady #1 faae 49,
FfFr G Sre www fag ¥ W
g% & THC TG HC JEAT
fo @ aswa & wIEd  awEr #
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HOAT HITATST AL A | G
g # g St ¥ qIAT g S
HERE A ITA AW @I
oY wieTer @1 ag Py
frgfa & aq@x TR TR¥ E
qUE ugd &, ;ifF wwdr Qe
HOST FQ A dE WX FH
TEd T 9 | ST WET ¥ S
TEEEA Hadi & fag sist #
JFEI H AN FTEATAR FGGT H
gfee Femch w@aras Frgfed
T3Py AETY T A E,
Y ey a2 feey gl
fos  doe it wroger &t
TR G @i JW fAERa
2fF o9 T fmwaas ¥ W
Qo aeT &1 afew f@r g,
w3 girafady & @ aa 70 fF a8
feadt dwt § o due &
faen & R #9 & dredw o)
gfF st ol aF gl Ao -
TF Tl Rl Ag R ) Iw
S FAG TEAT TS F qwEAAT
g f& gfvae ofss s i@
# o Qoa SESS F JE O
Fg oY fawy  a fom fawe &
fad  Zwd Faw wuS A @
ggsr | AfE s AR ¥ fawal #
AFT g qEr o fawar # aden
FE GIEAr ¥ Ay wmmsi ¥ A
gFq g A1 #fr arfeara w1 qmg oar
f TB ¥ T (Time bell rings)
ffawdwgr fF e gomfaw
fawat &t Soaan faer FId sEif
v a2 aF3d fax seeh etz faa
fawet &% faem Faw A SO
agelt a8 @93 fag 5w Ao
%| T go fYo Tdo o & et
1 g gfee &%), A gw
FRgra g fr s am et weax
AT afem 3@ § S fam gw
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[ = ga< fag werdr)
ard # ey gEle efeerer Sos
& 9% faq FFOeEd T8 AR
fert & agrar wroT § Aot
Qe wW@ & o o uHo o F
Tifrae § o & § fe fegedt
AT UF AT faww d A | T A
fagia w a@r st gg awg & fF @av
9T SRT A 9% AT IW AT K
gaIfeg g1 ST | 1T g9 97 F1 AF<
gov  fawdl #, SET S sTawaE
TS FTH & AN A, oqaer Foraar-
et § ft Iud arar gafeas g DM
ae zafqu qu frazw & f& @@
fagas § o 3@ flegaa & =7
TR & ofeEm s 98
sl & o=l 1 am RA =
AT TFIT FOT AL ALY AT B

SHRI Y. B. CHAVAN: Madam, I
would like to intervene.

THE DEPUTY CHAIRMAN: The
Minister is intervening now because he
cannot stay here long as he has some-
thing very urgent . . .

SHRI Y. B. CHAVAN: My presence is
necessary in the other House . .

S TRAATEAN ¢ AT TEA Y
TET Fs FAE ? AN AT A
wF 3@ fqagm s= 5 oamw g
FAT ZA AR X OWIAT A GH AE
AT F o un fawe B 57 e
tfs ag s A fafa & qvag nag
g frug fegwew wag a1 €T @
quay AR guaE &0 | Gy foad
fadg uw & @Fas § g9 N EWr
aiw foom, ga gaE F gwar §R
gadq fwary afs smwgs adia
WA T OFGT -

st ardo dlo WO : A AT ALY
AWE T TEATFCEE |
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iasAEn 2 @ e
Fe & s agt w@..,

SHRI Y. B. CHAVAN: I hope I shall
not be disrespectful to the House. but
unfortunately the position is that my
presence in the other House is neces-
sary.

- v -

I thought this third reading was ex-
pected to raise some new points. Un-
fortunately I do not see any new points
except the points of hon. Member Jai-
ramdas Daulatram. I should make some
mention about them. (Interruption.)
Others have repeated their original
theses. Jairamdasji has mentioned two
points, One is that the development of
Hindi should be on the pattern of
Article 351. I entirely agree with him
and it is not merely my agreeing with
it, it is a Constitutional gbligation. Hindl
just cannot go as it is spoken in Allah-
abad or Banaras or any other city im
Bihar or U.P. It will have to take con-
tributions from other Indian languages.
This is exactly what was expected. 1
quite agree, Madam, that the other
languages have many things to contri-
bute to Hindi because they are gzlso
developed languages. Sometimes we find
that every language has got some words
for whicn it is very difficult to find a
correct translation. I can give instances,
but this is not the occasion for it. I
entirely agree with him that efforts for
the development of Hindi will have to
be done on that line. But when I say
it is very necessary I know also that
is very difficult to do that because as
things stand to-day, the people engaged
in the development of Hindi are only
Hindi-speaking people. Unless the other
language groups take interest in the
Government of Hindi, the contribution
will not come, So we will have now to
look to the future and undertake this
responsibility. And we should ask our
scholars to look into this aspect be-
cause sometimes words are coined in
the meetings of groups of scholars, they
are printed in books or they appear in
the newspapers and then they become
accepted words. But I can assure them
that I was discussing this matter with
the Education Minister . . .
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SHRI JAIRAMDAS DAULATRAM:

That is why I suggested a committee

which will assist you in this matter.

SHRI Y. B. CHAVAN: That is a good
idea. I am not saying “No” to it.
But I do not know whether a single
committee is likely to be of any use.
But certainly I will not say “No” to
your suggestion, It is a good suggestion
and coming as it is from you it will
have to be very carefully considered.

The other point he made has also
some relevance because there are people
whose mother tongue is different from
the language of the region where they
live and naturally one will have to
learn four languages perhaps in such
cases. The three-language formula then
becomes a four-language formula.

Now, hon. Member Bhandari was say-
ing that English should be dropped. His
main idea was that English should be
dropped. Now if English gets dropped
in course of time. I will not be sorry
for it. But once you make a campaign
for it with a view to having another
language, then it becomes rather diffi-
cult. Let us consider the psychology of
the nation, the psychology of the people.
They may have the feeling that you
want to drop English because you want
them to accept Hindi. Madam, I have
seen a very peculiar development in the
course of this debate that those people
who wanted English to be associate
official language of this country, started
opposing English when it was made
compulsory at the recruitment level. It
is not because of love for Hindi lan-
guage. There are some other considera-
tions in this matter, Once you say,
“Don’t have English”, then those people
will say “Don’t have Hindi, we will have
English, it is much better”. ooy

Therefore, I understand the problem
of Sindhi-—which we have included in
the Eighth Schedule—which the hon.
Member referred to. Now a Sindhi-
speaking student, wherever he stays,
will have to study Sindhi, because that
is his mother tongue, he wili have to
learn the regional language, he will
have to learn Hindi and perhaps also
English . . .
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SHRI AKBAR ALI KHAN: The same
is true of Urdu also.

“

SHRI Y. B. CHAVAN : I can tell you
that primary education hastobe done
in the mother tongue, There the study
of mother tongue becames absolutely
essential and naturally so. But I can
tell him that we have taken note of his
suggestion. I do not want to comment
further on this point. This matter will
have to be considered in the course of
implementing the policy in the adminis-
tration. I know that the passing of this
Bill and this Resolution is not the last
word on it. We have to take great care
for a period of many years during which
he will implement this policy. For the
acceptance of the policy itself there
were so many difficulties. Now after
passing this and after the emergence of
this policy, we have to implement it.
This is going to be a complex process.
But I have certainly noted what he
has suggested. He has also moved these
amendments to the Resolution, I will
request him in advance that he may
withdraw his amendments.

I must say, Madam, that I heard a
very scholarly speech from Mr. Bhupesh
Gupta to-day and with the thesis that
he developed, I entirely agree. It was
a very good speech and I must say I
commend it to the House. I do not know
what amendments he moved, but his
main approach was something with
which I agree. I hope my good friend,
Mr. Rajnarain also—we have something
to learn from him in other matters—
will certainly take a balanced view of
this problem of language and help us
to remove this feeling of hostility in
the country. Having said alj we had to
say and having argued very passionately
about it, is it not our responsibility
now that when we go out from Delhi
after passing this Bill, we tell our
people, “Let us forget this language
controversy . . .”

8 pM. Y N [ e SR SR

St TAATIAN : {IAGAT,  FHIT
q waifaar ff #r faedy s & fe
aifsarais F @@ 200 AT Ft
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[t Tr@TTTET]
fregne fear o & s sAwr S
[ fozamn mar g o S fasrar
TR

=t sragm@Ex wag fag ag
q3 feeefrer vefufasgsm 4 T |

A TeAEAw: § AW feeet A
NACF q7 IF F AT AU AT
Fear § d1 3@ @ T 200
Frefeg | ...

&ﬂ'?@oﬂomtmiﬂ'ﬁ'
fafad 1 agr wX @ awg # At
FN AT I T TET ¢ :

SHRI Y. B. CHAVAN: I certainly
would like to make an appeal to the
Members of this House and through this
House to the people of this country that
let us forget this language controversy
and concentrate our energy on more
constructive and more usetul activities,

THE DEPUTY CHAIRMAN: In view
of this do you want the third reading
to go on? The Home Minister has also
to go to the other place. Can I put the
motion to the House?

SOME HON. MEMBERS: No, no.

THE DEPUTY CHAIRMAN: Then
take only five minutes, Mr. Niren
Ghosh.

SHRI NIREN GHOSH: Madam, it is
with a sense of bitterness that I wish
to speak on the third reading of the
Bill. It has not been a meeting of
minds and peoples but it has accen-
tuated disunity between the minds and
the different peoples of India, That is
my grievance. Not a single step has
been taken towards the equality of the
national languages of the 8th Schedule.
That equality has not been conceded
even in the matter of debate on the
floor of Parliament. That is my sorrow
and misfortune and the misfortune of
India as well. I would congratulate the
S.S.P. on one point. They have voted
for an amendment which conceded the

[ RAJYA SABHA]
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languages in India, That they have
done, I am not a lover of English, T
do not want to retain English for ever.
Let it be understood because the masses
would never learn that language. If the
equality of languages had been conced-
ed, then the masses and the people
would have been satisfied. If a demand
has been raised in Tamilnad that Tamil
should be made the link language, then
I hope the D.M.K. has not made that
claim only for Tamil but the D.M.K.
makes that claim for all the languages
flouriching in India and not for Tamil
or for Hindi. I hope that that is the
settled policy of the D.MXK. I would
say that the 15 languages of India are
like a chain that links and binds India
tfogether. If certain people have not
yet understood this, obviously they
have many more things to learn. May
T say that the common denominator is
that we are a family of nations and
belong to India? That is the common
denominator. Let that be understood
clearly. So, this has sown the ceeds of
discord. We in Bengal have never had
a language agitation, because we feel
that any Chauvinism pollutes demo-
cratic conscience. But if things come
to such a pass—Mr. Chavan has said
that there is inherent inequality, he has
recognised it—and if any language agi-
tation is started in West Bengal, you
cannot dream what it will be and even
Tamilnad or U.P. or Bihar has not yet
seen anything like that. It will come
to that, You have taken a step towards
disunity in India. I do not know where
it will end unless the equality of all
the languages is recognised fully, com-
pletely and clearly. But you seem
determined not to do so. This legisla-
tion is the proof of that. It is a grave
day for India that a Bill like this is
passed against the national honour
and prestige of the people of India. Let
it be understood clearly.

THE DEPUTY CHAIRMAN: Shri

Mulka Govinda Reddy.

SHR]I MULKA GOVINDA REDDY:
I do not want to participate because
you allow Members only who bully you
but you do not allow Members who

right of equality of all the national | want to co-operate.
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THE DEPUTY CHAIRMAN: I am
calling you. There is no question of
the charge that you are making against
the Chair. It should be withdrawn_ You
must not make this reflection on the
Chair. I am giving everybody an op-
portunity. If you do not want fo speak,
say so. But don't say that the Chair
does not allow you. I am requesting you
to limit the time. You can say the
best points in five minutes. Mr. Raj-
narain.

(Interruption.)

ot TATEW : wEEw, § o ¥
AT maE FfT TR T ¥ oqer
faet ot & agg & wew & @y
w9 Fem f§ 3 9w Jgad T
F ogA ) TR ar § fadedt qw ¥
FEA ARAT E | TG T GHIN E|A
ot & @w §, FEfree ot & am
g o o Fo & F, wor Fwmfae
F AW g, Jew F @N £ @X
S # # AdY wg, wfE fow faw
aat ¥ A AW faar § @ 3w
FEAY F oM@ A g, I A fadeq
FE[ FAIZAT § AT T qE TATHR
fr a1 el Feedd a1 & 3@
T ww g 5 fF o felh andy
a1 # argwr g & fely sl
@onfas et = T ¥ W)
AR IHFT A7 F FIE THEE T AV
qMEOFT FE ;T K AR B
AT R, T A=

HAAGT, FAIR 9T §=Y off 99 97 1
gfaa@ & 351 Aq=8 FT @ M4,
IgE G99 w7 FAew fowr g A
TAT(TA FT F77T qal § A< AT =¥
T qugft 1w e g s a &
Sar &0 faar g | sEn ag faer g
“fgety W &1 wER HR gfe wAar
AT ITHT faFq FA 9 FT F4F
g | 98 Fig dfquT H 26 SEdl
g7 1950 &1 faeft a1 = A
Haardfad 5 Nram G F Fae
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qfea #Y S e § 98 @ Sma
§7 wer Y FE FTwww? N
fedd & #§ Fgwe g7 8K
gfaear § ot oy 8, ag ot 9 &,
§1 SER FI dST g\ dSTs
g% %1 AEAEn, 90 s ol A,
a7 & usw A gE

Jeaviaf ¢ 48 wETE AT FE
T £

st e - sl gAr o,
§ SEOIFM AE | F qwy SyrEr A,
AT | AT AYT ® AAST SIS
¥ faeas, 9 WEa S @A FL 0
witr ¥ gfaene ¥ fawis qaqs gad
WTRIAT BT | MRS H ST
F fgas qUd & 99 4 aE@EA
g | wm G wE e ey
ot F o e w&F fma
for Y oF AT AT @ OB
YAIFE, auqad &1 gl F FET
¥

¥q & Fgar AEw g fF S
¥ #TE FgWY wG AT | TG FAST
¥ dgwifed § & s F A4 o
FEMT & F SN F g F
FAa &, #I e FghE aand
T@AT |gH &, IART THET FT I
o1 e & fF § F@e W O&am
g A SuUS F WIF AT T,
SOl ggE ST ST JHEA W |
qg A AT IAQE

T qEATT AT qTH F 0@ E )
TE ot ¥ gz fAeem s T
argnr 1 gl @ gawEfa A
g &fwd, = mge @a g
zfqerg, qadE IEAE S W oR |
T T & A1, s H e
q 21 1947 F 14 AR 15 7
#1 39 feeely § St 9w gaAr, W@l
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[t TrsmRTEe]

THT A AE FEd FOW AT Ay
T F IEITE A A, av
HIFAET, FFTAAT 1947 #7 14 R
15 97 f5 g0 o & FEar &
qadlst #1 FgA FT AL (&9
L L TS R E G P (R B £
qIfFEIT OCF ERIT 1 ST ST A 98 &
14 R 15 97, feeet &1 zwag,
FHE F( TodT, UF Y&E, & 9@ o |
AT a7 T @ A AWRT AR
TFEE 0F o Fgraa § T8 S
I qE T 7 ot I @ g Ao
Tl afFemE s femm &
qLAR T @I F AR FT F gE
AT IAF TS| TAAT g FIT FAT AT
g g A IEW 9Ed ¥ 49 &
9 FI F FIAT Fr FEA a4
e FHA |
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TN AT AT S P S,
FHSITA &Y AT FU, FERHT F AT
FU, FIAAIE F IR FA| T
T F 4 oe # afgw & wEdv,
@ oadAr oar M4 1 S| #Rr o
difaee Wegmm g faad wrw
oefad), AT =1 fagra ) arg
T GG gAEI  TqAIR FT
fagra aaem @ & 9T Fwa £ &
a9 etq g s, faer wme ¥
foi g T s s
(Interruptions)

# o qA19 [T FEAr § oo
fas F fq7 &1 9 & F& F0AAT )
TR FE ¢ fo zfao o8 s w7 &
F FOM | § g7 d7G F A
ot FT W@ g 5 wg wwfei A
Al

SHRI BRAHMANANDA PANDA: T
did not say that. He does not know my
name. He also did not understand what.

oA, gaE ?TET‘GTTEIT g fF
ferdt wior &1 F ogema & s

Figar g f& oY A% gE ¥ Sfas
T FAF, qFIE  HIX AT A
IAEH! AW @ T AR IR
ST & ATHEAT @ T | A I
daa srAEAT T § @R WY Ay,
g9 & W Fr AR gAET A%
ST T AT fagre &t srmeAy S
g fa® &t &t w93 o< e g v
T ATA & 180 To | FAT IT  Hh
T & (SRA A HAA AT AT A_T A
T8 WA H, FAFAT T I FFE N
STHMIT | SEFT AT T qg T
g9 gaar iy awfear 3 @E,
T @M, & af qgr | § afyemre
gt s § §R afeaare F amear g
gfusare &t Sar IS T A 2

1957 § W& S{USHY gEefY sty
gW AW ¥ FAm@r @ g8 gIF faar
T fE diRe @Y, 1965 F 4

|
J

I said.

*ft TR ¢ B4F g, W efusht
ALY TRATT g1 T AT 3 fd aferor
F At ¥ o gfew F € §, S
& Y SAET g, S & WY WA
g, 4l ¥ far o #giw § 9%
FEAT ear § fr W aEm, gv A
AT § @ AT F WA
&, AT N UEWH &, AT AT Toh
& OET A e Jgar 8, S gfam
AT I F UF wiFAAr g, gfewr v
Ta, I F0 74T, Fferw &1 AgEaET,
IO FT Feaatar, sfeqw #v faardf
Fue F1  fourdf, sfao w1 fEam,
gX &1 femm, sfaor &1 A9,
AT 1 A9 aferwr 7 e Gar w0y
e, IHT & a8 FLH AT
TF EAT AR SNt & gel FT &
LUt
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F st g ¥ g AGATE
w78 faer oo w9 FU @ @
HISt g F HqREE dF F
drzae g, a9 & JwaT gF A7
IHET FE A AT oA AxF AL
HHAT

THE DEPUTY CHAIRMAN: The
question is: L

“That the Bill be passed.”
The House divided.

THE DEPUTY CHAIRMAN: Ayes—
114; Noes—14.

AYES—114
Abdul Shakoor, Moulana -, -
Abid Ali, Shri
Abraham, Shri P. e

reorgriaig ¢

Ahmad, Shri Syed
Ammanna Raja, Shrimati C.
Anandan, Shri T. V.
Anis Kidwai, Shrimati
Ansari, Shri Hayatullah ‘-~ ~L
Arora, Shri Arjun
Asthana, Shri L. D.
Atwal, Shri Surjit Singh
Baharul Islam, Shri
Bhadram, Shri M V.
Bhatt, Shri Nand Kishore
Bhuwalka, Shri R. K.
Bindumati Devi, Shrimati
Chagla, Shri M. C.
Chandra Shekhar, Shri
Chavda, Shri K. S.
Chengalvaroyan, Shri T. *
Chetia, Shri P. -
Chinai, Shri Babubhar M. ’
Damodaran, Shr1 K. P
Das, Shri Banka Behary o
Deo, Shri Bira Kesar: R
Desai, Shri Suresh J.
Dharia, Shri M. M.
Dikshit, Shri Umashankar
Ghose, Shri Surendra Mohan
Gilbert, Shri A. C.
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Goswami, Shri Sriman Prafulla
Gupta, Shri Bhupesh

Gurupada Swamy, Shr1 M. S.
Hathi, Shri Jaisukhlal - '
Iyer, Shri N. Ramakrishna
Jairamdas Daulatram, Shri
Karmarkar, Shri D. P.
Kathju, Shri P. N. 2 :
Khan, Shri Akbar Al 1 - - -
Koya, Shri Palat Kunhi - -
Kulkarni, Shri B. T.

Kumaran, Shri P. K.

Kurre, Shri Dayaldas

Mahanti, Shri B. K.

Mary Naidu, Miss M. L.

Mathur, Shri Harish Chandra
Mehta, Shri Om

Menon, Shri Balachanara

Mishra, Shri L. N.

Mishra, Shri S. N. 1 .

Misra, Shri M.

Mitra, Shri P. C. - -
Mohammad, Chaudhary A.

Momin, Shri G. H. Valimohmed
Mookerjee, Shri Debabrata
Muniswamy, Shri N. R.

Nandini Satpathy, Shrimatl

Neki, Ram, Shri

Paliwal, Shri S. K. D.

Pande, Shri C. D. - & ..
Parthasarathy, Shri R. T.

Patil, Shri G. R.

Patil, Shri P. S.

Patra, Shri N.

Pattanayak, Shri B C. B
Phulrenu Guha, Dr. Shrimati , -
Pillai, Shri J. Sivashanmugam -
Punnaiah, Shri Kota ., .
Purkayastha, Shri M.

Pushpaben Janardanrai Mehta, Shri-
mati

Ram Chander, Shri

Ramaswamy, Shri K. S.

Ray, Shri Ramprasanna -
Reddy, Shri M. Govinda PR
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Reddy, Shri Mulka Govinda Jagat Narain, Shri

Reddy, Shri N. Narotham Murahari, Shri G.

Sadiq Ali, Shri Pande, Shri Tarkeshwar

Sahai, Shri Ram ! o Rajnarain, Shri

Sanjivayya, Shri D, ~ 2 Sarla Bhadauria, Shrimatl
Sapru, Shri P. N. o7 - Sen Gupta, Shri D. L.
Savnekar, Shri B. 8. Shakuntala Paranjpye, Shrimati
Seeta Yudhvir, Shrimati Shukla, Shri M. P.

Sen, Dr. Triguna - Sinha, Shri Ganga Sharan -~
Shah, Shri K. K. - - Sinha, Shree Rewati Kant
Shah, Shri M. C. Varma, Shri Niranjan

Shanta Vasisht, Kumari The motion was adopted.

Shyam Kumari Khan, Shrimati

ingh, Dr. An THE DEPUTY CHAIRMAN: Now I
S?ng r. up come to the amendments that were
Singh, Shri Dalpat moved to the Resolution. I shall put

Singh, Dr. Gopal them to vote.

Si Shri
.ngh, r} Jogendra Amendment No. 1 is in the name of
Singh, Shri Santokh Shri Vaishampayen. Do you press it?

Singh, Raja Shankar Pratap
SHRI S. XK. VAISHAMPAYEN:

Singh, Shri T. N. .
. . Madam, I would like to make a sub-
Sinha, Shri Awadheshwar Prasad mission.

Sinha, Shri B. K. P,

Sinha, Shri Rajendra Pratap THE DEPU'I.‘Y CHAIRMAN: No sub-
. mission at this stage. Are you with-

Sukhdev Prasad, Shri drawing or pressing your amendment?

Tankha, Pandit S. S. N.

Tapase, Shri G. D. SHRI S. X, VAISHAMPAYEN:
I beg leave of the House to withdraw

Tara Ramchandra Sathe, Shrimati my amendment.

Thanulingam, Shri P.

Tiwary, Pt. Bhawaniprasad *Amendment No. 1 was, by leave.
“Tripathi, Shri H. V. - withdrawn.

Untoo, Shri Gulam Nabi THE DEPUTY CHAIRMAN: Amend-

Upadhyaya, Shri S. D ment No. 2 is in the name of Shri
’ C k h d i t
Usha Barthakur, Shrimati Banka Behary Das and he Is not pre-

sent.
Vaishampayen, Shri S. K.
Varma, Shri B. B.
Vidywati Chaturvedi, Shrimati
Vimal Punjab Deshmukh, Shrimati
Yajee, Shri Sheel Bhadra

The question is:

2. “That at the end of line 6, the
following be added, namely :(—

‘and to secure its enrichment
by assimilating, without interfering

Yashoda Reddy, Shrimati with its genius, the forms. style
Zaidi, Col. B. H. and expressions used in Hindustan:
and in other languages of India

NOES—14 specified m the Eighth Schedule

Bhandari, Shri Sundar Singh
*For text of amendment vide

Chordia, Shri V. M. cols. 5065-66 of Debate, dated the 20th
Ghosh, Shri Niren December, 1967




5601 Official Languages

to the Constitution and by drawing,
wherever necessary or desirable,
for its vocabulary primarily on
Sanskrit and secondarily on other

9y

languages’.

The motion was negatived.

SHRI S. K. VAISHAMPAYEN:
Madam, I beg leave of the House to
withdraw my amendment No. 3.

*Amendment No, 3 was, by leave,

withdrawn.

SHRI M. GOVINDA REDDY: While
requesting permission to withdraw my
amendment No. 4, can I be allowed to
explain? o

THE DEPUTY CHAIRMAN: No ex-
planation now. You want to withdraw
it.

*Amendment No. 4 was, by leave,

withdrawn. T

THE DEPUTY CHAIRMAN: The
question 1s:

e At voabn oy
5. “That— C
(1) in line 5 after the word
‘languages’ the words ‘including

Hindi’ be added ; and
(ii) lines 6 to 11 be deleted.”

The motion was negatived.

SHRI M, GOVINDA REDDY:
Madam, I beg leave of the House to
withdraw my amendment No, 6.

*Amendment No. 6 was, by leave,
withdrawn.

SHRI S. K. VAISHAMPAYEN:
Madam, I beg leave of the House to
withdraw my amendment No. 7.

*Amendment No. 7 was, by leave,
withdrawn.

SHRI M. GOVINDA REDDY:
Madam, I beg leave of the House to
withdraw my amendment No. 8.

[ 22 DEG; 1967 ]
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*Amendment No. 8 was, by leave,
withdrawn.

THE DEPUTY CHAIRMAN: The

question is:

9. “That in line 4, for the words
‘three-language formula’ the words
‘bilingual formula’ be substituted.”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

10. “That for lines 7 to 12, the fol-
lowing be substituted, namely:—

‘This House resolves that ar-
rangements should be made in
accordance with bilingual formuta
for the study of a modern lan-
guage of the choice of the student
in addition to his mother-tongue’”,

The motion was megatived.

SHRI M. GOVINDA REDDY:
Madam, I beg leave of the House to
withdraw my amendments Nos, 11, 12
and 13.

*Amendments Nos. 11,
were, by leave, withdrawn.

12 and 13,

THE DEPUTY CHAIRMAN: The
question is:

14. “That for lines 1 to 12, the fol-
lowing be substituted, namely :—

‘And, whereas it is necessary
to ensure that the just claims and
interests of persons belonging to
non-Hindi speaking areas in regard
to the public services of the Union
are fully safeguarded;

This House resolves—

(a) that compulsory knowledge
of Hindi shall not be required at
the stage of selection of candidates
for recruitment to the Union ser-
vices or posts excepting any special
services or posts for which a high
standard of knowledge of Hindi
may be considered essential for

*For text
December, 1967.

ot amendments wvide

cols. 5066-67 of Debate, dated the 20th
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[The Deputy Chairman.]
the satisfactory performance of
the duties of the service or post;
and'”" -

-

The motion was negatived.

SHRI M. GOVINDA REDDY:
Madam, I beg leave of the House to
withdraw my amendment No. 15.

*Amendment No. 15 was, by leave,
withdrawn,

THE DEPUTY CHAIRMAN: The
question is:

16. “That in line 6, for the words
‘gither Hindi or English’ the words
‘any two modern Indian languages’
be substituted.” .

The motion was negatived.

THE DEPUTY CHAIRMAN: The
«question is:

17, “That for lines 6 to 12, the fol-
lowing be substituted, namely:—

‘that compulsory knowledge of
English or any of the languages
mentioned in the Eighth Schedule
to the Constitution shall be re-
quired at the stage of selection of
candidates for recruitment to the
Union services or posts except in
the case of any service or post for
which a high standard of know-
ledge of English alone or Hindi
alone or both, as the case may te,
is considered essential for the satis-
factory performance of the duties
of any such service or post; and’”

The motion was negatived.

SHRI M. GOVINDA REDDY:
Madam, I beg leave of the House to
withdraw my amendments Nos. 18, 19
and 20.

*Amendments Nos. 18, 19 and 20
were, by leave, withdrawn.

SHRI C. D. PANDE (Uttar Pradesh):
Madam, I beg leave of the House to
withdraw my amendment No. 21.

[RAJYA SABHA ]
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*Amendment No. 21 was, by leave,
withdrawn.

THE DEPUTY CHAIRMAN:
question is:

The

22. “That for lines 13 to 18, the
following be substituted, namely: —

‘(b) that all languages included
in the Eighth Schedule to the Con-
stitution shall be treated on a par
for the All-India and higher Cen-
tral Services examinations’.”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is: .

v

23, “That after line 18, the follow-
ing be added, namely :—

‘(c) Hindi and English shall be
permitted as alternative media for
the examinations to be held on 1st
April, 1968, or thereafter for re-
cruitment to Class II, III, IV posts
of the Central Services:

Provided that if the recruitment
is in respect of posts sanctioned for
any office in any particular State,
the examinees shall, in addition to
Hindi or English, be permitted to
use the State’s language or lan-
guages adopted by the State as
State language or State lan-
guages’.”

The motion was negatived.

THE DEPUTY CHAIRMAN: The
question is:

24, “That at the end of the Reso-
lution, the following be added,
namely:—

‘and having considered the same,
this House recommends—

(i) that article 343 of the Con-
stitution making Hindi the offi-
clal language be amended by
making all national languages
enumerated in the Eighth Sche-
dule to the Constitution as offi-
cial link languages:; and

*For text of amendments wvide

December, 1967.

cols. 5068—869g of Debate, dated the 20th
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(ii) that lines 7 to 14 of para- '
graph 1 of the Resolution be '
deleted’.”

5.3

The motion was mnegatived.

THE DEPUTY CHAIRMAN: Amend-
ment No. 25 is in the name of Shri
Rajnarain. Are you pressing it?

s\ TIRATIR : G FHT, I3 AY |

THE DEPUTY CHAIRMAN: There
is nothing. You cannot speak now.

- S ARAITRW ;. FANTT, T VI
qT FH TS AE & @ |
THE DEPUTY CHAIRMAN: No,

please sit down. You cannot speak at
this stage on the Resolution.

- 7 URARM : 38§ &7 FHI qIA
Fy ufaesr & firery w1 @ 9 frr
J |

(Interruption)

THE DEPUTY CHAIRMAN:

The
question is: -: & - .

[

. - Ly .
25, “That in the first part of para-
graph 1 for the words ‘Whereas under
article 343 of the Constitution Hindi
shall be the official language of the
Union’ the words ‘Whereas under
article 343 of the Constitution Hindi
is the official language of the Union’
be substituted”.

(Interruptions). ° 5

-

The motion was negatived. ?

SHRI JAIRAMDAS DAULATRAM:
I beg leave of the House to withdraw
my amendment No. 26.

*Amendment No. 26 was, by lewve,
withdrawn.

THE DEPUTY CHAIRMAN: Amend-
ment No. 27 stands in the name of

[ 22 DEC,

Shri Rajnarain. Are you pressing if?

o TREARME @ FH gT gHSHE
§ F@ & FWr AR awd |
afw ‘
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THE DEPUTY CHAIRMAN: No, no.
Please sit down. No one else has spoken
on his amendment. I shall put it to
vole.

THE DEPUTY CHAIRMAN:
question 1s:

The

27. “That at the end of the first
part of paragraph 2, the following be
added, namely:—

*This House is of opinion that
the development of the Indian lan-
guages will remain obstructed as
Iong as English remains even as an
alternative medium and. therefore,
resolves that it shall be the duty of
the Union to reduce the use of
English progressively with a view
to stopping its use ultimately and
to submit an annual report to the
House as to the particular fields
of Government work and public
life where it has reduced or stopped
the use of English’.”

The motion was negatived,

SHR] JAIRAMDAS DAULATRAM:
Madam, I beg leave of the House to
withdraw my amendment No 28,

*Amendment No. 28 was, by leave,
withdrawn,

SHRI P. C. MITRA (Bihar): I beg
leave of the House to withdraw my
amendment No. 29.

*Amendment No. 29 was., by leave,
withdrawn.

THE DEPUTY CHAIRMAN: Amend-
ments, Nos. 30 and 31 are in the name
of Shri Rajnarain.

A TARAAAW ¢ qEAET, 37 9%
A 8 S I ag S G
& e FT7

THE DEPUTY CHAIRMAN : The
question is:

1967,

*For text of amendments vide col. 5071 of Debate, dated the 20th December,
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[The Deputy Chairman.]

30. “That at the end of the first
part of paragraph 3, the following be
added, namely:—

‘Provided that while making
arrangements for the study of
English, Government shall keep in
view that the compulsory use of
English has ultimately to be stop-
ped in the fields of Government
work and public life’.”

" The motion was negatived.

THE DEPUTY CHAIRMAN:
question is:

The

31, “That for the second part of
paragraph 3, the following be substi-
tuted, namely : -~

‘This House resolves that in
Hindi-speaking areas arrangements
should be made for the study of a
modern Indian language belonging
to any family other than the Aryan
group of Indo-European tamily
along with Hindi, and in non-
Hindi-speaking areas arrangements
should be made for the study of
Hindi and English along with the
regional language’.”

The motion was negatived.

SHRI P. C. MITRA (Bihar): 1 beg
leave of the House to withdraw my
amendment No. 32.

*Amendment No. 32 was, by leave,
withdrawn.

THE DEPUTY CHAIRMAN : Amend-
ments Nos. 33 and 34 are in the name
of Shri Rajnarain.

3 o

St TAATTAW ¢ T F VAT E N
Fgi ot 5 F sra A qAfs ek
AT F) AN FT@IE, a1 AT H AT
FA FT HEAT 7 6T g | (Interruptions)

THE DEPUTY CHAIRMAN: The
question is:

33. “That for part (a) of paragraph
4, the following be substituted,
namely:—

[ RAJYA SABHA]
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‘that for the next ten years com-
pulsory knowledge of either Hindi
or English shall not be required at
the stage of selection and promo-~
tion of candidates for recruitment
to the Union services or posts ex-
cept in respect of any special ser-
vices or posts for which a high
standard of knowledge of English
alone or Hindi alone, or both. as
the case may be, is considered
essential for the satistactory per-
formance of the duties of any such
service or post, but the knowledge
of Hindi shall be compulsory after
ten years.’” , LIRS SO

1

The motion was negatived.

2

THE DEPUTY CHAIRMAN: The
guestion is:

34. “That for part (b) of para-
graph 4, the following be substituted,
namely:—

‘that the TUnion Government
shall, after consulting the Union
Public Service Commission on the
future scheme of the examinations
and the procedural aspects thereof,
make arrangements within a year
to permit all the languages includ-
ed in the Eighth Schedule to the
Constitution and English as alter-
native media for the All India and
higher Central Services examina-
tions.”.

s

The motion was negatived.

THE DEPUTY CHAIRMAN: Amend-
ment No. 35 is in the name of Shri
Sundar Singh Bhandari. Are you pres-
sing it, Mr. Bhandari?

SHRI SUNDAR SINGH BHANDARI:
Yes.

THE DEPUTY CHAIRMAN: The
question is:

35. “That for lines 7 to 12, the fol-
lowing be substituted, namely: —

“This House resolves that
arrangements should be made in
accordance with that formula for

*For the text of amendment vide
De~ember, 1967,

col. 5072 of Debate, dated the 20th
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the study of two modern Indian
languages including one of the
Southern languages apart from
Hindi in Hindi-speaking areas, and
¢ . of regional language, Hindi and one

- of the modern Indian languages in

the non-Hindi-speaking areas.’”

The motion was negatived.

THE DEPUTY CHAIRMAN: Amend-
ment No. 36 is in the name of Shri
M. V. Bhadram.

The question is:  «» « .op¥ 2T

36. “That the word ‘And’ i the
beginning of line 1 be deleted.”

The motion was negatived.

(Interruptions)
THE DEPUTY CHAIRMAN: The
question is: ¢ s o
37. “That— s
. (i) in line 6, the words ‘either

Hindi or’ be deleted ;

(ii) in line 6, after the word
‘shall’ the word ‘not’ be inserted ;

-inl o i

(iii) in lines 10 and 11, the words
‘or Hindi alone, or both, as the case
may be’ be deleted ;

(iv) in line 14, the words ‘and
English’ be deleted ; and

(v) in lines 16 and 17, the words
‘after ascertaining the views of the
Union Public Service Commission
on’ be deleted.”

The motion was negatived.

o (Interruptions)

THE DEPUTY CHAIRMAN: The
question is:

38. “That after line 18 the follow-
ing be inserted namely:—

Yo oty 4T

‘And whereas it is necessary for
promotion of sense of equality and
unity between people speaking dif-
ferent languages in the country
that steps should be taken to pro-
vide facilities to Members of Par-
liament to speak in the mother-
tongue of each member ;
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This House resolves that ar-
rangements should be made at an
early date for simultaneous trans-
lations of the speeches made in
both the Houses of Parliament into
all the languages mentioned in
Eighth Schedule to the Constitu-
tion.””

The motion was negatived.

(Interruptions)

S YMACTAN © F HiqY AT FT
@ gfF Am A wowd e
w0 & wow Afwd, & w1 fed
8, vz s wwi §, oz 3R
qar qE &

) M wupl : W wgw AES
FITH JE T T FT T F

THE DEPUTY CHAIRMAN-
question is:

The

39. “That—

(i) in lines 8-9 for the words ‘a
modern Indian language’, the words

‘two Indian languages’ be substi-
tuted ;

(ii) in line 9, for the words ‘pre-
ferably one of the Southern lan-
guages', the words ‘and any one of
the Tamil, Telugu, Kannada and
Malayalam languages and any one
of the other ten languages speci-
fled in the Eighth Schedule to the
Constitution’ be substituted ;

(i) in line 10. the words ‘and
English’ be deleted ;

(iv) in lines 10-12, for the words
‘and of Hindi along with the re-
gional languages and English in
the non-Hindi-speaking areas’, the
words ‘and of the regional lan-
guages and any one of the remain-
ing thirteen languages along with
Hindi in the non-Hindi-speaking
areas’ be substituted.”

Y E A
The motion was negatived.

S TARTW ;77 wF goorgarS
g1 ag §zF A FrEEEr & A ar
AT B |
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Official Languages
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THE DEPUTY CHAIRMAN: I shall

now put the Resolution to the vote.

‘The question 1s—

“WHEREAS under article 343 of
the Constitution Hindi shall be the

. official language of the Union, and

under article 351 thereof it is the
duty of the Union to promote the
spread of the Hindi language and to
develop it so that it may serve as a
medium of expression for all the
elements of the composite culture of
India ;

This House resolves that a more

. intensive and comprehensive pro-

gramme shall be prepared and im-
plemented by the Government of

" India for accelerating the spread and

development of Hindi, and its pro-
gressive use for the various official
purposes of the Union, and an annual
assessment report giving details of
the measures taken and the progress
achieved shall be laid on the Table
of both Houses of Parliament, and
sent to al)] State Governments ;

2. WHEREAS the Eighth Schedule
to the Constitution specifies 14 major
languages of India besides Hindi, and
it is necessary in the interest of the
educational and cultural advance-
ment of the country that concerted
measures should be taken for the full
development of these languages ;

This House resolves that a pro-
gramme shall be prepared and imple-~
mented by the Government of India,
in collaboration with the State Gov-
ernments, for the co-ordinated deve-
lopment of all these languages, along-
side Hindi so that they grow rapidly

[ RAJYA SABHA]
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in richness
means of
knowledge ;

and become effective
communicating modern

3., WHEREAS it is necessary {for
promoting the sense of unity and faci-
litating communication between peo-
ple in different parts of the country
that effective steps should be taken
for implementing fully in all States
the three-language formula evolved by
the Government of India in consul-
tation with the State Governments;

This House resolves that arrange-
ments should be made in accordance
with, thet formula, for the ofndy of 2
modern Indian language, preferably
one of the Southern languages, apart
from Hindi and English in the Hindi-
speaking areas, and of Hindi along-

with the regional languages and
English in the non-Hindi-speaking
areas ;

4. AND, WHEREAS it is necessary
to ensure that the just claims and in-
terests of people belonging to different
parts of the country in regard to the
public services of the Union are fully
safeguarded ;

This House resolves—

(a) that compulsory knowledge of
either Hindi or English shall be re-
quired at the stage of selection of
candidates for recruitment to the
Union services or posts except in res-
pect of any special services or posts
for which a high standard of know-
ledge of English alone or Hindi alone,
or both as the case may be, is con-
sidered essential for the satisfactory
performance of the duties of any
such service or post; and

(b) that al] the languages included
in the Eighth Schedule to the Con-
stitution and English shall be per-
mifted as alternative media for the
All India and higher Central Ser-
vices examinations after ascertaining
the views of the Union Public Service
Commission on the future scheme of
the examinations, the procedural as-
pects and the timing.”

The motion was adopted.
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(The hon. Member then
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(The hon. Member then left the
House.) -

()

(I) THE APPROPRIATION (NO. 3)
BILL, 1967

(II) THE APPROPRIATION (NO. 4
BILL, 1967

[Tue VICE-CHAIRMAN (SHRI AKBAR ALI
KHaN) in the Chair ]

THE MINISTER OF STATE IN TIIE
MINISTRY OF FINANCE (SHRI K. C.
PANT): Sir, I beg to move:—

1. “That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
services of the financia] year, 1967-68,
as passed by the Lok Sabha, be taken
into consideration.”

2, “That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated Fund
of India to meet the amounts spent
on certain services, during the finan-
cial year ended on the 31st day of
March, 1965, in excess of the amounts
granted for those services and for
that year, as passed by the Lok
Sabha, be taken into consideration.”

Sir, the first Bill . . .

SHRI NIREN GHOSH (West Ben-

gal): One by one. You cannot take zll
the Bills together.
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SHR]I K. C. PANT: I am going ac-
cording to the Order Paper.

The first Bill arises out of the Sup-
plementary Demands of Rs. 30,67.12
lakhs voted by the Lok Sabha on the
21st December, 1967 and the expendi-
ture of Rs. 40.01 lakhs for payment of
court decrees etc. charged on the Con-
solidated Fund of India as detailed in
the Supplementary Demands presented
to the House on the 29th November,
1967. The net cash outgo arising out
of the batch of Supplementary Demands
would be only Rs. 2265 crores. As
detailed explanations have already been
glven in the Supplementary Demand
Statements, I would confine myself to
a few introductory remarks on some of
the major items for which additional
provision is required.

A Supplementary provision of Rs. 20
crores is required under the Demand
Loans and Advances to meet the re-
quirements of the public sector under-
takings, due partly to shortfall in their
interna] resources and partly to larger
outlays than originally provided for.

SHRI NIREN GHOSH: Mr. Vice-
Chairman, Sir, I want to make one
point. From 11-00 to 8-30 we have been
sitting non-stop. There must be some
recess. We have not taken our meals
or food. It cannot go on like this.

(Interruptions)

SHRI MULKA GOVINDA REDDY
(Mysore): I suggest we adjourn the
House for half-an-hour for dinner and
then reassemble.

SHRI NIREN GHOSH : Give half-an-
hour adjournment, We can sit again.

SHRI LOKANATH MISRA (Orissa):
I think it is a reasonable suggestion. We
break at least for half-an-hour.

SHRI BHUPESH GUPTA (West Ben-
gal): You cannot go on non-stop.

THE VICE-CHAIRMAN (SHRI
AKBAR ALI KHAN): After Mr., Pant
finishes if it is the wish of the House
we can adjourn just for half-an-hour.



